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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authoriscd 
by the Committee, do present on their behalf this SW-nintb Report 
on Appropriation Accounts (Defence Services), 106647 and Audit 
Report (Defence %rvices), 1968. 

2. The Appropriation Accounts (Defence Services), 1966-57 and 
Audit Report (Defence S c r ~ i c e ~ ) ,  1968 were lald on the Table of 
the House on the 6th May. 1968. The Comm!ttee examined these at 
their sittings held on 10th ( A X ) .  11th WN 8; AX) and 12th (FN & 
AN) October. 1968. Thc 311nutt.s of these sittings form part of the 
Report (Part 11) '. 

3, Thc C:mrnittec cor~sidercd and finalL5c.d the Report at their 
sitting held on the 10th April, 1969. 

4. A statement showing the summary of the main conclusions/ 
recomn1endat;ons o f  the  Camnuttee i3 appended to the Report 
(Appendix I\.'). For far:lity of reference. these have been pnnted 
in thick type in the body of the Report. 

5. The Committee place on record their apprec:atiCm of the 
assistance? rendered tn them in their examination of these acccunts 
by the Comptroller and Auditor General of India. 

6. The Committee would d s c ~  like to express their thank.: to thc 
officers of the Min~stry of Defence and the Department of Defe~ee  
Production for tht. cooperation cste?~ded by thcm in giving i ~ f o m a -  
t~on to the Committee. 



GENERAL 

(a) Planning for Defence 

The Commtttcc enqu:red whcther Government had taken any 
steps to prepare a prspcctlvc plan to take care of defence requue- 
~ncntj  over a period of say 10 to 15 years. The Defence Setretay  
stated that the Defence Plan "was a plan of purpme and a plan of 
certain general objtxtlves" that they wished to attain over a period 
of 5 years From year b year, the plan was sublected to sc!utiny 
and cuts, as ultimately they had to work wlthin the foreign exchange 
and budgetary lrmlts that were l a d  down. Though, for purpses of 
planntng they had to llmlt thrlr vismn to 5 years at  the mot:. !or 
certain types of tqu~pnwnt the needs ovcr a longer p r r d  were h:ng 
a,stwed. 3s for I I I S ~ ~ I I C C .  in thc citse of ancraft whcrc ~t was ni use 
trying to l l n l ~ t  the nssc.ssnlcnt to 5 years as it wou1.l take neariy ;pn 
years to repincc the fleet.  The same was the ca-e in regard trt naval 
d ~ i p s  thc lift. of wh!ch was n~uch longer then that ot tchc a:rcr.~ft. Sa 
!;tr as iht* cotnmunica tions system was ctrnccrned, the mat tcr wsu 
tmng crmdcrcd over a yrirrd of 10-12 years w t h  a VICW t.1 takmg 
up ~nd~genous prcrduct*rm. 

1.1. So far 35 the t u ~ l l ~ t y  of the dcfrnct. cfTort was concerned, st 
was dimcult tn say whether the threats whtch existed today 
would contmue for as long as 15 to 20 yeam. Secondly. one had 
to t&e into nccwunt the devclupmcnts in equipments particularly 
in arrctrft production, electronics and artillery and et.en in new 
tactics and strategy. Due to fast changes in tcchndog~r, abwancs 
had to be made for interim changes which might samel-imes m*e 



for a substantial difference in the Defence budget. The Defence 
Secretary further stated: 

1.2. In t h i s  connec' ; .r:;. !?it. C r - ~ ~ ! X t t * l .  *.t:lr:rI.rS I !kc. tn rtlc*r hcrc 
fU the frb!',,:s. : t i <  ..:,~,.:'\..,:. ,.; I :  ! 4 :  f : :  t?)p (ex. 
Secretary &.'c:.;:..c. Yn::e;l S::1!~+6 . 



''These decis~ons must be made ultimately with a high degree 
of judgement, hut there I:, an important difference between 
thr way we went about them and the way they used to 
be math-. Formerly, an arbitrary budget ceding was 
fixed for national dcfcncc and funds were thcn apportr*med 
among thc* servires. 'Today we cxamlne all our mtlitaty 
needs. In the context of our r,a:lonal security in the 
broadest sen=, and fii i  1'2 :n 3 . : .  rdicgly." 

1. Ii prov~des the nwchan: :n through wh:ch 5 n : ~ v i a l  
b t r  dgets. wcap:.rns prograzis. forcrs :c.r,u:rernrn%. 
military stratccv and f n r e i v .  ;ao;!icy objectives are a11 
brought into b;lIrtnce with o m  another. 

In &art. thc new plnnn!ng witern rllowcd 11s to achieve true 
uniflcrtion of cffwt withtn the Department without having to under- 
go a drastic upheaval of the entire arganimtiond structure ." 



13. The imphcations of this programme have been summed up 
in the following words*: 

The  planning-programming-budgeting system has become the 
device by which to do the centralized planning; through it, 
national security objective are related to strategy, strategy 
to forces, forces to resources, and resources to costs." 

1.4. The Committee recognise that for various reasons the country 
will stand committed to a substantial outlay on the Defence e h r t  
in the years to coma This lends importance all the more to the 
mcusity to plan the outlay judiciously and economically. The Com- 
mittee would l i e  to commend in this connection the following lines 
af approach: 

(i) The Armed Forces will have to be provided with greater 
fin power and the cqdpment policy in this respect will 
have to take note of the rapid changes in technology tb.1 
are occurring. However. before new equipment is accept- 
ed for use. it will be n-ary to mognise that it  will 
have to be tested inteasi?vely in Indian conditions and that 
the forces will have to be trained in its use. 

(ii) Equipment for the Armed Fcrces is not to be viewed as 
an item in it.wlf: i! is part of a system. Before its 
addition to the annoury is considered. it will have to be 
cxarnhed whether it will add to the complexity and cost 
ef maintenance. A multiplicity of types will undoubtedly 
complicate the problem of maintenance. 

(iii) The provision of new types of equipment will have to  
take into account the need to provide a ready b a d  of 
spares. based on a realistic assessment of requirements 
es aLso the need to train the maintenance staff thoroughly 
in repair and mninttnancr jobs. 

(iv) Before new equipment is introduced, there should be 
careful examination of its merits I&-a-vis existing equip- 
ment and of its suitability for tasks ahead in the light of 
existing knowledge .ad expertise. Equipment wbieb n u y  
cease to be considered mitable for frontlime hops may 
have to be kept io reserve for Itmenre Forces in tbe 
secondary WCfOtl which may have to be mobilised in a a  --- 

.-..-...... . . ..-,--- ' ..-- 
*W. W. Kanfmann "The McNamara Strategy" 



(v) Bationdimtion of demand and standardition of somewhat 
similar articles required by different Srrviccs m@t belp 
to make the programme of production eeoaomie. 

1.5. The faregoing tonsideratioas illustrate the need for an We- 
mted approach to the problem of equipping the Armed F o n a  Tbe 
experionce of some other countries indicates that saeb an a- 
to prmblenui has b a n  considerably facilitated by the introdectiaa of 
tbc Plannw-Programming-Bueetting system. The Committc+ 
woald like it to be examined how such a sydem could be of d- 
urac in decting better coordination and implementation of Defen~b 
plms. 

(b) Measures taken to achieve economy and increase cert 
eff eetivenarr 

1.6. The Committee enqu~red from the representative of the 
Mmistry of Defence what steps had been taken to increase cost 
effectiveness and efiect economy In Defence expenditure consistent 
with the requirements of security. The Defence Secretary stated that 
they had effected savings in expenditure of the order of Rs. 100 crores 
last year and Hs. 150 crores this year against the amounts budgeted 
for in the Llefence Plan 1964-6:) for the3e two years This had been 
achieved without depriving the Defence Serwces of any essential 
equipment. The teeth-to-tail ratio w h ~ c n  stood at 57 to 43 in 1963 
had now unproved to 62 to 38. The A m e d  Forces had been reorga- 
nised without exceeding the numbers laid down by the Cabinet. In 
fact, they wcrc a little short of thls cc~hng. They were also trying 
to see to what extent the non-combatant elements could be reduced. 
By increasing the fire power and mubdity. thev would be in a 
position to do marr with less men. He added that as a result of a 
survev undcrtakrm at this instance last year. economics to the extent 
of Rs. 52 crores had been achieved. He, however, pointed out that 
40 per cent of the Defence Budget was an pay and allowances in 
regard to which there was no scope for economy. He added that: 
"So far as the impact of this on the emciency and eflectiveness of 
the forces is concerned, I can only make a general statement tadof 
that as compared to 1965. our efiiciency is certainly 30 to 40 per cent 
more, whether you take the Air Force, the Army or the Navy. This 
has been possible because of out importing and making in our own 



countq-, better and more modern equipment, by r a t i o n a b h g  the 
training and also by improving operational exercises. . ." 

1.7. The Co:nmittee referred to the substant~al economies in 
deiencc cxpcnd~turc edecled in the United States as a result of a 
cwsl cffw t:vencss programme introduced by the ex-Secretery of 
State ior Defence, Ho'oert S. McNamara. Thv Committee enquired 
what steps h a  he;: takcn by the Ministry in pursuance of the 
sta:enwnt made 111 ;their annual report for 1967-68 that "Studies of 
Systciils Axmlysls and Coz: Effectiveness are proposed k, be under- 
takc:~ ::I order to enslire the most effective use of our limited 
rcsou:.cc\." Thc Lktencc Secretary stated that as n result of the 
desire of i h t  Finance hlmistry as \\.ell as oi tt~c*ir own. it was decided 
to send a team oi Officers romprising o f  otliccr-s from both the 
hLc.stric.; and thc Scrviccs Headquarters to the United States to 
a:tc:l:i a Scrn:zar i<.:r;g held tnerc and to study the circumstnnccs 
whch made t!mr sy.,tcm so cfft?c!it.c and to ascertain what lessons 
we could derive from their tXspcr;cnr.cb. Thc net rcsult of the dis- 
cussions In the Seminar. which was attcndcd by twms  flurtl other 
countries as well, was. that tvhilr the r2nler:can System was g t d  
for that country, it tvas not c a p b k  of being transplanted wholesale 
rn OX c:untry, t h e  ma::: r-casnn being that the American mnrkvt in 
armament was self-con:alnr4 w h r t c n ~  v:v had to depend cm other 
countri; .  Mori :.iver. the l:~nrtntlons of foreign exchmgc which was 
one of the most significant factors in our cquipmcnt ,)rogrammc did 
n ~ t  esist In !hc:. U!~,tt:d SLr:c.-. Our cho:ct, In regard to the countries 
from whlc!) we C O U ! ~  c:btain equrprnent was a h  very limited in 
certain cases. The team had, hnwcver. madc an mtt~111gc:lt study i ~ f  
the whole system ;n the Unrted Stntrs and in pur>.u:tnce of its morn- 
mendations it had been dec:.iL:! t o  crreatc* a CP!! in the Ministry tn 
zlaktb furthcr studies and rcpwt w t h i n  a perind r ! f  thwc months 
as t o  what s:rtcm wck could fo!lt!w to tntroducv cost t:fTectiveness 
The tc?:*rn had i i i ~ r  rccon:mendrd t!ret an assc..;srnctlt should tw nude 
of thcb train:ng frrcilitics ava:h!>!c in Indin and to train afflcrn of 
diffcr@nt branches i t  rnanagcrn~nt and clx! efTt.cUvcnc.~s tccnnlqucr. 
.':ley had a!w rrmrmrnended that fuller utilisatlan should h made 
of the n?wat!mal  rcscnrch potential awtilahlc in the Instltut~ crt 
Work Stw+ an4 thv I h r c ~ t n m t c  of Screntific E\*sluatiotr. 

I R Ttrc Dcfencc* Smrctary lurth~r stated that cxpcditinun 
me3 a r m  wodd be taken ta i m p l ~ m c n t  whatrvcr a_wtcm was rccnm- 
mended as e result of the afnmafd qtudy. Ht however, thoufit 
that t h r  basic factw in our programme of fntrcwiuclng cost -dk t tw-  
ness shr~uld be the camputeri-sattan of many of the pmcmm. A small 



beginning in this direction had been made in the Anned Forces by 
way of an experiment in Jubbalpore and in Delhi. The results of tM. 
experiment were awaited before extending computerisation further. 
The extent to which cost-effectiveness could be achieved would thus 
depend on the extent to which computerisation was introduced. 

The Committee enquired about the progress made with the pilot 
project study on inventory control in the Central Ordnance Depot, 
Delhi Cantt. based on electronic data processing system in which 
reference had been made in their 16th Report (Fourth Lok Sabha). 
The Defence Srrretary stated: "I understand that it will take about 
two to three years; I am not quite happy about it. What has been 
proved to be obvious in other cases should be taken to be obvious 
in this one as well. Unfortunately it takes a long time to convince 
people that something modern is really required." 

1.9. The Committee note in this connection that the US. Defence 
Programme for the fiscal pears 1967-71 was based on the following 
objectives: 

(1) Develop the Military force structure necessary to .support 
US. foreign policy without regard to arbitraz-v budget 
ceilings. 

( i i )  Procure and operate this force at the lwes t  poss~ble cost. 

i . 1 0 .  In p.lrs:t.i:xe of the latter dlrectwe. a cost d u c t r o n  prog- 
ramme was drawn up in July, 1962. Savings to the extent of S 1.4 
Billion :n FY 1963, $2.8 BiUrl~n : t ~  $3' iW and 81.8 Billion in 
E'Y 19tE u crc c f l t ~ t ~ d .  These sav:ngs were made wlthaut adverse 
rcpercusswns t m  the U.S. Military strength or combat readiness. 

1.1 1. 'i'hia ~xrnnt-r In which this programme was implemented h a  
been descr~bed below*: 

"Some twcnty-w~ht distinct areas of logistics management were 
cardully ricl~ncated and grouped under the three majar aver-all 
o h p c t ~ v m  1 1 1  thr* pn3jirnrnmtb: to  buy only what we needed. to buy 
at  thc 1tju.t~~; suun-i pr:ct*. ;tnd to reduce operating closk W e  
s p ~ i t i c  1~mur71 T. bst -r~ .  Iucfaor: ~ L X I ~ S .  and designed a quarterly repart- 
ing systtXm t o  tneasurr p r o p i s  asramst Lhese gods. Each Servrcr 
Secretary and agency head was dimtcd In review personalip the 
p r o p s  achirvpd and to report the results to my d8ce. I then 
carefully n?vfcwcd these rwults myself and wprrrted cm them to 



the President and the Congress each year. We consistently tried to 
apply one basic test: that a reportable savings must result h-om a 
clearly indentifiable, new or improved management action which 
actually reduced costs while fully satisfying the military requirement. 
I believe that by and large the savings we reported over the years 
have met that basic test. 

"Beyond those savings-more than $14 billion during the five- 
year pr~od- the  program has raised significantly the effectiveness 
of our world-wide logistics system. We have developed new procure- 
mtwt tech:l~ques to broadcn competition for Defence work and 
r i  ddcc t hc usc o f  cost -plus-fixed-fee con tracts. Morc realrstic 
standards determine requirements. New ~rocedurcs  ensure maxi- 
mum use of cscesl, inventories throughout the Dcpartmcnt. Special 
staA were organized to elimmate unneeded frills from specifications. 
1'1th the r :~mplet*w of thr- f ivc-yar procram in fiscal 1966. I cst3h- 
i ~ s h e d  the program on an annual basis the fnllowtng year. N'c sct a 
goal of f 1.5 billion in sa\*inqs to be reulizcd in three vesm from 
dectsions to be made in fiscal ?car 1 S T  The results have already 
exceeded our objectives. T ~ P  current cstimatc for th- t!.rrec.-year 
period stands now at $ 2 059 billion" 

1.12. The Committee cannot too strongly cmphaYisc the d to 
cfett economies in Defence rxpcndilure consistently witb the 
raqaircmcnts of security. While they are happy to learn that 
scs~omies of the order of Rcr. !i2 c r o m  were ebacted l u t  y-r, they 
are d tlte view t b t  a systcmati~ exercise will b v e  to be coadmded 
cowring distinct areas of logistics management in I phued manner. 
Tbe Jm should be producing in the country what we n d ,  brrjrfnl 
what we cannot praduce, "baying at the lowest sound price", .d 
"reducing operatioar1 coats" Tbe Committee w d d  l ike in this 
corrrvctioa to cammend tho sqggestiona made in tbe Beport d tbs 
Team d Ol&crr wbo visited the United States d A m d m  
for the introdaetiaa ef a paucd prgrunare of cost s.#timmem. 
For tht prpoatt, fl b JIIIPCIative that tninfnll: f a c i l i ~  ia dWewd 
b& in ma-t and cod sdscdoenma t4cbdqmm am 
roft8My and speedily 8ugnbenbd. 

t l 3 . A k d c i . c t w i a u l y  ccrt s ( l m t l v . a s w ~ r r . r l l k  
CemplsairrUoa. Tbs ~ t t c s s  w w  Wrr, u. M u d r y  im tMm 
moJbdh ProCtsw -the! w 
t.vsnkwrvaa.troltkaorb&trarltd.lrp-1)16.rrrnUb 
t*ul inc?odd in tbe Cept+.lordnnl)rr Drrpol. hlki Curtc lur m. 
'l%e rim sbeuld be to extend tbb fucULiy txpsdlthdy ta .Qw 
mkrn in the Ugbt of a x p 4 e m a  gmtbatd. 



( c )  Progress mode in achieving se l f - reka  

1.14. 'The Committee desired to know the progress made in achiev- 
ing xli-reliance in respect of materials and stores imported before 
September, 1965. The Def erwe &cretary stated that self-suf8ciency 
had been achieved in certain directions only viz. in certain types of 
ammunitions and small arms and to some extent in electronics. In 
respect of vehicles also, taking into account both the public and pri- 
vate sectors, self-sufficiency had been atta~ned. But in other majw 
fields i t  had yet to be achieved. He addd: ". . . .On the whole, I 
would say that we have yet to g.) a long way before we can attain 
the cornparattvc self-sufficiency which ~t 1s possible to attain. I do 
nor think we can be absolutely self-.,uffic~ent-" 

I 12. During the cmrse uf cvldcnce of the representatwes of the 
Dep.t~ tlncnt ot Defence Productror~. the Conlm.ttee enqured about 
the &arts made in r c ~ e n t  years by the Department towards impurt 
subs:l tutiun to obv~a tc our dcpendcncc un other cour.trtes speaallg- 
In the matter of supply o!' crrttca! 1~urr.3 ?':I& &retar]. , Defence Pro- 
auct.un stated that after the Chrnesc agbrresdon an ;ncreasing num- 
ber oi ~tems-manly  components for producbm of milrtary hard- 
wan. wn~ch  were hitherto imported were wing obtained from the 
clvrl sector. As a result of efforts 1nttta:cd rn St36243 to b a t e  the 
capac~ty of ctvil sector, almost every type t . I  armament regumxi by 
the Army for use a: h ~ g h  altitudes was now beang procured mdrgt- 
oouslg. Production both 111 tht. ybirl: sx:.,r unkrtakmgs as well 
as in departmental factlmes had rcgwtcred an mcrease from Rs. 119 
crorcs 111 AW-64 to 11s. 175 ctrores in 1967-65. Fomtgn cxebmgr expen- 
d~lurv arr raw mattma1 and components had. on the other hnd,  dcc- 
11ned fmrn about Rs 34 crores to Rs 27 crores during this pctiod tat 
pre-deoaluatron prlce) . 

1.16 SO f.ir a, new production was concemd for cxrmpk, ia 
the propos(-d whrcle factory at Jabalpur, it had been decided th.t 
mocnrneb would tw? importtd and whatever compwrcntr .s~ur &. 
~ i n a b l c  from the cwrl sector would be taken if the supplies wore tie 
pnriable S~milarly, in the case of the Earth-movus fmtory, 8 
Study Team went round the country to Md out smmm of pobtb 
tktn of VJt)tr?lr items and wherever pwsible. two s ~ r e e ~  foc aa@ 
ftam--.o that a dependable base could be built up. As a nrult, U 
k n  possible to d u c e  the amount of Government invcartmart on 
the factory by as much as Us ti cmtes 

1.17. in case af ~~crm, ltke friwtes md t.nks, rr, it was not pw- 
rlblc to pmdurc all the i;en\s tn the tank tnctoty, i d g a n # u  



boration had been sought for procuring a large proportion of the re- 
quirements as for example, the auxiliary generators from the Kir- 
toskars, the gun control equipment from Bharat EIectronics etc. Si- 
milarly, in the case of frigates where a large amount of sophiiticated 
machinery and equ~pment was involved. collaboration of Mazagon 
Docks with Indian firms had been encouraged. A Study Croup con- 
sistmg of the representatives of the Directar General, Technical De- 
velopment. the Navy, the production unit concerned and the Minis- 
try of Industnal kvelnpment had been specially set up for the pur- 
pose. Import of an item was resorted to only when so certified by 
the Study Croup. 

1 18 So far as the question of procuring spares for items which 
were hitherto imported and which were now to be produced indl- 
genouslv. was concerned. if thcw was spare capacity in the Ordnance 
Factorim it \\-3* utiliscd for this p u r p s c  but largely the contracts 
were pwen either tn the EME workshops or the civil sector under- 
takings. through the Department of Defence Supplies who wcre res- 
ponsible fnr coordination in this matter. 

1.19. The Cammittee are dad to okrrvc that b t h  the Ministry of 
Defence urd tbe Department af 1)elcnce Production ut alive tn tbe 
need to maice the country df-rclirnt in the mrrtttr of annamen(r 
and equipment required bv our annd fmtccs. However. a* stated 
by the Defence Scerctary. "we have yet to go a long wav before It 
k possible to attain the eomparatfvt self-ruRicitncv which it is 
passibk to attain." 

ta t h  Committee's opinion. the development of indircnoulr p r o  
M~ll of items required by the Armd POKC* & a c(~Ic&I lactar tn 
Dcfene prepardmss. There is thereforr, need to pod the prodot- 
tian msomces rvailable both in Cmcmmtntal a* wcll as the private 
s d n r  and to enlist the aais(mre of skill. and rapar i tk  that t b  
private sector offtn. partimlarlv in the enginwring mnd chemical 
brdtllrt*. 

1.a. In the fummi t fds  view, thin wquirm the fannulation of a 
eardally ptcprmd indwstrirl mobiliutlon plan in liairun, with tb 
trdc md d t h  &t.ne to Indnstw to enable tbem to famlU.rt# 
Ibrmulttm with the ItcrfYriqtl~~ of production l ad  qruilty collcd 
that would med Ikfdlvf r c r q u t ~ t s .  

121. No lam important in tbe nsrvl to encaslrgs macattb b lndS- 
gammm design and indigenoru n r d r n r s  re t b t  wampum# .d 
~ w & h ~ d l e d t o l n d i # r c c # d ~ u a d s + d a p s d b Q b r  
smtbrl hbrmt. 



I I 
(d )  Rote of Private Sector in Defence Pdaction 

1.22 Ttw <.'on~rn~ttr*c. enquired from the representative of the 
Zllln~stry what prllport~cm of ttw Defence requirements were met ( i )  
i l k  crcpnrt!nt-lit:~l productmn. ( 1 1 )  production In Government Under- 
~;tC:~ng:, ;triri ( 1 : ~ )  f r ~ ~ m  the market generally The Defence Secretary 
-t ;r tcd  that  it of thc vcarly expend!ture of approx~mately Rs. 300 
( I  w., o r 1  : ~ ~ r t t ~ ~ i r ? l ~  purchased from ind~genous sources, the depart- 
: . ~ r ' ? i I r i !  ;it. : ( i.rnrnc.nt Undertak~ngs accounted f o r  about Rs. 175 
: S 1 i c ~ :  ; I -  ~ ! ~ l ! ) t r r t ,  w w e  concerned they had more or less 

: - . l ~ : r l : ~ i : ~ ~ c I  ;I .-t*..irtt- tigun- durinq tnt- last 6-7 years. In fact they had 
1:0t  becn a ! ! i m d  to pwrce the cc i i~ng  e ~ t h c r  In respect r ~ f  free fnre- 
+ < t l  cxchnngv- or It: th*. !>trn-r.~:i., ortll,!c field. 



gard. In the first place, i t  had been decided that where the capacity 
of the civil industry could be utilised without rendering idle thr 
capacity of the ordnance factories or where i t  was not a d q u a t e  tc. 
meet the requirements. ordels may be placed on the civil sector to 
meet them. Secondly. while setting up new units. it should bc en- 
sured that if there was a dependable source of supply outside in the 
civil sector for any item. such capacity was not set up in thr new 
unit. 

1 26 I n  reply to another question the Secretary. Defcncc. Pro- 
cluctlon mfornwd the Comm~ttee that wherever spare capacity exwtc*(! 
:n thc ordnance factories. the Department would naturaly not ob 
tam any ~ t e m  from the clvil sector. even though ~t may be cheaper. 
uv,less the capacity could be ut~lised for some other purpose In C ~ E '  

of some ]terns like camouflage nets. charger cllps, magazines r t c .  i t  
had been decrded to hand aver production to the cw11 sector u-lwrg. 
:':< J c d d  !>t rnanufacturcd more cheaply 

' 27. Tlw Secretary. Defence Productron further stated thi~t  onib 
of the problems being faced by them in this regard was the Inability 
of the private sector to k e e p  pace w ~ t h  their requirements for es- 
ample. In the case of tar1 units for a bomb, it was found that for 2 
months. the supphes were lagging behind the production capacity in 
the Ordnance Factories whxh had b c n  almost doubl~d Srmilarly. 
tn the case of track lrnks. productton In the two civil sector unlts wa4 
very small and they were no! hhle tri meet the requrrcAments Qulck 
assessments had. therefore, to he made sometlms to see whether .ouch 
:terns should be ~mported. He. however, thought that thrs was only 
an tnterrm phase and once the capacrty In the crv~l  sector was hur!t 
up t h w e  would be no drfficulty. 

1.28. The Committee enquired whether a systematic analysis had 
heen made during the last one year about the cost of praduction of 
goods in ordnance fac?.ories as compared to the price at wh~ch the 
same goods were available from trade. They also celled for the 
parttcular and value of g d s  whch had been off-loaded to trade. In 
a note. the Muustry have stated that in so for as ordnance factories 
are concernd. a systematic onalyns of cwt of prductron tru4-t'ts 
trade price was being conducted and action war a h  being UM lo 
off-load items to trade os and when jurtiAcd. The MLdstry have not 
so far furnished full particulrra of itenr oiTioeded to Ufdc. A rtudy 
Croup of the Public Accowrta Committee which vWted come of #W 



Ordnance Factories in December, 1968 were given the following 
information about items off-loaded: 

.-- - -  ----- -- - - - -  
I t  ~ i l l  Y ar Amount 

Anunul 1111) pa~lurge\ lY*S* 26 Q.~oG 
igh-fi* p 93918r3J6  
iyCIq-6'. . 7.6;  ,62 2 
-. - - ..  - - . - 

1.29. The Committee note that the following mply was given in 
the Lok Sabha on 7th August. 1968 to starred question No. 381: 

"The basic policy as enunciated in the Industrial Policy Resolu- 
tion is that arms and ammunition and allied items of defence equip 
ment should be manufactured in the Government Undertakings. 
There has been no change in this policy. However. for achieving 
maximum possible self-saciency in Defence requirements and to 
speedily arrange the indigenous manufacture of items hitherto im- 
ported, Increasing efforts have to be made to util~se the capacity in 
i r ~ r  civil sector. In this context the representatives of the private 
industries were informed that there should be greater participation 
by them in the defence effort and that they would be given facilities 
like technical assistance. developmental cmts and continuous orders 
to the extent possible." I 

1.30. In reply to another starred question No. 380 in the Lok 
Sabha. the Minister of State in the Ministry of Defence stated on 7th 
August. 1968 ns Cdlows: 

"Orders for 4.650 items of the value of Rs. 19.47 crores have bccn 
placed with the private sector by the Department of Defence Sup 
plies. The items fall under various categories like. components and 
stores for Vehicles. Armaments. Electrical and Electronics. Marine, 
Engineering and General." 

1.31. It was further stated in the course of the reply that the 
performan~t of the private sector had been satisfacrtory in terms at 
quality and timing of delivery. 

1.32. The Conunittee feel that appmiabk progxesa bas not ksr 
made in aff-lording to the h d t  item avdlabk La tbrr market at a 
cheaper price. If prociuction for Defence reqmimncrt b b k 



'indigenised' speedily, ir is ebserrtini that .,usiaieed efforts shu~rid be 
made to tap the industrial capacity available iu the civil sector, more 
so when that sector has bcen nhle to supply s i~cce~sful ly critical and 
sophisticated i tems required hy Defence. 

1.33. In this connection. the Culnnrittcc would like to recall their 
observations made in their 16th Report (Fourth Lok Sabha) that  
Goremn~en t  may co~r s i t l~ r  ~crioiasIy whcther itenrs which a rc  avail- 
able at a comparatively cheap price from iht* trndc and where there 
is no risk of the supplic* failing at u cn~r in l  time. may not be 
ubtnincd from the civil sector. Tlw Conrmittec hard thcn also point- 
cd out that p r ~ u r e m ~ n t  of dc'cncr supplic\ iro~ir civil industries in 
peace time had thc added advntrtrgc of providing a cirshiorr for 
increasing aht- supplie4 ut d o r t  nolit-c- tiering an emergency. 

1.31. The Conrmittcr nolv ;hut a 1)epnrtnicnt of Defence Suppliccl 
has been in existence sinre 19tS and tins hccii charged with the task 
of encouraging indigenous production of Lkfe~rcc item\ which arc 
k i n g  imported That Dcpartn~cnr should pay swtained attenlion to 
the qrtestion how best the resource* evailnblc in the civil =tar 
could he tapped in an increasing nwasurr. 

1.35. Thc Cornmiticc ;11-i , .sndrr  that Orclnmrc-e Furtorim shoul~i 
concentrate on pradtrcing tital :cad critical i t c~n* fur which cayacit\ 
i s  either not available or rarrtutt hc c\tablishtrl in the citil wt-tur l o r  
various reason\. Ira\ ing it t c ~  l l i t  tritdc i t ,  stcrrpl\ common 11-cr itc-mc 
for civil and d t fcnw purpnw 

i t )  Planning and Coordination of Prodtictitan in Ordnnnrc Factarks 



Computer linking 13 of the Ordnance Factories had been installed 
as a step towards planning centrally. It  was their intention to 
link it up with other factories as well. 

1.38. In a note on t h ~ s  subject, subsequently furn~shed to the 
Committee, the  Department of Defence Production h a w  stated 
that the Study Tcam was set u p  for cxamrnlng the vanous aspects 
as to how hest the ccntra1lsr-d planning and coordination cell can 
be organised to take up planning rr f  all t h e  urders in a mcthodlcal 
way 

1.39. The Study Team recornnwntied the s e t t ~ n g  up of a separate 
Scsctlon ~n the Headquarters rbf t he  Director General. Ordnance 
Factories (to called Planning and Ccxrrdinatvm Sectmn) 

Thc dutles of the p r o ~ x ~ s ~ d  Planning aal~d Cr~ord~!~ation Sectlnn 
wlil be mainly as folIows: --- 

( i )  To rtbct.t\.ct !ndr.r.ts ant! other orders iron: the Servtces 
and  correspondmq wl?h the Scrniccs arid the Ministry of 
Deft-nccb 7n DI-ogrt-as of thesc orders 

( i i )  To preparethe productmn programme for the main 
end stores as well a5 thc components programme from 
t h e  fccder frrctorics taking into account the Sen-ices 
Orders priorities. manuf:*rturinq lead time and capaci- 
tics. In this work. the Scction ~ 1 1 1  call upon the asis- 
tancc of thc Data Processing Section of DCOF's Hqrs. 

{ l l z r  .All r~mttt*rs pertalnmg to productirm. costtng rtc. wiil be 
dealt with by this Scctior:. 



the General Managers of the Factories to accom~nodate extracts of 
ad hoe orders and to streamline the planning of such extracts in 
the factories planning scctions so that the extracts are  executed 
smoothly. This arrangement will rcplacc the present system of 
depending on the General Managers for planning and progressing 
of extracts according to their own analysis. 

1.41. The Department h a w  further stattbd that the  recommcn- 
dation of the Study Team to set up a separate Planning b. Coordi- 
nation S c t ~ o n  tn DGOF's Headquarters 1s twng gridunlly ~mplc-  
mented. The setting up of the Sec t~on w ~ l l ,  however. invr~l\*' some 
amount of readjustment of staff end funct~ons whrch wrll take 
some time. It is en\-~sagcrd that the work of the scctlon will ocl 
stabilised from some t ~ m c  In n i ~ d  1969 

1.12. The Committu can hardly over-cmphasise the importance of 
advance planning and pragramming of production in Ordnmce Fac- 
tories with a view to ensuring utilisatinn of aqsets both nf men and 
mechines in a most efficient manner. They note that the Depart- 
ment of Delenee Production has rwcntly initiated stern in this dirce- 
tion in the light of the recommendarions made by n Study Team 
which w u  set up in pursuance of thr recommcndationr contained 
in the Sixteenth and Nineteenth Reports of Pubtic Accounts Cam- 
m i t k  last gear. 

1.13. The Committee would like in this connection to drrw st tur-  
tion to their obsemationr in their Fifty-Second Report (Fourth I&& 
Smbba) where ;hty have s u g ~ e \ t t d  that while JlocatinK the watk- 
load, tbe production coat factor should bt kept continnoanly in view. 
Better programming could bt achieved hy the use of eomptrter fwi- 
lities whicb have been made nvailnbtc to the IBirrctar General, Ord- 
nance Fmctories in 1964. It is also cswntisl that rustaincd tffart.r 
should be m d e  to achieve quality control and ntinimivc rrjcrtion 
occurring at preen1 on a fairly large scale both during protluctbn .r 
well an in the coarse of inspetion 

( f )  Provirioninl[ of Storm 

1.44 Referring to the caws of ovrt~pr~~rr3tx~ntngjt1nnccc~r;v pro- 
curement of stores commented upon rn para% 7 . . l o  t r l  the Audit Rc- 
port, the Cornm~ttee called for lnformatron on the fr4lowrng pints: 

(1) the cxiating p r d u r e  fur awnammt nf rcquitommlr 
of stores, cqulpncnt and spare parts bp the tower rrchc- 
lam of the three Swicrrr;  



(ij) the level at which these are acrutinised so as to ensure 
that there is no over-provisioning; and 

(iii) whether any procedure has been devised whereby subs- 
tantial surpluses revealed by periodical reviews are au- 
tomatically reported and looked into by higher authori- 
ties. 

1.45. The information furnished by the Ministry is as follotvs 
(item-wise) : - 

( i )  The policy regarding purchase. retention and replaceme~it 
of major items of equlpmcnt and ammurution is approveti 
by Government on the recomrnendatlon of special Corn- 
mittees in the Service Headquarters like t he  General 
Staff Equipment Policy Committee. 

The policy regarding the provisioning of main equipment 
and their spsres and other General Stores including the 
var:ous reserves to be held is also laid down by Govern- 
ment and incorporated in the provision Review D i r e -  
tives issued by Service Headquarters. The actual provi- 
sioning is carried out by the Services in accordance with 
these provisicn review directives. 

t i ] )  Pro\.is~onrng of all stores is made under the supervsion 
of officers of tho three Serv~ccs The indents !or supply 
of stores arc placed after obtainrng financial concurrence. 
Indents valued at more than Rs. 2 crores are placed with 
the approval of Government. 

( t i i )  The &pots holdtng stocks of stores are required to re- 
port suhstantiiil surpluses of stores which arc  not w- 
qulrtd by them to Service Headquarters for scrutiny hy 
tcchntcal teams at Service Headquarters for examining 
the possibility of alternative utilisation by other users 
before taking actlon for their disposat. 

1.46 The Ministry h a w  furthtkr stattd that in so far as paras. 7 
and 9 of Audit Rrport ( h f m c c  Services). 1968 arc con~*rntYf. 
there were nu lacunae rn the provisrnnrng procedure, but wrtrrn 
assumptions that were made for csttmattng the rcqutrenrcnts were 
not confirmed by subrreguent actual cxpcr;cnrp In mjprd to para. 8 
ot Audit Report (Defatrcc Scrwccs), 1968 a n?w ?rwedun! wm 
dcvised for provisaning and thc fjrcurrae :n tf:r p n v t e w  promdun 
have been removed. 



1.47. As regards para. 10 of Audit Report (Defence Services!, 
1968 the provisioning review procedure in the Air Force is coristant- 
ly under review. Gternal correctives are applied as and when found 
necessary. The provisioning system had been xm~irwrd reccnt l~.  
Details of the measures taken in this regard are given in Appendix I. 

1.48. The Committee note that the overprovisioni~~q in  the ca.it!s 
~efe r r ed  to in paras 7-10 of the Audit Report (Defence Services). 
1968 
tails 

resulted in surpluses of the order of Rs. I 0  rrores as pcr dlh- 
given below: 

(,Rupees in Lakhs) 
(i) Parka trousers 177 
(ii) Uniforms for NCC . . 123 
(iii) Parachutes . . 700 
( iv) m r e s  and Brushes . . 2.62 

Tntal 1 O(M.62 
-- 

1.49. The Committee are not happy that such gr0S4 ovt~r-i~rovi4iotl- 
tng should hare  occurred. As would he evident from thr finclings 
in later section of this Report. there was on the one hand ;I tcncltsncy 
to overpitch the requirements and on the other hand a n  nmi4on tn 
collect certain hasic data regarding a c t ~ ~ a l  ransumption \vH~tRgc' 
retrievals as a preliminary to the placing of orders. 

1.58 While the Committee are fully conscious of the fact that 
these cases occurred at a time when the security of the- country \vm 
st stake, they feel that the omission to take ccrtain elenwnti~rv 
measures calls for a high level review of the provisioning pro~~clr l rc  
for the three Services. The Committee, therefore. suggcst that Gov- 
ernment appoint a Committee comprising of senior oficers drawn 
from the three Services as well as from the Ministry of Ik fe~~cc -  
Finance (Defence) with a view to laying down proper guideline?; for 
provisioning and for evolving a suitable machinery for keeping i t  

continuous watch on the utilisation of stores so as to cn\ure that 
provisioning is done more realistically in future and that ~vustngcs 
are avoided. 

( g )  Centralised Purchases 

1.51. Coming to the question of purchases, the Committee drew 
the attention of the Secretary of the Department of Defencc Pro- 
duction to the practice in U.K. where, with the sole exception of 
aircraft and spare parts, every Ministrv was free to make its own 
purchases from the market and obtain the cheapest stares in their 



own way. The Committee enquired whether they were satisfied 
with the present procedure of centralised purchases of their 
requirements through the Director-General, Supplies and Disposals. 
The Secretary, Defence Production, stated: "I cannot say I am 
entirely happy with this central purchase system because this system 
is attuned to purchase a t  the cheapest price. It is not attuned to  
purchase within a short time. Our problem quite often is that  
time is much more important than money. In the last two or three 
years, w e  have taken special exemption in some cases to obtain 
plant and machinery directly and not thraugh Director General, 
Supplies and Disposals because that would shorten the time period. 
But it is not possible to do it in every case. If there could be a 
system under which a special p rocedur~  was available for high- 
priority items. either for them or for transferring it back to us, I 
will be satisfied with the Director-Gencral. Supplv and Disposal 
procedure in normal cases " 

1.52. Citing 011 ctsamplt.. hc stated that it had been decided tr: 
approach the civil sector for sunply of track links for the tanks. It 
W R S  a difficult item but thc Dircc-tor f ;meral. Supplies and Disposals 
were able to entrr  into a contract with a firm. Anather firm was 
also prepared to supply it but at 3 little higher price. The Director 
Crrnernl. Supplies and Disposals could not, however. enter into a 
contract with this firm even thouph thr  combined effort of both the 
firms was  less than half of what they \val?ted. In the situaticm 
then prcv:iiling. the links were nccded urgent!y and as prodaction 
had heen h ~ ! d  up.  the* Director Gtm~rn!. S:r?plics and Disposals was 
asked ti, procure them somehow. It took several m o ~ t h s  for the 
Din-ctor C;rm-rnl. Supplies and Disp~sals  to enter into an agree- 
nlt.nt with the firm as the firm were dernandine :I higher price. To 
:,void .<:ii.?! :I ~i:aatir\:l in  future. 3 small Commi::tr*:~ had Seen st=! 
::I. 1 0  ji!i<!l throu&;!: propnsr\!s cxpeditiousl~. 

1 5:: 0 7 1  the sarnc cl:leht!on helng put !(I h ~ m .  the  Deftwcc Sec- 
~ + ~ t n t  y -tatad ?!::it t u,:i'!lting Gnvernt?wnt to Gtx-ernment. purchasw, 
which w c w  nccot~ntt.d chri'ctlv by them. the rest of the purchases 
had to he done throurh :hc Dlrwtor General. Supplies and D i s p  
sals In rrqard to ~ { I C ! ?  purchase.; they had come up apainst many 
prnblcms hut at thr. s3mr timc. hr thought that the Sen*ictri; w e r e  
"quitc disinclined to hnndlt. purchases thcmwlves. They do not 
wish to  involvt~ tht>n:it\!~c~ in t h ~ w  comrncrcial deals and thcv 
u w ~ l d  prcf t r  the c-s-illan.; to do it " Ht- added- '%%ether we do 
it i n  the D r f m r c  Ministry o:- the Works, Housing ar:d Supply 
Minist1.v cta i t .  the onlv q u c s t i o ~ ~  1s i ) f  ST. lng time rather than anv- 
thing else I think. ~f wc hzndlr tlwm we will  save some time 
I \\.nuld rathc8r err on tilt. 4,. ( i f  cc~r~trrtl'satim of ptirc.hasc s g t m y  



than on the decentralisation with a view to finally getting the 
maximum possible economy in purchases." 

1.54. The Committee note that in Blitrin no centralised purchase 
agency exists and that each Ministry/Department is free to make its 
awn purchases (excluding Aircraft and their spares). Inter-depart- 
mental consultations, however. do take place in regard to the pur- 
chase of items of a similar nature. While the Committee concede 
that the existing arrangements for procurement of Defence Stom in 
India through a centralised agency, viz., the Department of S U ~ Y  
(Director General, Supplies and Disposals). might be of advantaw 
in the interests of economy. they do wish to emphasise that while 
caterirrg to Defence reauirements time is of the essence of the mat- 
ter. Government should. therefore. devise a machinery which would 
ensure the procurement of high priority operational items with the 
least possible delay. The Committee consider that one method of 
doing this would be to set up a high level standing Committee con- 
sisting of the representatives of the Dmartment of SUDPIY. the Min- 
ktr2. of Defence/Finance (Defence), De~artment of Defence Praduc- 
tion and Department of Defence Supplies to act as a clearing hour*. 
for indents of this nature so that in appropriate cases they cauld 
give authority for. direct procurement to save time. 

(h) Disposal of surpluslobsolete stores 

1.55. A statement showing the value of stores declared surplus 
by the Services, the value of stores examined by the Inter-Services 
Technical Team. value of stores declared surplus to the Director 
General, Supplies and Disposals and the value of stores disposed of 
during the period May. 1963 t o  April. 1968 is given below: 

(Value in lakhs of rupees) 
-. -. 

Value of Va!ue of I'alue of Value of stores \'alcte c*l  
stores sro:es stores disposed of and ~ I O I C \  
declared cvaminrd declared moncy realiwi VCI IO bc 

Ycar s u r d u s  by the surplus to cxrmind 
by the inter- r he Dis- Vahc hv the 

Scrviccs Services IX;S&I> posed of rcalised lnicr- 
Tech. Sen. rn 
Term Technical 

T n m  



1.56. During evidence the Committee drew the attention of the 
representative of the Ministry to the large surpluses of stores 
which were of the order of Rs. 70.46 crores. Rs. 71.96 crores and 
Rs. 8208 crores as on 30th April, 1966. 1967 and 1968 respectively. 
They enquired whether these surpluses did not indicate that the 
estimates were in excess of the actual requirements and if the 
Ministry had been more realistic in their assessment. obsolete 
stores on such a big scale would not have been there. The De- 
fence Secretary stated that the figures were cumulative. Recaning 
his statement made before the Committee last year when he had 
promised to systematise the procedures etc. in order to accelerate 
the pace of disposals, he stated that the results since achieved in&- 
cated substantial improvement. The value of stores declared sur- 
plus by the Services had gone up by Rs. 11 crores in one year. Figurn 
of stores declared surplus to the Director General. Supplies and Dis- 
posals had also gone up by about R5. 33 crores which meant that on 
1st AnriI, 1969 thev woult-1 br showin: a l e s  am69nt of stores that 
wo!rTrl h- awaiting inspection 

1.57. The Committee enauired whether i t  wnuld be possible tn 
obviate wastaee as well as obsde=cence bv ~urchas ine  onlv what 
was immediately necessary. The &fence Secretan. stated that a 
substantial portion of the surnlus storm awaitinp disposal belnned 
to World War TI. He. however. promised to look into the ~rclhbrt? 
further. 

1 S8 The Committec then enauired how long i t  would take for 
thc Tnter-Sn*icw Twhnical Team tn examine qtores rrf the t'alue of 
Rs. 6 42 crores as on 30 4 1W8 The Defence Serretarv stated: ' 7%;~  
is a ronti~unus work Perhans what would hanwn in the next year 
is thnt this fimre would he eliminated and scrmethinrr fresh wiV c-me 
UP We will trv tn hr u ~ t o  date Actrlal?~. the dismsal bv thc 
Inter-Scrvirec Technical Team has heen irnnrovine in recent wars."  

1.59 To ii qucxstion as to the efforts being made hv the Dire-?or 
Genera!. Sunplirs and Diswsals to t - x ~ e d i t ~  d;snosal of the stares. 
the represrntativp of the Directnmte qtated thnt a maim portion of 
the surplus stores consisted o f  w h i c l ~ s  and B?T mare  arts TF.rc 
tempo of distmsal of vehic1t.s had heen incmacerl to 2 MC) ner menth 
as aglrinst 700 to 1.000 prrvioi~slv Diffict~lti-  re, h o w ~ v w .  b i n p  
extwricnced in the diswsal of MT mnr* ns thew belone4 to nlR 
and obsolete vehicles T h t ~  wpm no? ~ d t i q c r  manv d e n  h the 
auctions and wen- also not fetrhinrt their vdur Chit of Rs 1 cmm 
worth of %IT JWPP parts nut !ID for nwtion in S-~~ternbr lm. ~ n l v  



half could be disposed of. A meeting was, therefore, held with the 
Depot Commanders to consider whether these spares could be segre- 
gated. make-wise. sa that their disposal could be facilitated. The 
difficult? of the Depot Commanders was that they had warehouses 
full of these MT spare parts and it would take a considerable time to 
segregate them make-wise. Efforts were, however, going on and it 
was hoped that the tempo of disposal of these spares would increase 
in due course. 

1.60. To a question whether the spares could not be disposed of 
along with the vehicles. he stated that this was fried before so as to 
get better value but without success. He added: "Anyway, this is 
one of the schemes which we are investigating but that will depend 
on whether the Depot Commanders can segregate the MT spares, 
make-wise, and give us those lots separately which can be sold alnng- 
with the vehicles concerned." 

I .  Referring to the fact that the amount realised in respect of 
stores disposed of during May. 1966-April. I967 was 31.5 per cent while 
in the subsequent year r i z .  May-April. 1968 i t  had dropped to 22.8 
per cent. the Committee desired to know the reasons for the fall i n  
realisation. The representati~e of the Dnirclctor General. Supplies and 
Disposals stated that after devaluation. the hook value of the surplus 
stores had hccn enhanced hy 57.5 per cent hut  t he  realisatinn finure 
had not shown much incrms:. a< prrvl!. were not prcpared to pay 
p7v-e i n  + n r ~ ~  nf rl.r:ir.c3s. A s k 4  wh~.t!?v thi: n-\-nc nnt due to s lxv  
d i w ~ v l  of the s t ~ r r s .  EP  c f ~ t r d :  "I rlnn't tilink so. A s  swm 3s thc 
SU~:)!US r ~ i ~ ~ ~ ~ f s  cnlvp. IVD d:r::-)-p iif v;i!h'n thrpr' or fwlr mont)lr:  
vcrv rare]\- it has csccwltd fmir mnnths." 

1.63. The increasing incidence of s r~ rn luses  raises a qtrestiun whe- 
ther the cvisting tPchniqucs of inver~tor~  cotitrol and mnnncemcnt 



are effective. The Committee would like in this connection to draw 
attention to their observations in their 43rd Report about the need 
to rationalise the existing techniques and to introduce modem 
methods of provisioning and stores control. 

( i )  Reports of the Staff Inspection Unit 

1.64. The Committee called for a copy of the Reports of the Staff 
Inspection Unit (SIU)  on the c~rganisation of the Directorate Cene- 
ral. Ordnance Factories and the action taken in pursuance thereof. 
The Department of Defence Production have informed the Committee 
that the Staff Inspection Unit prepared three separate reports. tivo 
of which deal with the various technical and clerical (non-gazetted) 
grade:; in the Oflice of thrr Directorate General, Ordnance Factories. 
In regard to the third report deaiing with their assessment of strength 
~ , f  the gazetted p:sts, i t  has beer, stated (January. 1969) ?hat it was 
sent to the Ministry on 4th April. 1968 but has not yet been finalised. 
There are no SIU reports on :he Ordnance Factories as they have not 
so far- inspected any i r f  them. The follnu.:ng economies were sng- 
gcstcd by t h ~  Staff Inspection Un:? i:? t h c  ROD-gazetted cadres: 

- -*----- - -- - ---- -- - - - ----. - 
1 0  1 - 4  3 

The Department have further stated. "The Director-General. 0;d- 
nnnce Factones has not fo:rnd  he recomtncndations of Staff Inspc- 
tion Unlt workabltn and thv question of ~n~pkmen ta t lon  of the rql- 
ports is bemg actively pur.-uetl In consultation with the Directnr 
General. Ordnance Fnct~:rws and the Staff Inspcvltion Unit " 



1.66. The Committee note that substantial economies by way of 
curtailment in the strength of the gazetted and non-gazetted staff in 
the O i c e  of the Director General, Ordnance Factories, have been 
suagested by the Staff Inspection Unit of the Ministry of F'inance, 
but their recommendations have not been found to be workable by 
the Director General, Ordnance Factories. The question of imple- 
mentation of the suggestions is, however, stated to be under active 
consideration in consultation with the Director General, Ordnance 
Factories, and the Staff Inspection Unit. 

1.67. The Committee would like Government to finaLise the matter 
at an early date and effect maximum economy consistently with re- 
quiremen ts. 

1.68. The Committee further suggest that there should be a stand- 
ing arrangement whereby the requirements of staff at the head- 
quarters of the Director General, Ordnance factories as well as the 
production units (mainly ordnance factories) which have not been 
examined by the Staff Inspection Unit are periodically examined at 
a high level to effect all possible economies consistently with the 
need for maintaining efficient production. 



CHAPTER I1 

DEFENCE PRODUCTION 

Progrcasive manufacture of Shaktiman trucks in the Ordnance 
factories 

Audit Paragraph 

In Para 58 of their 33rd Report (1964-65). the Public Accounts 
Committee referred to their 17th Report (1963-64) wherein they hull 
expressed their concern over the product!on of trucks lagging behird 
the planned targets and expressed the desire that every effc.)rt h u l t l  
be made to adhere to the revised programme drawn u p  by the 
Government in May, 1963. 

2.1. The table be ow shows the actual productior. from Julv 
1963. to June, 1967. compared with the revise4 targetm-- 

2.2. It will be seen that there was a shortfall in product~on a.t 
well as in the indigenous content of the trucks. Taking the year. 
July, 1 W u n e  1967. the target for savings in foreign eschnnge 
was Rs. 4.23 mores on the n~anufacture of 1.503 vehicles. The actual 
savings were. however, only Rs. 1.93 crow;. 0: the shortfall oi 
Rs. 2.28 mrcts in savings of foreign exchange. Rs. 200 crores were 



due to the shortfall of 561 trucks in the total production and Rs. 0.28 
wore were due to less indigenous content achieved in each + : ~ k  

2.3. The shortfall in  the indigenous content was main'?- dl l~ '  to 
delay in establishment/rommencement of the indi$t-nc)~~~ prcilil:c!j\'!l 
of certain major components indicated below:- 

r ,  To be manufactureil in Ordnsnsc fist4vlc? wir!ll 
foreign collah,ml ion. f 

I 
! . Gear Box i c ~ t c : l ~  ol' .i~.i : v  111 

Universal Joint I c~f : l t~ l i - : [~ ing in.i~z:.;?- 
Crank Case (of :Wc . \ s s c I I I ~ ~ ~ ~ )  1 , I  : t i n  .ha- 
Cylinder Hcad (of Engine Asscmhly! j; l . ~ i l ~ . j  i : ~  4p;~cn.!ix I 1  

I ,,;. f1lL. l<: .p~lI-!  

(i; . O I ' o  be manu!*actured by Trade. or in 0rh111l-c b 
factories using fnrginp from .1'1~1Jc. 

I 
Rubber Pad hlounting 
Camshaft 
Connecting Rod 
Brakc Assembly 
Oil Filter 

2.4. The &Tinistry haye stated thn: i n  i!lc c ( 1 .  t : i t  i;: n .  !3<1ri .  

manufacture had commenced from .I uly. I ! h 4 .  hiit ti'.!: :?? i:&sn !\IS 

production could not meet the hill r~bql;ir.t.i:-~<.:it.  id t 1 ti:.. t1~: i ix r t :  

of shortfall, impc~rts were una\,oidahl(.. Ti:(* (.-:::!I:: ;l!rnt,n: (11' i:3:1!- 
. . genous production of the Uni~crl-:~! To::.:' ? ; : I -  c : ! . ~ . ! : - i :  i :I \...:\I. - 

May. 1963 to May. 196Lpentli1lg tlt.ci.cif,r: r t r -  .: ~ ! i . t r ~ l r c t  11: ;t.hc*i:l 
design; thereafter difficulties in pril('il!-<.!ll 1.1 ' .  : . N ~ : s  :?;Ix+-. and 
fixtures at  reasonable prices from ab~oar l  ti.,!:i;.o!! : i t l a  ; ; : . t i j c n ; - t  f i t ! . -  

ther; manufacture has commenccd i l - o n ~  1.11 ..~I:I?III.:. :!!!C .-I$ w;ar-:.I 
the Crank Case (of Axle Assenihly) a n d  C>.i :.I.!(,:- I T ~ ~ n t i  ( I  .: E!~;:.nc 
Assembly) the Ministry have stated thn! t h r ,  ;i!;r::t w:,:; set up ~n 
December, 1965. but that thcrc has b w x  d.:lny !IT? t!ip p r t  of t tw 
collaborators in supplying the f ixtux. ; .  'T!::..+ ;i:.c. : i !  ,,.r. , s \ ; ; ) ~ r - ~ c d  1 ; )  
be delivered by May. 196R. Thc firm o:i ;v+:,;;: o:...lt.r..; f :  br r.rtstir:gs 
were placed in August, 1964. a rc  yc~! t c ,  m : ~ b  ;:!!v : : i : * ; ~ I i c ~ ~  

2.5. The Ministry have further stated t h t  tht. ili~,r:lllst.cl t ;r j ~ i c  tt:: 
in the production of Shaktimnn trucks wit5 u'll: c.;l for ~n.tnlr;;tc.turc 
of Nissan vehicles, the production af ishtch 1v;i. r n r ~ c . t l  ;tb vr* the 
target. 

[Paragraph No. 4. Audit Rcuport IDc4en~ca Sc~rvicr-1;) lntffrl 

2.6. The Committee drew attcntjon to the figures of t a r q ~ l s  :,n<.l 
actuals for production and indigenous content of thc trtirlss 101. the- 
four years ending 30th June. 1967 as qivrn in t h c  .4irclit par;lgr:tph 



and enquired what the figures for the year 1967-68 (ending June, 
1968) were. The following information was furnished by the Depart- 
ment of Defence Production: 

Percentage of indigenous 
Product ion content 

Sear 
Target Actual ?'a rgc t Actual 

Average 

2 7 The  Comm~t ter~  drew the attention of thc rcpresentati\ e i  of 
-nc Department of Defcncc Production to the consistent shortfall in 
taroducticm year after y a r  and desired trh know to what extrnt the  
cquil.rmcnts ctf  the Army were being met and whether they were 

-hrr t  o f  thew trucks The Secretary. Defence Production stated 
'hat,  thv rnanuf;icturt- nf Shakttman Trucks was undertaken in 1959 
n order to utiltsc the  spare capacity available in a number of a d -  

:iinctt f;ic.ttrr~t.s. Thls p i t ~ a n  was. however. senousiy afiected after 

2 8. Su fit:- ,,s thv qut-rt:tm of attalnrnent of the targets laid &twn 
;IS c~lncerned ht. $tatid that the normal tendency (I!' the  Depnr m c n t  

f I)c.tr.:~ct- I'~octi;ct:~r: i t33 "tc, t.ix targets above what *,vc can 
. I !:~w.I~ " Hcs1dt.3 thr.:t- h:rcI ':)cc~; dt4ay5 In the c.~:;i!~l: \~.mr*:~t of 

. . L' ! I  k.:,l:rr.: , I I : : I ~  tht' I-C*~.SOIIS frlr ?iht)rtf;il 1:: ~brtt \ t , ;c-t im H ith re- 
!r*rr*rrc.t* t 4 l  :iw \t. i lr 1967-68. t h e  mpartntc!:t 1)vfcnct- Prrxlwtron 
i nmght t lw filtlirivlng p~tr~~tictn ti) thc nottct ..f Comrntttcw' 



quality of indigenous diesel oil. There has been, in th+ 
meanwhile. a consequent shortfall in the rewlnr svP- 
ply of piston assemblies from the Civil Trade. 

(ii) Transfercase and Gearboxes were found. in inspct-tiol: 
trials, to de\ve]op certain defects which required ~ w t i -  
fication, 

( 5 )  Failure of timely supply of Ancillary tradc items 15: 
Oil Pump. Micro Filter, and Rubber hlounting." 

"Apart from the above, efforts in the course of the .car 1 : 
make good the shortfall ivere handicapped by thc in(.' 

that separate capacity could not be assured in the \ a , 7 r - I ~ ) ~ ~ -  

factories for this line of production." 

2.10. As regaxds shortfall in  attaining indigenuus ct~nttwt. tl;:  
Committee were informed of the following position: 

"The main reasons for the shortfall arc: 

(i) Indigenous supply from Civrl Trade of Xirc1~~11t . :  , 

Steering Wheel could not be 

(ii) Manufacture of Universal Joints : i c . l ; ~ : w l  ( ! t i r  t 4 

late receipt of machinery. 

(iii) Production of connecting rods w;rs hvld u p  Juc tt, inlv: - 
ruption in supply of forgings fro:n C I L - I I  t ride " 

2.11. The Committee enquired to tvhat t-stcant nlrtJor c u ~ n p ) . ~ ~ '  - 
of trucks had to be imported due to shortfall in ind~gc!nous curwr\: 
The Department of Defence Production infornwd t!le Cornmr::r-c: 

"Actual requirement during 1st July. 1967 :o 30th JUW, 1W3 
of Gear box, Universal Joint, Crank Cases. ( 'yl lnti~t  I I t . . ~  1 
Connecting Rods. Rubber Mounting. Hrirke :bavrr)t,I; 
Camshaft, Propeller Shaft, Oil Filter. S t t w ~ n g  N'htbc.i .at\ i 
Oil Bath Aircleaner was 919 sets each O f  t h ~ .  ai,t,\ 
quantities, Universal Joints, Connecting Hod, Stt~rttt* 
Wheel, Oil Bath Airclcaner were imported. Cc.t~srn (;c4r 
Box components (1021 sets) were. also impclrteci - 

"Foreign exchgv spent nn imporlolion of the obr~vcb ~ t w ~  i 

was Rs. 23.43 lokhs (based on ex-works price of 1938~;' 



2.12. The Committee were given the following picture in regard 
to the foreign exchange expended for manufacture per truck: 
--- -- - - ---- - - - - --- .--- - 

Foreign exchange amount expender1 
for manufacture per Shaktiman 

Truck 

2.13. The ovcraI1 position in 

2.14. 'rhc Comrnitttv c q u i r t d  why thcrc \\.as delay tn establish- 
ment of ~ndigtwms productmn of some t z f  the ~tems.  In a note on this 
potnt. thc Department haw cjrphntd the jw:tton 35; fallows: 

"C-r Box: The date of estsbl~shmcnt of indigmous nranutac- 
turt? tn the case of p a r  Lox was Jdy, 1W as against anti- 
rrprtlon rn March. 1961. The delay was marginal. Indtgen- 
ous praductian has been fully establiahd a d  rmportotd 
~f cornpfrrtc gear box dtsrantlnucd from August, I9fB.  



"Uniuersal Joint: These were planned for deletion from May, 
1965 but the  delay in the change of wheel design from Rear 
Twin Wheel to single wheel resulted in the holding up of 
planning action for one year from May. 1963 to Mag, 1964. 
Eight additional types of machines including three imported 
machines were indented in 1964-65. Out of these, six tvpcs 
were r.. ,lived between September. 1964 to July. 1967 and 
one in September. 1967. For  the eighth type, the  indent 
was placed in March. 1963. but Director C;encral. Supplies 
and Disposals could finalisc the order only in May, 1965. 
The machine \vas finally rccrivcd In January.  1968." 

-'Forgings also could not be ordcrcd till the decision regarding 
change in the  ~vhee l  design which as statcd above ivas taken 
in May. 1964, and the ol-dcr for forging.; n f t c r  obtaining 
financial concurrence couki iw placed only in Novcm!)er, 
1964. The delay in the changc of ivheel d ~ s i g n  also resultrd 
in the ordering of special type of jigs and tools r q u i r e d  
for the manufacture of Univcbrsal J i~ in t .  Aftcbr- ronsidcring 
the  tool designs to suit the rniichint.~ s c l t ~ t t d  by  the factory 
and receipt of quotations from the collaborators the supply 
order could he placed only in August. 1966." 

"Upto December. 1968. 352 sets have bccn romplc.tcd and the 
target production of 125 wts r t w h d "  

"Crank Caw C!ylind~r Hend: Both thtw. items wcrc piar~ned 
to be deleted frvm M a y ,  1965. Indent:; u-cst. placcd on 
IJirector General. S u p ~ ~ I l e s  and D ~ S I N I S ~ I ~ S  I:] March. 191i.I 
anci covered by supply order of N(~vc~m!wr. 19li.1. The last iif 
t h e w  machi:ics u-as ~.ccc.~veci in M ; ~ r r h .  1YG';. The tltb!;ty ?\.as 
caused l~ecausc each item crf t c ~ ~ l : ;  and r.rluip~~!(.~?: il;r:i t i )  !re 
studied in detail to ensure s n t i s f a c t c t r  ivctrkin:: ;vittl the 
machines sc.1cctt.d and to thvn! i r l  t t t c .  r . o ~ n t r y  to 
the  e x t e ~ t  possible. Selection of the  tqui1)mc-nt c+tc u-cis 
finalised in No\wnher.  1966 and supply ordc*r p1;rr.cv.l in 
March, 1967 after Director Gencsral. Tc*c.hniwl I)c+vc*ictp- 
ment's clearance and financial sanction. Ilut- 14% c h m g r s  
in design. howevcr. the  supply ordcr hiid t c r  Iw mc~tllfit-d 
in December, 1963 and the items arc. now being s h i p p d .  
Manufacture of these items would bc* cstablishcd Iwforr 
end of 1969." 

'.Cum shnft: Munufecturc has I c c ~  fully ~s t i1 !11 iA~d and 
u p ~ o  middle of Dc~cmher. 19m. 2,644 shafts have bet-n 
completed. 



"Connecting Rod: Manufacture established and upto end of 
November, 1968, 903 sets have been completed. The out- 
turn of 120 sets is expected in December, 1968." 

"Rubber Pad M n t ~ n t i n g :  Indigenous trade .murce has Deen 
established and upto end of Xavember. 196%. 3.904 sets 
supplied." 

"Brake Ass!! :  t'ptn cnd of N~~vember. 1968, 1.506 sets have been 
received from indigenous trade." 

"Oil Fil ter:  Upto end of 1968, 2,748 sets have btwn received 
from trndc indtgcnnusly." 

2.16. Itt  rt-q.~rti trb tilt* ;,.>ton. thra w ~ t  ncss inforrncd this Comn~ittee 
that i t  was k i n g  madt* hy r t  private seetar undertaking. Cer:ain de- 
fects had b w r r  noticed by their inspectors anti invcstigatmns were 
going on. Sonw rcrnt4inl nrensum had been taken in the meantime 
and production had started. 

2.17. Nc nddd that taking thc overall picture lor the whole period 
of productlon, the situation h d  st~adtly improved and progress was 
being maintained on every itcm. 



2.18. The Committee further enquired whether the gear box and 
the universal joint which were being manufactured in the ordnance 
factories with foreign collaboration had since been fitted to the trucks. 
The Secretary stated that the gear boxes had been in use for sometime 
but the universal joint was still under trial. Estensive trials had 
been carried out on about 90 universal joints that had been produced. 
The Inspectors' report was new in its final stage and some decision 
would be given soon. 

2.19. The Co~nmittee enquirrd whether the ordnance factories 
would contmue procuring some of the  items required for the trucks 
nom the Civil trade as hitherto. The Secretary. Defence Production 
stated that where there was a dependable source of supply from the 
C i ~ i l  sector. their policy was not to instal that capacity in thrir foc- 
tories, unless the supply was inadequate or the qiiallty was not upto 
the mark. He added: "Actually, u-henever we go to thc track. our 
aim is to go at least to two suppllcrs ivhtarcver pos5:i)lc \Vt> have. two 
suppliers so that. firstly. there is c o r n ] w t ~ ~ ! ~ ~ n  and.  wr.c)ndly. :here is 
large measure of reliable dcpcndencc." 

2.30. The Committee drew- thr :ittcntitr!l a I:' t !I<, St~!'t.?:c:-\'. Ibi-.t>ce 
Production to the Department's I i x m v a t i c l ! ~ ~  c!ucl!c.d in t ! r ,  :\!~dit 
paragraph that the shortfall in prociuctit~n fof  Shaktim;~n trucks had 
been compensated for by praducti~)n i l f  Siss;i!: \.e!-iicles :in4 r!.!qiiirt*d 
whether this was so. The Secretary, Defence Produc':~m >t;itcd: "I 
cannot answer in a positive ?-cs becauw smnc capari:? cii!> Iw ut i l iwd,  
some cannot be. These adjustments arc very technical and T (lo 13-t 

want to make a statement ivhich may not be 100 pcr cent co!.:.~!. 
But it is broadly correct to say that some of thc capc i ty  ivhic,!. r:;:iv 
have gone to Shaktiman is being used for Nissan." 

2.21. The Committee were informed in reply to a further r!i~*.s:ji,n 
that the manufacture. of the Nissan trucks in the country ivas :rt::Icr- 
taken under a collaboration agreement made with a Japanese cti!~i:~:i 
on 2-2-1960. This provided for progressive ind!gennus manufacturr of 
Nissan trucks @ I  ,200 Nos. per annum with e f f t ~ t  from 1960-61 .4 
maximum production of 3.684 trucks per year had been achievpci. 

2.22. As regards indigenous production of c~omponents thc tnr eets 
and actual achievements during the years 1966-67 to 1968-69 and the 
progress anticipeted in the next three years were as fdloiss: 



; 966-67 90:; 45 .20t;1 Indigenous target was fixed on the basis 
of a commitment to produce 12oo 

1967-68 ). 9 )  Sos. pcr year. Since the Army re- 
quirement was increased to 3600 per 

I [)(5H-69 ?. 9 .  year, the indigenous content as planned 
co-lid not be achieved. 

; v@-70 >o"., . . 

,, c , ,A. Asked how the ex-factor?. price of SISSAN trncks manufac- 
: ared in ordnance factories compared with the ex-factory price of 
NISSAN trucks produced in Japan. the Ministry have stated in a note 
- m t  the latest ex-factory unit cost of h'lssan 1 ton truck was Rs. 29,403 
. .z ikgalnst thin unlt ex-works price c ~ f  Hs. 16,732.57 In Japan. The in- 
. rcased cost \\-as mainly dut- to devaluation 

2.24. The Minrstry ha1.c fur ther  stated that  the fore:gn exchange 
-avcd during July. 1966 to J:;ne. 1968 bv t!tp manufactu:e of Sissan 
-rucks has been cst~matcd a. fn!lows: 

1966-6; --- ! 967 -66 
(in lakhs of Rs.1 

Susan  Carri:)r 333 7 
Xissan Patrol 28.7 

2.25. The Secretary. Defence 1'1-oduct~l.m Informed the Cornmi:tee 
:hat the ordnance factories were t h e  only source for supply of 1 ton 
4 x 4  ttitcks to t h e  Army. As there were not enough of these. the 
-4rnv were u s i q  2 wheel tiri\.e trucks. Till 30th September, 1968, 
9.ver 9,000 Shaktiman trucks had been supplied by them to the Amy.  
Besides. i9.000 one ton Nissan trucks and about 7.000 Xlssan patrols 
had been supplied and thus tiley had saved crwes of foreign 
t+schangc. The witncs.z added "The purpose for w h x h  this pro- 
rrammc was stastc*d has ht*cn achieved fully. because the surplus 
:apacity. \vhr*rrver. ;rvailable. has btm used to the masimum extent 
:),mi bk." 

2 . S  Tilt* Comniitttv calltd it)! detai1t.d information regardrng 
*hc scqi~ircments of thv Arnwd Forces for trucks (4 x 4  and 4 x 2  
*cpartltc~ly I during each of the years 1962-63 to 1967-68 and the extent 
!o which t t w a ~  were nwt by the cwdnnnce factories and factories in 
the civil stvtcw. They were informed that the  requirement was for 



4x4 types of trucks but the Services were prcparecl to accept 
4x2 type to the extent indicated below. The extent to which these 
requirements were met by ordnance factories and the civil sector 
is also indicated below: 

1962-63 1,416 4.129 5 . 5 . ~  -45 I t .  .( .:.f1% J.\:f 

2.28. The Commi ttcc n-crtb ~nformcd that C;ovc.rtim~n t prnpwd 
to set up a new vehicles factory for manuf;~cture of Shaktlman and 
Nissan vehicles in Public Sector. In reply to R questrtw 
whether there was adcqucltc* justfication for  setl~ng 11i1 a wpirrate 
factory, the Secretary stated that a stage had now b w r ~  rrachtd 
when the vehiclc requjrcrnents of the Army hod brrn rtondardmd 
and the requirements werr suffkicntly large to justify the .wtting 
up of a scparatc factov. Morcovcr, suridus caprrc+ty rio far swailrbla 



and used in the ordnance factories may not be available after t h e  
next 5 to 10 years. In a note to the Committee the justification for 
the unit has been explained in the following terms: 

:'The need for a 1-ton truck (for Defence) was clearly 
admitted and the attempts to get this produced at civil 
units failed mainlv on grounds of cost. 

"The truck based on the Bcdford engine did not meet the  
defence requirements and the TELCO trurks could not 
satisfy even the civilian demand. The increasing pros- 
pects offered t q  oj>ortunltie.i for road t ranupr t  in the 
Fourth Plan ~ t , i ~ ! d  ;rb.iortj TELCO r.r~tput. 



2.30. To a question regarding the outstanding demand for Shakti- 
p a n  trucks, the Secretary, Defence Production stated that as in 
July, 1968, it was for 5,000 trucks. When the Committee pointed 
put that if the production in  the proposed factory was going to  be 
of the order of 500 Shaktimans a month, it would take less than a 
year to meet the requirements of the Army, the witness stated 
that "the placing of orders at  present has necessarily to be related 
i n  the capacity which exists in the ordnance factories. There is no 
-point in giving us an order for 20.000 vehicles when we cannot 
produce more than 125 a month." 

2.31. In reply to a further question whethcr keeping in view the 
fact that the Army happened to be an eccentric user. they antici2at- 
ed any possibility of production being surplus to requirements and 
in case such a contigency did arise. whether there was any possi- 
bility of exporting the trucks to other countries. the Secretary, 
Defence Production replied: " . . . .The factory has been planned 

'on the basis of economic production. It  is realised that its full 
':woduction after some time may not be necessary only to meet 
% m y  requirements, but it must be a2preciated that in wartime the 
'requirements increase and therefore all our planning is really tuned 
as an insurance for wartime." 

"The next question is what we do when there is a surplus. We 
can either export or make use o f  them in the home market. Our 
Plan. as far as the Shaktiman is concerned, is to have also a civilian 
version so that we could introduce it in the civilian market; the 
civil market in any case will be able to have the Shaktiman because 
according to our discard policy. after so many years of usage or  
after so many miles of usage, the Army disposes is of and so it 
goes to the civil market and therefore we are certain that thcre 
\s-ill be a market for the Shaktiman." 

"As regards export. I mav say that inquiries are there today for 
impart from India of this vehicle. Therc are certain difficulties 
into which we need not go just now because we are not overflowing 
with Shaktiman todav. but when the factory comes into full pro- 
duction I have an anticipation that at  least in tho  nt*i~hbouring 
countries there will be recpircments of 3-ton trucks." 

2.32. To a further question whether the saturation point may be 
reached when they would either be having idle capacity in the new 
factory or they would he forced to seek new markets. thc Secretary 
replied:" T would like to sav that iust now it is a ?criocl of recession 
and so it is not so clearly evident. but a s  time goes on, the require- 
m e n t ~  of trucks in our country are bmnd to increase. The Planning 



Commission is aware of our capacity and they take into account, 
wh ik  sanctioning additional capacity, the existing capacity and our 
zapacity and-so the whole thing is done in a coordinated manner. 
.It is essential that our factory must produce these trucks at an 
economic price and, therefore, the production must not only be 
related to our requirements but also related to economy of produc- 
tion and that is what we have attempted to do." 

2.33. The Secretary further informed the Committee in reply to 
another question that during the last three years, the Army had 
procured about 18,500 Tata Mercedes Benz Vehicles. roughly half 
:,f which were 4x4. As their collaborator could produce the 
4l.14 conversion unit only to a limited extent, they were not in a 
;losition to supply more 4,<4 trucks. That is why he stated, pro- 
juction of Shaktiman trucks was of real help to the Army. 

Asked whether an?. difficulties had k n  experienced by the 
Defence Ministry in getting trucks from the private sector because 
they dictate! their own terms. he rep!ied: "This may have been so; 
I am not personally aware." 

2.34. To a question by what time the entire requirements of the 
Army for 1 ton to 3 ton trucks would be met entirely and exclusive- 
ly from ordnance factories including the new unit, the Secretary, 
Defence Production replied: "CVithin two years of our factory going 
.nto full production, it will be met." Further asked to what extent 
dependence on the 7rivate sector had been reduced. he stated: "As 
far as 3 tanners are mcerned ,  the Army takes 4 '4  wherever i: is 
available: for 1 tonners. they are only from the ordnance factories 
today; as far as patrols and jeeps are concerned. the? ;,re taken 
nccording to requirements." 

2 3.5. To n question whet!lcr a separate unit u.cmld !wlp in  nchieq-- 
.ng cfficiency, quality as wti!  as economy in this respect. :h-;. Secre- 
tary stated: "There are t w o  ~easolls We feel that for s~lp~l:.ing 
:~atrols and 1 tonners. we detinitdy need a separate productio. unit. 
We have combined with that our requirements of 3 tonner Shakti- 
man. It will certainly be produced economically. It will be a 
;table source of supply." 

4 I For our war-time requiremmt~ aIso on strategic grounds. i t  is 
wise to have two sources rather than me." 

2.36. Asked by what time it was espected that all the components 
of Shaktiman as well as Nissan trucks would be manufactured indi- 
genously, he replird that thrir :\m in both the cases was to reach 
an indigenous content of 93 per cent within 2-3 years of the factory 
being commissioned. The other items which would be imported 
were such as would be taken up for production only if it was 



economical to do so. It was quite likely that by the time the target 
of 90 per cent was achieved, the industrial potential might develop so 
as to be able to take care of the rest also. 

2.37. The Committee have been infornwcl by Audit that Govern- 
ment issued e sanction on 11th September, 1965 to set up a vehicles 
factory for manufacture of Shaktiman and Xissan vchiclcs in the 
S t a t e  Sector at a total cost of Rs. 32 crot.cs. Upto October. 1968. 
55 per cent of the building and 60 per ctbnt o f  the township had 
been completed. 307 supply orders ior 865 items of plant and 
machinery costing about Rs. 8.5 crores had bcvn p1:md ~nvolving 
foreign exchange of Rs. 5.03 crores. 

2.38. The Committee are not at all happy about the situiition that 
bas developed concerning Shaktinian Trucks. They note that therr 
has been a Consistent shortfall in the production of Shaktiman 
trucks in relation to targets fixed. It was staled by thc Scc re t a r~ .  
Department of Defence Production. that the "practice" has bcew 
to fix the targets on the high side. but the Conlniittec ahserve. that. 
even after the annual target of production was scaled down i ~ i  
1967-68 from 1.508 to I . t (HI  trucks. production ha3 continued to lire 
behind the target. 

2.39. The shortfalls in production have been attributed ~nainly lo 
defects .that developed in certain major conrponents of the truck 
like piston assembly, gear hos and transfer case which are now hc- 
ing indigenorr~l~ produced. This situation emphnsises the neccs.iity 
for a strict and continued watch by the Department over the qualit? 
o i  indigenous components and quick and timely action to rectify tlw 
shortcomings noticed in these componcnls. 

2.40. The Commitice a h  observe that thc pirce of indigenous pro- 
duction of components has been rather slou. The imported cam- 
ponents wed  per truck (Rs. l:IA(i(i) in 196;-(in. ahout eight *err\ 
after production was started. accourrted for over (I fifth of it\ total 
cost (Rs. 62.642). In fact. clue to periodicel sc-t-backs in tire pro- 
gramme for indigenous manufacture of con~pono~ts .  (hvcrnmcnt 
have been obliged to fall back upon imports which during seven 
years ending 1%7-68, amounted to Rs. 1.31 crores. Tbc Con~n~i t t cc  
would like it to be examined how import substitution can b e t  be 
rpeeded up, consi~tenlly with the rnaintc~~aricc of quality of the 
trucks. 

2.41. There has been particular delay in the establishment of in- 
digenous production in the ordnance factories of some major com- 
ponents of the trucks like universal joints, crank case and cylinder 
heads. The Committee observe that a collaboration apeemcnt  was 
executtd as early as June, 1962, for the af universal joints 



and production was planned from May, 1965, onwards. However, 
d u e  to various reasons, production was not started till 196748 and 
the components produced are still to be fitted to the trucks. In rcs- 
pect of crank case and c y l i ~ d a  heads, for whieb celiabaratioo agree- 
ments were cxecuted in Soptembcr, 1958, production is yet to k es- 
tablished, more than three years after the planned date (1.e. May, 
1.965). 

2.42. The Committee would like the Department of Defence Pro- 
dr~ction to cusurc that indigenous production is speedily established 
and that rigorous quality control is maintained so that the parts in- 
cligcnourly produced can bc used in the trucks. 

2.13. Apart from quality control. there is also a compelling need 
to  enforce strict cost control. The cost of a Shaktiman truck as on 
18th July. 1967. was Rs. 62,642. as against which the cost of a civil 
truck procured by the Army was Rs. 31.000. It  was stated by 
the Department of Defence Production that ccrtPiin of its features 
make the Shaktiman truck 'superioro. The Committee would like 
the Department of Defence Production to examine how best the cost 
of the Shaktiman truck could be brought down through systematic 
cost control at every stage of production. . 

2.44. SO far as the prujcct for setting up a full-fledged unit in 
thc State Scctor for manufacture of Shaktiman trucks as well as 
Sissun trucks and patrols i, conccrncd. the Committee would like 
Go\crnnrcnt Lo give careful consideration to the following fact- 
\\hich have a hearing on the economic\ of the venture: 

( i )  According to the i~lformation given to the Cammittcc. the 
proposed unit would be producing 1 . 1 0  trucks per month 
SO that i t  could take edvvntage of economies of scale. The 
Army's requirement for trucks over the last six years h u  
varied from 5.200 to 9.6M tri~cks per yeat. It is. therefore, 
obvious that production at an economic Icvcl canno! he 
sustained on the strength of demand from Army alone. 

(ii) If the proposed itnit i u  geared to l tv t l  of pdiac t ioa  
which denland from Army done cannot swtain. it will 
irwvitnbly Ita;c to look to the internal and e ~ p o r t  nmrkcts 
lo keep its production going. The Sntcrrul tlrsrket i\ Is- 
iwg c P J d  to d d y  by units in the private --tor wbkb 



are at present praducing trucks at cheaper cost than t h t  
ordnance factories The unit cannot. thrrefom. compel? 
with private sector units unless the esisting l e ~ l  of co*! 
is proportionately brought down. The scope for such re 
duction in costs and the competitiveness of the truck- 
produced at such reduced costs \is-a-\% trucks produce~l 
in the private sector will. thereforc. require wry  rarcfvf 

examination. 

( i i i )  So far as export markets arc concerned. the datn fur 
nished by the Department about the ex-work- 
prices of both Shaktiman and Nissan truck\ show 111~4 
these prices are at present higher than similar priccs tr5 

trucks produced in Germany and Japan. Adniit t e d l ~ .  
there may be a reduction in intcrnal prices if producliu.~ 
is established on a larger scale. but it will still hate to br 
considered whether the prices will even the11 hc cornpc.1:- 
tive with those at which the collaborators r r r  at ~:rrwt.: 
producing them. The other point i* whether the term. 
of the collaboration agreements I c a \ r  scope for export. n 8 

a scale that would be neccs\ary. :\nother point 1x0 It- .*  

important is how potential esport ~uarket\ which (' rot VI t c  

ment have in view are at prewnt being srrvrd and wlr,. 
ther the proposed unit will he able to con~pete wit11 t-\i-? 

ing suppliers to those market\ on equal tcrtna 

IrreguIarities noticed in a project for cstaUi&mcnt of o m  
Ordnance factory 

Audit Paragraph 

2.45. In February. 1963, C;ovcrnment decided to esbblisht*tt ;I n +:.. 
Ordnance factory to manufacture a particular t y p  of ac~lr~~utlitr I I 

The following points were noticed in the setting up of tht- T' .rc s t  or? ..- 

(i)  An order. (Rs. 28:13 lakhs) for the supply and cqt*c.ttorl err  
a plant for producing gas required by thr factol-g w 4 ,  

placed on a private firm under a contract cntcred jalr, ! ty  
Director General, Supplies and Disposals, In March. 1964 
The delivery of the plant was to be arranged to cI>arw .' 
supply of gas by 1st August, 1964. The work hos not vr-t 
been completed (December. 1885) dur to faulty ptanntrg 
and execution of the work by the firm. Pending arrct1.4r 



of the plant gas is being purchased locaily by the fac- 
tory 

(ii) Electric power required for the factory was to be obtained 
from a State Electricity Board. Pending finalisation of 
the terms of supply, it was agreed that payment for power 
consumed would be made by the factory. a t  the Board's 
tariff rates an the basis of 50 per cent (raised to 75 p v r  
cent from January. 1966) of the contract demand. or ibc* 
actual maximum demand established during a month. 
whichever was higher. Rased on the planned cspacit!' c ~ f  
the factory. a contract demand for supply of 5.000 fiV.4. 
o f  electrtcrt~ was intimated to the State Electricity Board. 
Thr  xctual masimum demand as i>etwt.un ..\uqust, 1964. 
and July .  1967. v a n d  from 81) KY.4 to 2.475 KV.4 and w:is 
far below the contract demand. Payment made for :!w 
consumption of power at 50 per cent (raised t~ 7 3  prt  cvn: 
from Jznuary. 1966) of the contract demand. at  tht ta:.~:: 
rates of tht- E l ~ c t r ~ c i t ?  f3orird. 1!:;0I\-d an cstra t.spc.:~ri:- 
turc o f  Eis fi 07 1;lkhs. 

f ~ r r )  C'r~nstrurtrttn of a "Rachvlor's mess" Sut ld ln~  for 50 ;us:  :- 
oficcrs was sanct!oned by C;ovcrnment on 25th Septcm*. , 
1963. at a cost of Rs 2.96 lakhs as par! oi !hen rmdrv::.:.: 
burldings for the personnel uf the factor? The rV--  
buildtng was completed and taken ovtr  bv thc  factorv '4::- 

thoritit-s on 5th O.)ctaber. 1966, but has remained vacr?nb ti!! 
now ( ~ * c t w : ' l x ~ .  1M7) for want of single officers In t ~ t ~ . t t d  

of such ztccommcdat~on .-kcord~ng to the hi~nistr:' thrs 
bulldmg 1s csptwtcd 10 be fully occupied when the facflby 
goes mt.1 two-shlft production 

[Paragraph No. 6. Audit Report (Defence Senice?;) 19681. 

2.46. The C o n ~ m i t t e  de;rirwi to know the masons for delay in :hc 
erection of the gas plant and the action taken to expedite complctron- 
01 the work. They were informed that the delay *pas due m. rdy 
to &on-adhtrenn t o  the delivery xhcduJc by the firm and the nwg- 
nit* and complicpw nature of the project. The Director Central. 
S W P k  and Dispw;tls w w  in mstant touch wlth the supplters 



:and rendered them all necessary and possible help for completion of 
-the work by way of giving them 'ex-gratin' assistance for prmure- 
ment of raw materials like cement etc. 

2.4'1. The Committee desired to know the total expenditure in- 
,curred so far on the local purchase of gas. The following informa- 
tion was furnished:- 

2.48. The Committee en quired whether ivhcn t l iv plans for the 
factory were drawn. estimztes M-ere made of the cost ( ~ f  p!Od~Ct~011 
o: gas. In a note on this point. the Ministry have s tnkd  tha t  t he  
original estimate of cost furnished by the firm on the assumption of 
production of oil gas @: 18,000 cft. per day (24 hours) was Rs. 21.82 
per 1.000 cft. of oil gas. The cost of Esso Gas consumed till Septcm- 
ber. 1968 worked out io Rs. 38.53 per 1.000 rft. In  working out the 
cost per 1.000 cft. of oil gas, the Arm had taken t h c k  ~(1st o f  Diesctl 
,Oil and Furnace Oil at tile rate of 30 paisca rind 12 pi~isc  PI- htre, 
whereas. the present rates of Diesel Oil and k'urllacc. (.);I \\'rk!.r3 63 
paise per litre and 22 paise per litre respectivc~ly. 

2.49. To a question whether t h e  delay i l l  stbtting 111) thr. gas plant 
could bc attributed to faulty plonning on thc part ( l f  C;ovtwment, 
t h e  representative of the Directo~ General. Supplrcs and Dispnsals 
stated that initially the difficulty arose duca t o  tlw in:rtr.l~ty of the 
firm in getting steel and some irnported components. I t  took alrnnst 
3 ?car for them to get these things. He  added: "'l'hc firm had twcn 
supplying gas holders and gas plants for some institutions and some 
ordnance factories. Probably thc-?. were all sma1lr.r pliints of a 
laborator: scale. They did not realisc the magnitude of this job. 
U'e had issued a limited tende:- enquiry to 13 firms. We rc*ceivcd 
only one quotatim from this firm." 



2.50. The Committee enquired whether it was still not necessary 
rb have ascertained whether the firm had the requisite experience 
;to cany out the work successfully. The representative of the 
Director General, Supplies and Disposals stated that the firm had 
M h e d  a list of the various institutions to whom they had sup- 
plied the gas holders. Asked whether their experience of supplying 
gas holders, could be considered as a sufacient guarantee of their 
-pacity to build a gas plant of this magnitude, he replied: "They 
a r e  not the middlemen or agents; they are manufacturers them- 
.selves. But this job was of a very high magnitude and that is why 
ebviously they failed." 

2.51. To a quation whether, in the course of their enquiry, the 
Director General, Supplies and Disposals tried to find out from the 

supplying gas in the country, the sources from which they 
were @tine the gas plants. The representative stated: "I would 
!not like to make a very definite statement but it is my understand- 
Sng that such large-sized plants are mostly imported. For example, 
4he plants of Esso and Burrnah Shell, who are supplying us gas for 
-domestic purposes, are mostly imported. Only the smpll-sized planta 
required for laboratories etc. are being indigenously manufac- 
:turd" 

2.52. To a further question whether the Director General, Sup 
plies and Disposals tried to find out what the firm's performance had 
been at the other places indicated by them, the representative rep 
lied: "In view of the fact that, firstly, they had given us a printed 
pamphlet giving the names of institutions where they had supplied; 
-secondly, the indentor himself had stated that their performance 
where they had supplied gas plants had been satisfactory-of c o w ,  
that was probably based on smaller plants--and. thirdly, because of 
-the urgency of the requirement, we considered that it was not ne- 
qessary to go further into the matter and that if  we went further 
into it, we would be delaying the placement of the order. In retros- 
pect, probably it is right that we should have investigated further; 
but you have to make a judgement or decision in the circumstances 
prevailing at  that time." 

2.53. To a hvther query as to how they could pulp the c~pIciQ 
*f the tin? on the basia of a bmhum, the repnsentrtiPc of the 
Director General, Supplies and Dispoub stated: "We had the p m -  
pmet from the firm saying that they have installed such and such 
thiq'p. We had r report fran tlae incleator MjnMry myiq that, the 
=orlcofthh&ra.h&banIl.tlt.ctory. B ~ u t , u I m c t r W d ~ l r W ,  
~ w O r i b o s . b y t ~ . 1 ~ . a w a s i m ~ ~ b w k n c b . ~ 0 ~  

. 



had been satisfactory. Now, this quotation was for a very large'? 
plant. Since this fima was in a position to manufacture this kind3 
of plant and this was the only indigenous offer, having regard to t h e  
urgency of the work, we thought that further investigation woukb; 
delay the work." 

2.54. To a question about the money value of the contract and: 
the amount paid so far, the representative stated that the amount. 
involved was Rs. 29 l a b s  of which Rs. 19 lakhs had been paid. 
Asked whether there was any provision in the contract for with-. 
holding payment in view of the delays that had taken place, the 
representative of the Director General, Supplies and Disposals stated] 
that there was the usual clause in the contract which provi- 
ded for recovery of liquidated damages of 2 per month or part of the- 
month against the portion delayed. In addition. from 1st April 1968: 
onwards, a further penalty of Rs. 1,000 per month had been imposedi 
for the delay. 

2.55. Asked whether the interests of the Government were ade- 
quately covered, the witness replied: "I would not like to make a. 
commitment here and now. But I think, we are adequately covered."' 
He added: "We have made it clear to the firm that the extension is 
given to them subject to reservation of all our rights. We have also. 
made it clear to them that if any additional sales tax or excise duty 
is levied or any increase takes place in these items, they will not  
be given to them." 

2.56. The Committee enquired whether final trials of the plant 
had since been completed. The Ministry have, in a note, stated1 
as follows: 

"The final trials of the complete gas plant have not yet been 
completed. The preliminary trials run on the 30th and: 
31st October, 1968 had to be suspended suddenly due toe 
the break-down of 1,00,000 cft. gas holder." 

2.57. To a further question when the gas plant was kindly to be- 
commirsioned, the Ministry have stated that "no definite date cam 
be given as it depends on the rectification of the defects pointed ou* 
during the trial runs of the plant." 



brochure given by the firm about various institutions to whom they 
bad mupplied gas holders and gas plants on a "laboratory scale* was 
considered as adequate proof of their capacity to fulfil their contra+ 
tual commitment. 

2.59. The Committee note that tbe gas plant is still to be commb- 
sioned over four years after the scheduled date of its commissioning. 
Preliminary trials with tbe Plant bave brought to light defects whicb 
tbe firm has been asked to rectify and Government is, therefore, not 
in a position to say when the plant is likely to be put into operation. 
The Committee would like to be apprised of the progress in t b i  ru- 
gard as also the action taken against tbe firm. 

2.60. One point arising out of tbe information furnished to the 
Committee needs mention. Due to non-commissioning of the g.s 
plant, Government have been forced to bug gas from the market. 
While the cost of production of gas from the gas plant as originally 
estimated was lower than the price at whicb gas is being purchased 
in the market. thew estimates were based on certain data regarding 
the cost of furnace oil and diesel oil which are no longer valid. In 
view of the substantial increase in the prices of these oils, it needs 
examination whether the Plant would be able to produce gas at rates 
comparable with the market rates. 

(ii)  Under-estimation of the demand for electric power 

2.61. The Committee desired to know the reasons for shortfall 
in consumption of electric power and enquired whether any efforts 
were made to revise :he contract demand in the light of actual con- 
sumption. They were mformed that the original demand for elec- 
tric power intimated to the Electricity Board in August, I9M was 
based on the assumption that it would be possible to attain the 
target of production in 1965. Due to delay in the supply of certain 
raw materials and tools required for the piant and the machinery 
and delay in the progress of civil works, there was a shofifall in tbe 
consumption of electlsc puwer. In August, 1964, it became clear 
that, due to changes in planning and in the scope of the project, 
demand for power would be much less that is, of the order of 5,000 
KVA and the Electricity Board was pemtaded to agree to thb 
Muted demand. This demand was based on the actual producth 
target which was set for the factory after revised planning. 

2.62. The reduction in demand was agreed to on the fonowing 
conditions: -- 

"(a) The consumer should pay from the date when the supply 
k commenced from lmXll KV, substation, on ngulu 



basis (March, 1967), the annual minimum guarantee on 
the basis of 15 per cent return on the capitd expendi- 
ture incurred by the Electricity Board which ir 
Rs. 3.825 lakhs or the t a r 8  minimum whichever is 
higher. The tariff minimum is the amount to be paid 
for the Demand Charges based on the Billing Demand. 

(b) The consumer would also pay for temporary supply on 
the basis of contract demand of 5,000 KVA with effect 
from 1st August, 1964, the actual date of completion of 
all arrangements and for the period prior to this. 

(c) The consumer should bear the capital expenditure of in- 
fructuous nature incurred by the Electricity Board for 
making temporary supply available. 

2.63. It has been pointed out to the Maharashtra State Electricity 
Board that the actual date of commencement of 5.000 KVA t e m p  
rary power supply should be from 22nd August, 1965, the date when 
all the substations were commissioned." 

2.64. During evidence, the Secretary, Defence Production inform- 
ed the Committee that soon after the original plans were revised, 
the Department started negotiations with the Sta:e Electricity Board 
and persuaded them to agree to 5,000 KVA which was their revised 
demand for maximum production. It was, however. true that even 
now they were not using 5.000 KVA energ?;. However. charges on 
the basis of 75 per cent of the contract demand were being paid in 
accordance with the tariff rate; of the Electricity Board. On the 
Committee's pointing out that during a period of 3 years viz. August, 
1964 to July, 1967 the highesr demand was of the order of 2.475 KVA 
only as against the contract demand of 5,000 KVA, he stated that 
this was so because the rate of production was only about one-third 
of the maximum planned production. He addcd: "If everything 
had gone according to schedule and our plan and our optimism, we 
would have got this capacity used in the end of 1965." 

2.65. It was turther explained that it was not possible to revist 
the contract demand periodically taking into account the actual 
consumption from time to time, since facilities required for pown 
supply were eotablished by the Electricity Board in accordance with 
the demand. 

2.66. The Committee desired to be furnished with a note lbd in t  
ing the paid over which these liabilitin aroy  tbc amount p.M to 
the QecMnty Board and the amount that would h.vc been payable 



had billing been on the basis of actual cmmmptian. In a note on these 
points, the Ministry have stated that the State Electricity Board had 
energised their 5,000 KVA transformer on 1st August, 1964. As per 
the conditions of supply, the consumer had to pay at tbe tariff dates 
applicable for billing demand on 50 per cent of the contract demand 
which worked out to 2,500 KVA from that date involving a demand 
of Rs. 20,000 per month. The tariff coditions of supply were amen& 
ed by the State Electricity Board with effect from 1st January, 1986 
when they raised the billing demand from 50 per cent to 75 per cent 
of the contract demand, i.e., 3,750 KVA. The demand charges, 
therefore, increased to Rs. 29- per month. The actual consump- 
tion of power (year-wise) was as follows d the difference in 
charges if the billing had been based on actual consumption worked 
out as under:- 

Period K W H  Amount-1 

(in lakhr) (in b k h  of Ra) 

August, 1964 to December, 1964 I -61 0.90 

January, 1965 to Deccmkr, 196s 17-41 I -t) 

January, I 966 to I)ccembct , I gr56 29 '46 a -SO 

2.67. The Committee were also informed that the question of 
payment arismg out of thc stipulations made by the Electricity 
h u r d  a t  thc t t n e  of reduction of the contract demand fmm 14.00 
KVA to 5,000 KVA "as 31% payment of expenditure of iafructuow 
ni~turc" (\rm nI1 I I ~  actu:d cnnsumption being less than 30 per cent/ 
75 pcr cent of contrnct dernand) had been taken up wi:b L\e ElectrC 
city Board. 



note that this question of excess payment as well as the payment 
of certain charges demanded by the Electricity Board at the time 
of reduction of the contract demand to 5,090 KVA are under d i m -  
sion. They would like to be apprised of the outcome of the efforts 
in this regard. 

(iii) C,onstructiott of the Bachclors' Jkss 

2.69. The Committee desired to k n o ~  whether at the tlrne of 
sanctioning construction of the Bachelors' hless, i t  was envisaged 
that it would be occupied only when the factory communcc~d two 
shift production. I t  was stated that the Bachelors' Mess was cspect- 
ed to be occupied only when the factory had ccmmenced full produc- 
tion. Its construction could, thcreforc. have bctxn taken u p  at  a 
later stage. But sanction for the cmstructlon was issued in Septem- 
ber, 1963, "so that it could be used from Augu.~t, 1964 by officers, 
foreign technicians and other senior staff pustetl to t h c  factol'y for 
installation purposes." The target date for conlplc.:icm o! the build- 
ing was, therefore. fixed as Aups t ,  1961. Whrn Goccmm-nt sanc- 
tion was obtained for the accommodation, the  total nurn5r.r of per- 
sonnel expected to work in the factory was 4.150 The planned 
figure for provision of accommodat~on was 2.218. ~ . t + . ,  for roughly 
half the number of people expected to bc ernployr%i. The building, 
however, became available only in October, 1966 by which time a 
large number of residential quarters had also bccomc available. 
Since there was delay in achieving the targets of prnductinn, the 
work d ~ d  not also start in full swing during this period. The quar- 
ters then available, therefore, adequately met the requirements d 
the staff in actual position at that time and the Mess could not be 
utilised. The Mess was still unoccupied. Attempts were, however, 
being made to put it to use in some form or the other. 

2.70. Asked how the requirements for residential accommodation 
in the Bachelors' Mess were assessed, the Secrc.tory, Defence Pro- 
duction stated that the plan for provision of Bachelors' a c c o m m h -  
tion for 50 Junior OWcers "was r e l a td  to the size of the factory and 
the number of personnel that will work there when I t  i s  worMng to 
maximum capacity." 

2.71. Asked whether the Bachelors' Mess was man t  only for 
officers, the Secretary. Defence Production stated d: 'Really, the 
standard of accommodation provided is not that of an omnr; It is 
of a lower category.. . .According to the rulm, the Ikchelon' M a u  
Is intendekl Ea accommodation for clerical, supavlmry and wparlo. 



: s W  to whom it may not be possible to offer married accommo& 
..tion. Persons staying in this Mess would be drawing a salary of 
Rs. 150." 

2.72. The Committee enquired about the financial loss incurred 
so far due to non-occupation of the Mess since October, 1966. It 
was stated in reply that the loss of revenue on the basis of the 
minimum rent chargeable worked out to Rs. 17,760 per annum. 
Based on this, the total loss till October, 1968 amounted to Rs. 35,520. 

2.73. The Committee observe that due to un-coordinated platlPing 
in the matter of provision of housing accommodation for tho stpd 
employed in the factory, a Bachelors' Mess constructed at a cost of 
about K*. 3 lakhs has been lying unoccupied since October, 1966. 
The programme for construction of tbe Mess, which was intended 
for housing junior officers. was advanced so that it could be used 
b y  officers. foreign technicians and other senior staff posted to the 
factory for installation purposes. Due to a delay of more thpn 2 
years in construction, tbis objective could not be realised. The dti- 
mate objective of tbe MKS being used to house officers employed on 
production work has also not been realised as there is "surplus 
accommodation even in residential quarters" that were separately 
put up and the tempo of production in the factory has been well 
'below the original expectation. The Committee would like it to be 
examined why tbe programme for provision of accommodation was 
mot coordin8ttd with the prmgmmme of production ia the factory. 
Government aboald also take steps to e m  that such instances of 
lack of coordinntion do not recur. 

Unproductive expenditure 

Audit Parapaph 
2.74. In August, 1938, the Air  Force placed an urgent demand 

on the Director General Ordnance Factories, for the produchon of a 
.certain bomb. The spccificetrons for the bomb required the bomb 
bodlea to be heat treated but adequate facilities for heat treatment 
were not available in the ordnance factories The Air Force, as a 
ttmporary measure to meet urgent needs, had, therefom, agreed to 
accept supply of bombs without heat treatment. Facilities for heat 
treatment to bomb bodies were established in an ordnance fac tov  
to  a limited cape i ty  only in December. 1961. Lo*, in Mhrlarch, 1986, 
the Air Force decided not to accept any further bomb witbout heat 
treatment. This h u  ~ u l t e d  in bomb bodies aIrerdy pduced 
without heat treatment valued at Rs 10.80 l a b  (which cmmot 
8c heat treated) and certain components (not useful far the new 
method) wlucd at Rs. 1.40 l a b s  becoming surplus to rcq-tr 



[Paragraph No. 5, Audit Report (Defence Services), 196811 

2.76. During evidence, the Committee enquired from the rep-- 
rentative of the Ministry how the requirements of heat- treatd 
bombs were being met before the project was sanctioned in 1958 
The Secretary, Defence Reduction stated that these requiremntl- 
were being met by imports since the indigenously produced b o m b  
were not heat-treated. Asked whether the ordnance factories had' 
the requisite technical know-how for heat-treatment when the 
ject was sanctioned, he stated that considerable difficulty was experi- 
enced in developing the know-how of heat-treatment as it required, 
r change in the whole planning of the furnaces. 

2.77. The Committee enquired when facilities for heat-treatmerit 
of bomb bodies were sanctioned and the reasons for delay in their 
establishment till December, 1964. In a note on this point, the 
Ministry have stated as under:- 

*Sanction was issued on 14th October, 1958 for provision of 8, 
composite oil-fired type Heat Treatment Furnace at am 
estimated cost of Rs. 6.22 lakhs for heat-treatment of.. . . . 
bomb bodies. This project could not. however. be pro- 
gressed further as certain difficulties were encountered 
when trial heat-treatment was undertaken whxh neces- 
sitated re-thinking on the whole issue. Consequently, 
procurement of oil fired Bogev type hc-it-'rratrneqt furna-c 
already sanctioned was not processed. . . . . .Trials were 
undertaken in collaboration with the Dcfc?cc lTc*tnllurp- 
cal Research Laboratnrv and aftrr consultatirln with an 
expert who was a Furnace S~ecia'list a t . .  . . . .Fac4ory . . . . 
it was decided to instal two elcctrirally o~crntcd  Ptt Tvpc 
Furnaces and one small oil furnace at an cstimat~d ClMt 
of Rs. 5.47 lakhs. An indent for the txs.9 clcctrlra.rl Mt 
type furnaces was placed on 6th June. 1961 T'lc furnnrcs  
were received between the ~ e r i o ?  June. 1gr3 to Jlllv. lm 
and were commissioned on 27th Aumlst. 1964. Trial runs 
were made durinc! September. 1964 to Nnvcmhcr, 1W 
and regular production of heat-trcatcd bombs was takm 
up with effect from December, 1964." 

2.78. To a question whether the plan miscarried because of la* 
of know-how, the Secretary, Defence Production admitted thrt it. 
happened "because of lack of knowledge and experjenn." 



2.79. The Committee enquired why the Ministry did not think 
of first acquiring the know-how before actually undertaking the 
project. The Secretary, Defence Production stated: 

"This is the reason for the delay.. . . . . . .Research was carried- 
on within the country. . . . . . . . We did not look for a col- 
laboration, provided we could develop it ourselves. In. 
fact, we ourselves developed it and succeeded. If we had' 
gone out for technical know-how, from my experience of 
four years in this Department, I can say that it would 
have taken longer." 

2.80. The Committee pointed out that eventually an export from 
one of the factories provided the know-how and also advised that 
the oil Ared Bogey type furnace would not work and enquired 
whether it would not have been better to have consulted him froat. 
the very begiming. The Secretary, Defence Production stated:- 

"In the. . . . . . .Factory, where this work is done, they made 
out a plant which was found by trial. They got all tbe 
experts together for research and development, who made 
more experiments to find out a method for this.. . . .It is  
not necessary always to consult outstation experts." 

2.81. In a note on this point, the Ministry have stated that it was 
first intimated by the factory in Apnl. 1959 that the oil fired Bogey 
type furnace would not serve the prpose.  The Specialist was con- 
sulted right from the beginning and there was no delay in this 
regard. The Ministry have further stated that no expenditure was 
incurred on the oil fired Bagey type furnace before the revised 
snnctlan was issued in March, 1961. 

2.82 To a question whether the capacity created in December, 
1961 was adequate to meet the actual reqtnrcrnents of !he A x  Force, 
the Mlnisty have stated that the capaci!~ crc: ibd could meet the 
nctual requirements of the Air Force almost fully. 

2.83. The Commlttce desired to know w%c!her any indication 
was given by the Air Force aurhoritws of !%:r inte:?t;ctn not to 
ncccpt bombs without heat-treatment st any st age ktw-ccn  D~cem- 
her, 1964 and Mnrch. 1966. Thc Vmstrv h3vc stattxl thxt "in a 
meeting held in the Minisbry of Dcfcncc on 2 3 d  Jnnuxv. 1955 the 
rcprcscntntlve of Air Hesdqunrtrrs s t a t 4  tha t  a s!a~e hsd k n  
reached when supplies at unhcat-trcntrd hmhs were n-t muired 
and in future only supplies of heat-treated bvmbs would be rccep'ed. 
However, the Air ~ c ~ d q u a r t e r s  agreed to accept unheat-treated 
bombs upto 31st March, 1965". 

"The matter wor again discussed In a meeting held on 5th AprIt, 
1985 when it wprr rtrtcd that it hod been pointed out earlier that 



where the work had sufficiently progressed in the mumfacture of 
unheat-treated bombs prior to the crucial date i.e.. 31st March, 1965, 
the  supplies of unheat-treated bombs would h a w  to be accepted by 
the Air Headquarters and that the Chief of the Air Staff had accept- 
e d  this position." 

"ln June 65, it was brought to the notice of Air Headquarters 
that a very small proportion of the bombs manufactured at the 
Ordnance Factory may fail in heat-treatment but would fulfil qeci-  
fications laid down for unheat-treated bombs. It was suggested that 
such bombs be accepted by Air Headquarters as unhcat-treated so 
that the public money spent on their manufacture might not go 
waste. Air Headquarters stated that the rejection of small Percent- 
age of bodies during normal inspection activity had to be accepted 
as in the case of any other item. When a pilot on whose training 
the Government had spent some lakhs of rupees takes off on an 
operational sortie, he risks his life and the aircraft valued over 
£ 100,000. . . . . .In these circumstances, the Air Headquarters did not 
agree to the acceptance of the bombs which did not come upto the 
qecifications laid down for heat-treat ed bombs." 

"The matter came up again for discussion in the meeting held on 
10th March, 1968. The representative of Air Headquarters stated 
that a very large stock of unheat-treated bombs had alwady been 
built up and there was no further requirement of these bombs. The 
Secretary (Department of Defence Prociuctlcm) stated that the 

Director General, Ordnance Factories, would take action to ensure 
that supplies of unheat-treated bombs were not made by the 
Ordnance factories after April. 1966 and that the available bomb 
bodies would be kept in stock for later utilisation." 

2.84. Asked whether in addition to the unhcat-treated bomb bodies 
lying with the Ordnance Factories, any of the bodies issued to the 
Air Force prior to March, 1966 had been declared surplus to require- 
ments, the Ministry have stated in a note that that the bomb in 
question were issued to the Air Force only after filling and empty 
bodies of these bombs were not issued to the Air Force. Such 
bombs issued to the Air Force prior to 1966 had been eannarked for 
use for training purposes. 

2.85. The Committee desired to know the normal shelf-life of the 
surplus unheabtreated bomb bodies lying with the Ordnance Fat. 
tories. The Ministry have stated that the empty bomb me% can 
be kept in stock in covered accommodation indeflnitcly, p m d w  
they are given suitable preservative treatment btc. before storage. 

2.86. The Committee further enquired whether such bomb bodtr 
when filled up, had a shorter shelf-life and if ro, what the prop- 
were for their utiltsation. The Ministry have 8tated that "the bomb 



bodies, when filled will have a shorter life compared to the unfilled 
ones, since explosives have a limited life compared to hardware. 
These bomb bodies (1,164 Nos.) were manufactured under warrants 
closed between December, 1966 and February, 1968." 

"The question of further utilisatlon of unheat-treated bombs is 
under exwination by Air Headquarters and a decision will be taken 
after reports of various studies In progress are received." 

2 87. As for the surplus components, the Ministy have informed 
the Committee that no action has been taken to dispose of these 
components as Alr Headquarters had agreed to accept the unheat- 
treated bombs l yng  at the Ordnance Factory. 

2.88. The Committee fail to understand why when the Air Force 
authorities had clearly indicated in January, 1965 tbat unheat- 
treated bombs would not be acceptable to them beyond March, lW, 
the Ordnance Factory producing these bombs continued to supply 
them till, April, 1966. It is regrettable that this sbould have occurred, 
particularly as the Factory had by then (December. 1964) developed 
facilities for beat treatment of bombs which were capable of meeting 
"tbe actual requirements of the Air Force almost fully." The Air 
Force finally decided in March, 1968 not to accept these bombs in 
view of the "very Large stock" that had by that time amumufat- 
ed. By tbat time bomb bodies components valued at Rs. 12.20 LLL. 
had also accumulated with the Factory. The Committee c o d d m  
that if prompt action had been taken to stop production of rmhut- 
treated bombs after the requisite capacity for beat treatment was 
established. it might have been possible to d n c e  substantially the 
accumdatioa of uabeat-treated bombs with the Air Force u well 
as the factory. The Committee trust that the Department of Defence 
Production will issue instructions to ensure that such iastraces do 
not rear. Tbe Committee also hope tbat the available bomb b& 
will be put to the best possible use. 

Deficiency in S t o m  
Audtt Paragraph 

2.89. A stock verification carried out on the 5th March, 1986, in 
an Ordnance factory disclosed a deficiency of 73 tonne of bniir 
roda valued at Rs. 5 lakhs. 

2.90. Though the physical balances of all stores held in stock &u8 
to be verified each gear, in this case the material had net bscn 
physically verified after April. 1985. A Board of Inquiry held Ir 
February and March. 1967 found that the materials had been &red 
outside tbe godowns, on the railway p l a t f ~ m ~  and on the rodaide. 
within the frctory premises, and that the s t o m  had bCen m i d  
and Wed without welghrnent. The Boud after check& the 



estimated consumption of the stores with actual drawals during the 
years 1960-46 held that the deficiency was due to unauthorised 
drawals of stores from stock without proper documentation, to cover 
possible excessive rejections in production and/or to corer receipt 
and issue of the material without weighment. The Board found 
the management at all levels lacking in proper appreciation of the 
importance of documentation but did not hold any particular i d -  
vidual responsible for the deficiency. 

2.91. The loss await regularisation (January, 1968). 
[Paragraph No. 20, Audit Report (Defence Services), 19683. 

2.92. The Committee enquired from the representative ot the 
Ministry, the reasons for not carrying out physical verification of the 
stores between April, 1963 and March, 1966. The Secretary, Defence 
Production stated that the verification carried out on 11th February, 
195.3 and 18th April, 19f3 was to cover the year 1962-63 and 1963-64; 
the subsequent verification carried out on 5th March, 1966 was for 
the year 1965-66 and it was then that the discrepancy was discovered. 
The verification for 1964-65 only was missed due to oversight. Un- 
fortunately, however, a report was sent to the Director General, 
Ordnance Factories that the verification had been done. lie added: 

''I admit the non-verification was incorrect. There should have 
been a verification for 1964-65". 

2.93. On his attention being drawn to the statement in the Audit 
Report that "the materials had been stored outside the godown.s, on 
the railway platform and on the roadside, within the factorv pre- 
mises" which might have led to pilferage, the Secretary, Defence 
Production stated that he would rule out the pos;ib:lity of pilfcritge 
completely because the length of the brass rods was between 6 to 8 
feet and their weight was 2 Kg. per foot i.e. each bar w c ~ g h c ~ i  bct- 
ween 12--16 Kg. It was, therefore, not easy for anyone to pick it 
up and take it away. Besides, the security arrangements were very 
tight since the factory produced very vital equipment. He nddcd 
that it was one of the oldest and most important ordnance fcrctories. 
started 167 years back but the accommodation was insuflkient. It  
was located in the midst of a Bazar area. "It was fully over-londed 
after the Chinese aggression and they were compelled to put all this 
material outside because they h3d no accommodation." Pruvision 
had since been made to keep al! non-ferrous metals under shelter. 

2.94. To a question whether there was any probability of the rod. 
being taken away by collusion with the security staff, he statcd: 

"If there is a conspiracy, then they can take out the material 
right upto the pcrmisiible limit of losses allowed. This 



is much less than the permissible limit of loss. There- 
fore, the conclusion is there is no conspiracy as such." 

2.95. Explaining the finding of the Board of Inquiry that the defi- 
ciency was due to unauthorised drawals of stores from stocks with- 
out proper documentation, the Secretary, Defence Production stated: 

"According to our understanding, these materials were used 
for good purpose. It was used by authorised peop'e but 
the documentation was not correctly filled in." 

2.96. The Dirtxtor General, Ordnance Factories further stated: 

". . . -sometimes when there is pressure of work or rush of 
jobs, the production section in the interest of production, 
takes the material--especially when the godown keeper 
is not there--for producing the components, but they do 
regularise their consumption by giving the demand note. 
Each section can take the material only on demand note. 
Here, unauthorised means the using section did not take 
the material on submission of a demand note.. . . I t  does 
not mean that anybody else has taken it. It has gone into 
production. As the Secretary pointed out. it has been 
conclusively proved by the Board of Inquiry that there 
has been no physical loss of this material except lack of 
documentation." 

2.97. Referring to the finding of the Board of Inquiry that 'the 
management at all Ievds" was "lacking in proper appreciation of 
the importance of documentation" but it did not hdd  any particular 
individual responsible for the deficiency, the Secretary. Defence 
Production stated: 

"Apparently. this lack of documentation shows that at that 
time the pressure on the factury increased considerably 
and it became a part of the system which is w-rong. 
Therefore. the Board of Inquiry could not have said that 
everybody was at fault. Instead of that, they said that 
no individual was found guilty." 

2.98. The Secretary. Defence Production further informed the 
C o d t t e e  that the suggestions for improvement given by the 
Board of Inquiry had since been implemented. Some additional ac- 
commodation had been provided but the very nature of the perimeter 
was such that it could not take any more actommodation under shcl- 
ter. Therefore, m e  reorganhation had been undertaken. Some 
of the ikmt had bten taken rwey from the factory which was d d -  
ing hitherb with a very large number of items. The factory had 



now been relieved of a lot of congestion and much better accommo- 
dation was available. 

2.99. Asked whether the loss had since been regularised, the Sec- 
retary, Defence Production stated: 

"AS this is due to negligence it has to be fully inveqtigated be- 
fore it can be written off. Some clarifications are being 
sought from the factory and it will take a little more time 
before the loss is regularised." 

2.100. In a note subsequently furnished to the Committee. the  
Ministry have stated that a fresh Board of Inquiry had since been 
constituted to  investigate into the case with a view to pinpointing 
the individual/individuals responsible for the shortage. 

2.101. The Committee observe that a deficiency in stores to the 
tune of Rs. 5 lakhs came to light in one of the ordnance factories as 
a result of stock verification. It is regrettable that physical verifica- 
tion of the stock in the factory was not carried out for two eonse- 
eutive years, i.e., 1964 and 1965 and that n false report was sent to 
the Director General, Ordnance Factories that the vp-ifi :-ation for 
the gear 1964-65 had been done. The Ccnimittee note that. though 
a Court of Enquiry which investigated the case found the defi- 
ciencies to be attributable to wrong book-keeping and held no 
specific individual to be responsible, a fresh Board of Enquiry has 
since been constituted by Government to investigate the case and 
pinpoint individual/individuaIs responsible for the shortage. The 
Committee would like to be apprised of their findings. 

Purchase of sub-standard timber 

Audit Paragraph 
2.102. On the basis of an indent received frorn o Commander 

Works Engineer, the Director Genera'. Supplirs and Disposals, con- 
cluded a contract with a firm in July, 1966. for supplv of 9,375 cft. 
of timber a t  Rs. 5.25 per cft. Inspection of the logs was carried out 
at  the firm's premises by a Defence Inspector prior to despatch an& 
691 logs of timber valued at  Rs. 0.48 lakhs, exclusive of freight 
charges (Rs. 0.18 lakh), were received from the Arm at the timber 
factory during October, 1966, to December, 1966. On receipt, the 
consignee found that the logs were of very poor quality having num- 
emus defects, and that the actual yield of sawn dzee obtained on 
cutting certain logs was so poor that they could not be u d  for my 
purpose. The Director General, Supplies and DisporrrL was, tbm 
fore requested by the consignee in December, 3968, to o d v k  thr 
contractor to take back the timber already nrpp:itd 



2.103. The contractor and the Defence Inspector, however, refus- 
ed to accept that the logs supplied were of poor quality, or defective. 

2.104. On the instance of the consignee, a joint inspection of thu 
timber supplied was carried out in March, 19fi7, by the inspector qad 
the consignee when it was found that only 48 logs generally con- 
formed to specifications and that the remaining logs had one or more 
of the following defects. 

Nature of defect Percentage of logs 
Objectionable surface cracks . . 80 

and splits 
Decayed or insect attacked . . 20 
Knobbly /spiral grained, 

knots and other defects . . 10 

2.105. Al? the logs inspected were found to be brashy and not- 
expected to senfe the intended purpose. 

2.106. The contractor did not associate himself with the joint in- 
spection and has not accepted its findings. The Ministry have stat- 
ed in January, 1968. that an inquiry into the matter has heen order- 
ed. 

[Prtragraph No. 14. Audit Report (Defence Services), 19681. 

2.107. The Committee enquired whether t5 r  enquiry orrlered by 
the Nlnistn. into this case had been completed and if so, what the  
Andings were and the action taken thereon. The Department of 
Defence Production have informed the Committee that the Court of 
Inquiry had examined all the available logs (601 Nos.) and they had. 
come io the following conclusions after going through the evidence 
on record: 

(i) 50 logs were as per specified standard* 

(ii) 228 logs were absolutely substandard and rejects. 

(Ui) 323 logs with shakes and cracks were useable to the extent 
of 33-1/3 pet ctnt. 

(iv) The l eu  f (ti) + (iii)] that had accrued to the State was d 
the order of Rs. 20,590 exclusive of sales tax, freight, had- 
b g  and inrpcctlon charges etc. 

2108. The C m  found that the Uc1d impsetor did not pmm~1W 
-p hh wmptmee mulr on the accepted logs but g ~ t  them stamp- 



ed by a "mazdoor". He was, therefore, held responsible for the loss. 
.Disciplinary action had been initiated against him. 

2.109. The Committee enquired what action had been taken against 
-the contractor and how i t  was proposed to recover the lois caused 
to Government. They were informed that the case had been referred 
do the Ministry of Law for advice on the following points: 

(i) whether the firm could be held responsible for supply of 
substandard timber and if so, whether compensation 
could be claimed from the firm; and 

(ii) whether a notice should be given to the firm for removal 
of the rejected stores pr if the firm could not bc held 
legally responsible whether thc consignee could utilise the 
timber in the best interest of the State. 

.A reply from the Department of Supply as to t he  action to be taken 
ragainst the contractor is still awaitcd. 

2.110. The Ministry have, however, infonncd the Comrnittcc that 
it has since been decided that 323 logs h a v i n ~  a yield of 33-!/3 wr 
cent will be utilised for alternative purplscs while the rcrnal@ng 
'228 logs will be disposed of in the best :nterest n l  the State. 

2111. The Committee were also gl\.e:: to :indrmtand that *t 
Engineer-in-Chief had suggested that contract, !ctr supply of timber 
should contain a provis!on for jomt inqwctvrn I t7y the  rnspwtion 
authorities and the users) to avoid future comp!tratruns regarding 
the quality of stores. The Comrnittcc. t:(ierc!nrt.. cnquircd whether 
the suggestion had been considered in r.onsu!:atio~ with the  Dtmtor 
.General. Supplies and Disposals. t.4 reply from thr. Llcpartment of 
'Supply on this point is also awaited j .  

2112. The Committee desire that in tbc light of the a d v k  gim 
by the Ministry of Law the Department of Supply Wid tab 
measures, without furthtr delay. to recover the l o u  r~~ to W- 

.ernment through the default of tbe coetractor. 

2113. Tbe Commirtce note !bat a 4 k  n beiag trksrr by G.*- 
ennment against tbe officer held responsible for mot d 
*roper inspection before pawing the logs. 



Audit Paragraph 
Prror to 1965, requirements of clothing and other items of uniform 

for the National Cadet Corps were being worked out by the Nationd 
Cadet Corps Directorate with reference to certain scales for the 
enrfrc ruthortscd strength of the c o w  and the approved increase 
for the ensulng year, plus a 20 per cent. reserve thereon to cover 
wastage. Nerthcr the stocks rn hand, nor the actual rate of wastage 
of the uniforms rstued to the cadets and w~thdrawn at  the end of 
th- training term wt:e betng taken lnto account. In practtce t h e n  
had always been a shortfall of about 10 per cent betwen the anti- 
cipated end actual rrrcrultrnent, with the result that the prov~sion 
of a M per cent wastage resewe aUorded J cushion of 33 per cent 
over the actual rqwrcments. 

3.1. In May. 1965, the Wmutry of Frnancr. (Defencel sugqested 
that rPquircrncnts of clothing and other items of uniform should be 
asseaid with reference to actual with reference to actual st& 
(rncluding qwnutrcs on wdcr) and the rate of consumpumj 
wtastagt But cvm in a rubsequent rcvww undertaken ;n March. 
1966, the warrtage data were nitt c r t i i r ~ t d  and ad3pttxi Thts re- 
view (mvlcrtng 13 item) drd not take into occount the corrPcr quan- 
t ~ t ~ e s  ordered for supply, but still to mpitenallse, tn respect o l  13 
items As a rcnrlt, stares worth about Ra. 11 lakhs wh~ch were not 
r c q u t d  were purchased T h ~ s  rcvtew akro ducladed surpluses m 
same 02 t k  item. but no act~an was taken to c a n d  the outsbnding 
ardcn. vducd at over l?s 25 hkhs, rn rc~~pcct of rhrrt. ttcnra- 

36. Thr M r w t y  hocr SUM tJ.auary, 1069) that out of rhr 
14lWtU *&& &t fk 1.a e m ,  k'ltmr CO1m h. 1l.a 1- 
haw rlarrr kmr l n n d a d  t, &r dcprrtmmu 



maintained as a reserve of 20 per cent was already sanctioned.* 
Requirements were calculated as the difference between the authori- 
sation worked out with reference to the projected strength of Nation- 
al Cadet Corps plus reserve and the available stocks plw "dues in" 
indent for 1966-67 which had already been placed on the Director 
General Ordnance Factories. 

3.9. On the Committee pointing out that if the suggestions given 
by the Finance Ministry in May. 1965 had been followed. the situn- 
tion now obtaining might have been avoided. the Defence Secretary 
state : -- 

"Actually, the past experience would have landed us in very 
great difficulties because on the basis of rhc average of 
the past. we would have found defic~ency to the exlent 
of a few- lakhs every year." 

' . . . . I  would say, the hi~nistry of Fmancc has also become 
wiser with experience and has approved a different far- 
mula now. As I pointed out, m the errrlicr y r a n .  duc to 
changing numbers. t h ~  evolutrcm of arrv particular formula 
would have been fraught wlth somv r ~ s k  I c. not think 
we could have done anything hi-tter than thr- antrunl 
system that we have followed. Ultmirtcly, the tcs! rs 
whether there has been any wastage .As far 3s I could 
see. there has been none and there would be none consr- 
dering that we have the stock far provrsmntng and we 
will be utilising the uniforms. Now that we have come 
to a stable figure, we have systernatlstvl the praxdure cf 
provisioning. I. personally, think that the p u m  of the 
Audit has been eminently served In drrvlng us to this by*- 
ternatisation of procedure." 

3.10. The Committee enquired whether any akscrsrnmr had k t ?  
made of the period over which the uniform5 w r c  cxpcctmi to b? 
utilised and whether the possibility of their krng  u t t l ~ d  by thp 
Border Security Force. the Homc Guards. the Central Rtvenue 
Police etc. had been explored A statrrnersl fum~shcd )I?. Uu Ylntr 
try is at Appendix TII.  The Ministry have stated that "the rurptu*. 
are more or less expected to be wiped out by 1920 provided tlw ld8! 
strength of the National Cadet COT d m  not fall rubrtrntirll~.' 

3.11. The Committee obvrve from the n t a t m ~ a t  gWm in A F -  
dix 111 that large 9 ~ ~ 1 l t i k .  of Uu f o k i a g  Item were h l d  b 



stock on 30th September, 1968 as against authorisation :.-- 

Items Authorisl- Held Surpks 
tton 

2. I'r.~*~*crs drill khaki 13-89 23-67 9'78 

3 12 'The Commttte were rnformed that eflorts were being m a e  
to .wl! the surplus stuck to other organisst~ons. 33, 952 pairs df 
Trousen Drkll Khaki, valued a1 Rs. 3.63.508. and 2,f0.422 pairs (31 
Shws Cmvas valued ot  &. 7.60.371 had already been transferred to 
other departments The h'abona1 Cad@! Corps D~mctumtes in the 
Stntt~?, were asked k) asccrtam from the Stab Govcraments, other 
organlastrow (Cwll Defence. Harm! Guards, Central RCIPwe POIKC 
and Elordrr R d s  Organuatlcm) whether the surpIru stocks could bs 
i;tltts& by them Therr tcphcs were awattfd lbe Central Re- 
wrvrd hlrm aulhorlt~cs h8d o b  coliected S U ' ~ D ~  of the nuph~ 
items for vcnfying their sultabtlity for their forces 



it was due to some long standing defect in the procedure itsell, the 
Defence Secretary stated: 

1.1 would say that this is, more or less. inevitability of clrcum- 
stances. Nobody could fix the strength. YOU could not 
determine the actual need from year to year, you had to 
do it on an ad hoe yearly basis. I do not think any syste- 
matic policy could have been follo\\.ed which would have 
avoided going wrong because, if  you h3vc to expand from 
24 lakhs to 64 lakhs and then to 10 Iakhs and further to 12 
lakhs and 16 lakhs, will not know the need and i t  would 
depend on the enrolments from year to year. SO. it wnuid 
not have been possible to fis any dr*finttr norms far pro- 
visioning in such fluctuating conditions I think. you have 
to assess by this as to whether in actual fact any wastage 
has occurred or will occur. Thc cstimetc is that n6 
wastage wiI1 occur." 

3.15. Asked whether the new prouision:ng policy naw laid down, 
could not h a w  been thought of earlier. he staled that "becausv of 
the changing numbers. from year to year, it was not quite w i b l c .  

3.16. Further asked whether under thc new arrolngvment pmvl- 
sioning of National Cadet Corps t'niforms w x ~ l d  man. rt-allrtlc. 
the Defence Secretary replied: - 

"Particularly now that the strength of Ihr c m p  would bcccrmc 
more or less stabil~sed. you do not expect much vrm- 
tions from year to year. . Wc arc not pl~crng m y  
orders until we have reduced subrtantiaI1y the ext%ting 
stocks." 



3.19. In November. 1S2, an order for the manufacture of 251 laLb 
pairs (es:imated ccnt Rs. 1.84 crorer) of parka tmuem-m item of 
extreme winter clothmg-was placed on the Brector General, Ord- 
nance Z'irctor~ea, far issue to troops on operational dutaes at hrgr dtitu- 
des. in Decernbgt. 1964, after the requlrcments were reviewed. rddi- 
tional onkn for manufacture of funher 1 4 0  lokh pain of trousers 
(cstrmatcd cabit Hs. 101 crnrc?r) werc also placed 

3 20 When the tmuurs were taauiEd on a large scale to troops at 
hrgh cl1utudl.s rn the wrntcr of 1 % 4 ,  they were not found tt? be 
ppulor with :he traps who prefcrrcci serge trauarrs to the bulky 
parka trousers. It was olstz found that serge trousers werc u g d  
a5 p t k n  trouser% for use at hrgh allttudcu A ntgRrsUon in June. 
lW, by B Command Weed-quarters to mtnct the s s u e  of such trou- 
wmni only to trlaapjl on p a r d ,  w?ntry and other stabc dutses a: h g h  
s l t i t u h  was aexpteci by Atmy Htadquarten rn Fcbmsry, 1968. and 
t~urstrndmg orders far Ihc mnntrfrc:urc of the ltm were rrnclclted. 



3.23. The Committee desired to know the basis on which the E- 
quirements of 'Parka' trousers were originally assessed at 2.51 lakh 
pairs They were informed that till lM1, Trousen Parka w e n  be- 
used only by troops employed on Guard/sentry duties in emernely 
cold region;. In October, 1962 on account of changed conditions on 
the bxders, the number of troops at higher altitudes on the Northern 
borders increased. The requirement of 2.51 lakh pairs was a d  
at the rate of one pair of trousers Parka per man as it was considered 
that the provisioning at a scale less than one per man would be tant- 
amount to making the remaining Force unprepared for deployment 
in colder regions Yearly wastage at 25 per cent for 1963-64 was also 
provided for. 

3.24. Asked to explain the basis for placing an additional demand 
of 1.40 lakh pairs of Parka Trousers 03 the Director General, Ordn- 
ance Factories in December, 1964, the Ministry stated that in 196384 
the position was reviewed and taking into account the number of 
troops likely to be deployed in colder regions. additional 1.40 lakh 
pairs of Parka trousers were demanded to meet :he requirements for 
the years 1964-65, 1965-66 and 1966-67. The basis of provisioning w u  
w! changed. 

3.25. The Committee asked about the actual number of Parka 
trousers issued upto December, 1964, when the addltkonal demand was 
placed on the Director General. Ordnance Factories. They were in- 
formed that the Central Ordnance Depot. Kanpur started rmciving 
supplies of trousers Parka from the Dlrertor General. Ordnance Fac- 
tories in January, 1963 against the order placed in November. 1962 
by Army Headquarters. The supplies to Central Ordnance Depot. 
Kanpur against the entire order of 2.51 lakh pairs of trou~cxs Parka 
were completed by November, 1964. The Central Ordnance Depot. 
Kanpur, in turn, issued the available supplies to the Forward Qnl- 
name Depots on the instructions of Army Headquarters. Information 
was not readily available to indicate the actual number of trousers 
Parka which were issued to various Units deployed at high rltitudcr, 
to meet the rquirements during the winter of 1963-61 and 1 W .  
However, a sufficient number of trousers Parka had hecn i s u d  ta 
enable the troops to acquire a large scale experience of the u~ 01 tm 
users Parka by the end of the winter season of 1- 

3.28. To a question whether before taking a &eldon (o pmvidan 
'hi. item, any technical trials were carded out (a verily the mlbblUty 
of t he  tsolua. for we by bmp m mobile opemtiolvl dutkm, it was 
stated 'h.1 "techtllca1 Mala were carrid out in Janury-F&rtwy, 



1963 and it was found that the trousera Parka were warm and comfor- 
table; the8e provide adequate protection against cold during e n u y  
duty at night; but were considered too heavy and cumbersome for all 
active duties. Certain modifications in the design were suggested 
and carried out before the latest version caned Trousers Parka 1963 
pattern' was cleared for production." 

3.27. The Committee pointed out that technical trials were carried 
out in January-February, 1963 and enquired why these trials were not 
carried out at the time of placing the order in November, 1962. The 
Defence Secretary stated: "The indent of November, 1962 was not 
based on any trials of the article. It was based on the assessment of 
rcqu~rements on the basis of one per man and in all the resons which 
were likely to be operationally srfFected in certain contingencies . . . . 
I need ?ot recall the events of 1962. "There was hardly any time for 
trials." 

3.28 The Committee desired to know when Government k t  
undertook a study of the kind of uniforms worn by troops in other 
countrrcs ior operat~ons in extremely cold reqions. It was stated in 
reply th3t a study of extreme winter clothing used by troops in f o r e  
ign countries was first undertaken in Apnl. 1950. The special featu- 
rcu observed in the foreign patterns were Oaken into consideration 
whhe des .~n~ng  the Indian patterns of coats marks and trousers Parka 
and the latter were subjected to tnak by Amy authorities in 1950. 

3% r i s k 4  whether the problem was specially referred to the De- 
fence Reacorch Organisattun, the Mtnuitry nave stated that the 1983 
pattern of trousers parka was ad~pted on .he recommendations of o 
Research and Dervlvpmcnt Team after trials by them tn Ladakh 

330 On his attentdon being drawn to tire statement in the Audit 
para that "when the trousers were isrued an a large scale to troops 
at hrgh altttudor in the winter of 1 W .  they were not found ta be 
popular wrlh the rroapr who p l e d  serge trousers to the bulky 
Parka trousers", the Defence Secretrry stated: 





m a t  severe conditions of cold and/or snow. Trourers Parka are more 
wind-proof and water repellant than trousers serge and meet the re- 
quirement of camouflage against mow." 

3.33. Asked about the number of Parka trousers, which had been 
supplied by the Director Gcncrpl, Ordnance Factories by the time the 
reaction of the t r o o p  became known, the Minutry have stated in a 
written reply that till August, 1965. 3,05,952 pairs of trousers Parka 
had been manufactured by the Director General. Ordance Factories. 

334. To a further question ai to the level at whch decision was 
taken to place the second order for manufacture of additional 1.10 
lakh palm of trousers in December, 1964, the Ministry have stated 
that In May, 1964 the Finance Mrnurtry queried the necessity for the 
continued provisioning of trousers Parka at the 100 per cent scale 
c.arl:cr acrrptcd rn 1962. Thls was examrned and the need for continu- 
ance of the cxrsting scale for 2 to 3 years was accepted by the Wnb- 
t r m  tri Defence and Finance 

335 B a d  on the above scaie, the rlcyuiremenf for the years 1% 
65 h l  1968-67 was worked out and kt was fout;d that a demand for 1.40 
lakh parts nf trousers Parka hpd to be ylacd on the Director General. 
Ordnlrncc Factartcs In accordance wrth the prcscrtbed p r d u r e .  
the appr~vitl  01 the Finance Manistry was abtarned to the placing of 
the order. as the cast tnvbltwd exceeded Rs. 1 crore. 



therefore, thought that the scale could k reduced from 
100 per cent to 5 per cent. The above letter was referred 
by the Army Headquarter. to Western, Central Commands 
who agreed with the suggestion. 

3.37. Askcd whether the revision of requirements had no&g ( c r  
d o  with the \iew that Serge trousers could do equally wdl ,  the &- 
fence aecremy rq-d~ea in the negative. To a further question ~ h e -  
ther the Army Headquarters conveyed to thc Mtnrstry thrrr ~ S W ? S ~ -  
ment of the reaction of the troop>. he rcpked: ".4ctually they db 
assess the reactions of tmops to a number of thrngs and tell us. But, 
when a certain thing is prescribed as a result of sctcntific -cat, 
I would say that the reactions of the troops would nut he such a mak-  
rial factor in regard to necessity of such an article. But they might 
be relevant for making modifications. That was exactly wha! W P ~  
done here." 

3.38. The Committee desired to know what the autstandrng orders 
\yere In January, 1966 and the reasons why :t tmk mom than I rnclnthx 
for the Army Headquarters tu come tu a dectston to canrcl I)rc #.rt 
standing orders. The Defence Secretary sta:cd that ;ur on 1st Janbar;, 
1966. "37.000 have been stated as dues leaving out 51.000 for which 
orders had been cancelled " The delay in canccllsng Lht orders w u  
due t 3  the time taken tn consultmg the Wm!vrn and Ccntrd Corn- 
mands who, In turn. had to refer the matter to their dtderent umrr 
It was In January, 1966, that the Army Hcadqaartcm ncrerptrd thr rug- 
gestioa and recommended the rcductrnn of x a i c  to th*. Gc~cmmcnt 
in February. To a question whether the u-hr& pr.xc+a dd not loire 
a lot of time. the Defence Fmretary r e p k d  ' i *auld w! rt couM 
certainly be cut down." 

3.39 Asked whether any interim steps serc takcn la rJaw down 
or to curtain the production on rwapr of tnc t,ugfr*tma, kcrrpiw in 
view the possibility of ~ t s  btmg rwnlur;liy accepted the  f)ricnn! 
S E c r e t a ~  replied: "I thrnk until Gvmrmmr  ucwptd  ih. M r n  
to reduce the scale it would not have been pwsrblr t r ~  tab en tnWm 
step and even if such e suggestmn hd k n  mule. I doYb\, wk*l)ut 
it would have k n  accepted in v ~ r v  of Ur hcl.hlrtrr tn A u w  S*c 
tember." 

3.N. The Committee darnd to haw the i.W( podthm d b)d. 
ings of Parka tmum ad (bcir value. rm W m  tm the all India stock d ( m u m  Parka u oa irt Jdy, l r )  ru U& 
 ma^ to be 3am. ~ b b  imtudd lulmbn w la (2rrbrl 
0-= -1 -pu. nrbut ?mud OrQulo. I)rpcr). .IJ 



a h  tho# held by the Unitr themselves for the une of the 10Idicrr 
The value of these trourcn was, however, rtrted to be not ~XMYWD 
as detailed figurer regarding serviceable and part-worn wmkeablm 
trousers are not available. 

3.41. Asked about the number of trousers issued since 1967, when 
instructio~ were given by the Army Headquarters for the m~utimum 
use of the avmrlable stock of Parka trousers. rf necessary, by issue 
of the item rn lltu of serge trousers, the Mtn)stry have dated that 
from November, 1987 to the 18th September, 1968, 38,143 Parka 
frousers w e n  issued fram the Central Ordnance Depot, Kanpur 
mainly to the Forward Ordnance Depots. The number of trowerr 
rclcrred to Common& for utrlhtion by troops m response to ins- 
tructtonr issued in November. 1967 was 79,851 ( u p b  October. 1968). 
These trousers were expected to be d during the winter 1968/88. 

3 42. 111 rrply to a quclrtron whether any alternab-e usos fnl: the 
unutrhwd s t w k  nf Parks trwwrs had b n  consrdercd. rt was stated 
tfmi the questton of strtrnotlvc uses of :he unutlltsed stock of Parka 
t r o w n  twd not k n  fina!!y dcctdd. 

313 The Cnmmtrtm Ihm dct:ttd to knaw what th- percentage 
! nurpfw stmk was I v  :he total quantity ordered. The Defence 

%:~tary $toted that hc wouM furnuh Apm 01 cowurnptrlln from 
:NC!.-63 anwards In r note s u ~ u m t t y  furnished re :he Ccm 
!r::!t*2. tho febwtng rnfotmatcun has been Curnlrhrd: 



were 1,05,087.. . . . .On the basis of the consumption in 1- it 
Would not take more than 2 3  years. But it is not a questbn of tx- 
hausting the entire stock. You have to keep some resen- a h  for 
certain contingencies and I think the reserves taking into account 
the  annual needs it is most unlikely that they would last my, beyond 
14 years!' 

3.45. The Committee cnquircd about the stork posttton cf serge 
trousers and whether in view of the ~nstructmns ~ssued  ti1 Novem- 
ber. 1967 for issue of Parka ;rousers in lieu of scrgc trnuscls, tt would 
be possible to utilise serge trousers \\.ithln thclr ntv-mal shelf-life. 
It was stated that as on 18th September. 1968 the Central Ordnance 
Depot. Kanpur had 3.50.212 numbers of serge tmusers rn stock. 
Stocks were also held by Command Ordnancr D e p : ~  and Forward 
Ordnance Depots. Having regard to the substilr.tra? shelf-ltfe of 
trousers serge (10 :-ears in both cases). their i~::::snt~; r: would not 
be affected to any appreciable extent. 

3.46. In reply to a question about t h r  r;lmpsrnt!vc rr*st rf wrgs 
and Parka trousers. the Ministry have state4 tha! the pr&urtim 
cost of one pair of trousers Parka was Rs. 59 65 ::; Novrm'crr. lm 
and that of one pair of serge trousrr-. Rs 4993 in  Auguar, 1964 

3.47. The Committee desired to know h much cryendtturc had 
been incurred on the purchase of raw marrr:sfs !<~r the ninnofwturt 
of 'Parka' trousers since 1962-63 (year-u:scl thc \ ~ l u r  of rnrtrrlrls 
utilised during this period and the prtLwnl pw!u.n rcpard:ny drrpo 
sal of the surplus material. The Ylnlstr) h2.e xrord:nply furnih- 
ed the following information: 



3.48. As for the dirposal of the surplus raw materials, tbe Corn- 
mlttee were informed that the Director General, Ordnance Factories 
intimated In May, 1968 that materials worth Rs. 9.48 1- were 
lying surplus end the possibility of using 4" Pile Fabric costing 
Rs. 9.29 lakhs, for the manufacture of avcralls for supply dropping 
personnel and three compartment gloves was being explored. 

3.49. Asked to state the value nf machines which had become 
surplus on the cessation of manufacture of Parka trousers and how 
these were p r o w  to be utilised. The Ministry have stated in 
a note thet no machine was spcc~lically prmured for manufacture 
of Parka trousers, Thc machines previously engaged on the manu- 
facture of Parka trousers were being u t i l i d  for the manufactun 
of @!her stores 

350. To a further question rf any of the l e b u ~  force had become 
surplus. the Ministry have stated that idle time waves had nnt been 
paid to workcn orr a resuit of ~usprn.sicm of manufacture ui trousers 
Parka.  !hex SCW'ICQ~~ being utilmd for r n m u l a c t u ~  of rther s t o m .  



ordm for supply of 1.40 lakh pairs of Parka trousers, 1963 pattern, 
was placed on the Directm-General, Ordnance Factories in Decsn, 
ber, 1964. The Ministry have not been able to furnish to the Com- 
mittee information regarding the number of trousers actually issued 
to troops till December, 1964. It is, therefore, evidence that t h b  
order was placed without taking into account the actual number of 
t m r s  issued to troops till then and without ascertaining the posi- 
tion about thdr  actual utiiiirrtion. 

3.54. The Committee further note that when these trousers were 
issued to troops om a large scale in the winter of l,!)64-65, it was found 
that they were "not very popular with troops." A decision was.. 
therebore, taken in February, 1966, to reduce the scale of provision- 
ing from 100 per cent to 5 per cent in pursuance of a suggestion n- 
ceived from the Eastern Command in June, 1965. It is a matter 
for regret that it took eight months for Army Headquarters to come 
to a deeision after the matter was referred to them by Eastern Com- 
mand and that in the meanwhile no effort was made to curtail the 
manufactnring programme for these trousers. 

3.55. The Committee hope that the Ministry of Defence will nmeke 
all possible efforts to put the surplus stock of Parka trousers to the 
best possible use and to dispose of raw materials which are no longer 
required. They hope that this case will serve as an eye opener and 
the Ministry will ensure that in future such instances of gross over- 
provisioning do not recur. 

Excessive provisioning of parachutes 

Audit Paragraph 

3.56. During the period June, 1962, to July, 1963, the Master 
General of Ordnance placed orders on the Director General, Ord- 
nance Factories, for the manufacture of a certain number of para- 
chutes to be supplied between March, 1963, and October, 1964. These 
orders were bas& on the anticipated requirement of the item and 
reserve stocks to be maintained. In July, 1964; when the require- 
ment for 196465 and reserve stocks were reviewed, it was found 
that a larger number then anticipated of these parachutes used for 
dropping supplies could be retrieved, a d  it was decided that the 
Director General, Ordnance Factories, should slow down the month- 
ly rate of production of parachutes to 60 per cent of the existing 
capacity. In June, 1965, as suificient reserve stocks had been built 
up, the rate of production was further reduced to 30 per cent of the 
original capacity to keep the factories busy till March, 1967. 



3.57. In February, 1966, by which time a large stock of parachutes 
had been built up, it was proposed to cancel the outstanding orden 
on the Director General, Ordnance Factories, for these parachutes. 
However, as such a cancellation would have led to accumulation of 
large stocks of unfinished components and raw materials besides 
rendering a large number of workmen surplus, it was decided in May, 
1966, to retain the orders for 50 per cent of parachutcs outsta2ding 
on 1st April, 1966. and to carxel ;he rest. In February, 1967, it was 
finally decided that only those parachute; actually under production 
would be completed and the manufacture of 9 per cent of the 
quantity initially ordered, hut odtstanding would not be taken up. 
Consequent on this decision, raw materials on hand valued at  
Rs. 1.09 crores have become surplus. 

3.58. A large number of parachutes, valued at about Rs. 7 crores, 
are also held in stock. The Ministry have stated (January, 1968) 
that it should be possible to utilise them within a period of 5 to 6 
years. 

[Paragraph No. 9, Audit Report (Defence Services), 1963.3 

3.59. The Committee desired to know the basis on which the 
requirements of 28' parachutes referred to in the paragraph were 
initially assessed, the percentage of parachutes which were expect- 
ed to be retrieved at the time of such assessment and how it com- 
pared with the actual retrievals during the preceding three years. 
The Committee were informed that before placing the orders during 
June, IsGWuly, 1963, the available data with regard to the tonnage 
of stores to be paradropped, likely retrieval of parachutes, the use 
of other sizes of parachutes and the load carrying capacity of the 
parachutes were talcen into account. When the indents for parachutes 
were placed in June and September, 1962, a 25 per cent retrieval was 
provided for. While placing the demands in November, 1962, the re- 
trieval factor was not considered "as retrievals were not supposed to 
be possible in the area of operation then contemplated." However, in 
July, 1963, this retrieval factor was again introduced in the interest of 
avoiding overprovision. In this review the liabilities were calculated 
on the basis of 1.25 drops per parachute for meeting estimated main- 
tenance requirements for 1963-64. Against these and the resewe re- 
quirements, a further demand was placed on the Director General, 
Ordnance Factories, after taking into account the supplies due fFom ' 
him against ptevious orders. 

5.60. Tbe Committee enquired from the representative of the . 
Ministry whether the expectation of 25 per cent retrievals was 



krcd aar m y  analysis of past Bgures or wbdher it was jud am 
-08& The Dsf- b t a x y  stated that it wor eb 
aemmption and in ectual practice the retrievals were found to b 
more thPn 25 per cent. He added: "Actually, thfs can be gained 
only from experience and it is only a long period of experience that 
can give you any accurate figures. I t  depends on the skill of pilotu 
who drop, the terrain on which it is dropped and so many dmilar 
factors. Then, what may be true of one region may not be true of 
another region. So, ultimately, you can go only by the law of aver- 
ages over a sufficiently long period of time." To a question if they 
had not gained any experience before 1962, he replied: "Not on the 
scale on which we had it afterwards; nor also in all the terrains." 

3.61. The Committee enquired about the actual percentage of 
retrievals a t  the time of placing orders between June, 1962 and 
July, 1963 and subsequent reviews. They asked when exactly i t  
came first to the notice of the Defence authorities that the retrievals 
were actually more than 25 per cent. It was stated that the num- 
ber of parachutes retrieved could not. be correlated to the number 
of parachutes dropped during a period as it was not possible to 
identify the parachutes lying at dropping zones by thc year 01 drop  
ping. However, the fact of large scale successful retrievals came 
to light in 1964 and this was one of the factors which led to the 
Government decision in July, 1964 to slow down the production of 
the parachutes by Director General, Ordnance Factories. 

3.62. Asked if the orders to slow down production took fully 
into account the surplus that had arisen in Defence stocks or 
whether only a partial reduction was ordered to keep the factor~es 
busy, the Defence Secretary stated: "Actually the action taken irom 
time to time as a result of reviews did include also the effect on 
the factories' production and at times orders were cancelled and at  
times production was stagged." 

3.65, To a further question whether at  the time of taking decision 
to slow down the rate of production, the Ministry tooR into cand- 
deration the question of diverting the capacity created in the o r b  
ance factories for manufacturing parachutes to other Hems or of 
reverting to production of such sizes of parachutes as were likely to 
be In demand in NEFA etc. so that the men and materials could be 
fully utflised and at the same time unnecessary accumulation of 
stocks avoided, the Defence Secretary stated that in July, 1964, I t  
was decided to stagger production for a longer period with a vleu 
to keeping the factories in production. Again in June, 1965, it wrrr 



dscidcd to slow down the production further to keep the fmtorb~ ,-. 
Account was also tab;en a4 the additfonaf. warjE-faed that wm dewoh- 
ing on the ordnance frrctoriea for providing parachutes to civil trscn. 

3.64. In a note, the Ministry have stated that the question of 
diversion of the production capacity of Ordnance Factories .to 0th- 
jtemr: was considered. Briefly the decisions were as follows: 

( i )  To send same repairable parachutes to Director General, 
Ordnance Factories for repairs. 

(ij) Any quantity of parachutes for repair available in ior- 
ward Ordnance Repairs Establishments should be off- 
loaded for repairs normally to the Director General, 
Ordnance Factories; 

(iii) Director, Ordnance Services, was asked to expedite place- 
ment of demands for clothing items required upto 1970- 
71 on Director General, Ordnance Factories and to exa- 
mme the question of increasing the demand for shorts 
drill, caps water proof. overall combinations and mos- 
quito nets; and 

(iv) NEFA Administration were requested to place demands 
on Director General, Ordnance Factories for parachutm for 
air dropping of supplies. 

3.65. The Committee enquired whether the Director General, 
Ofdnance Factories on his part, slowed down the procurement of 
raw materials taking into account the trend of reductions ordered 
by tbe ordnance authorities. The representative of the Ministry 
replied that in March, 1966, when the Director of Ordnance Servicu 
rrkd for suspension and cancellation of the pending orders, action 
wu token immediately to cancel all tenders and supply orders. 
Orden for material were reduced effectively on receipt of mapdon 
orden. Materials were received after March. 1966, from trade Brmr 
with whom orders had been placed earlier. 

3.86. The Committee were i n f w e d  in reply to a question that 
tbe assob of parachutes were reviewed at least once in a year at 
the time of annual Air Maintenance Conference. 



3.76. The Committee observe with concern that a large number 
of parachutes valued at about Rs. 7 crores were held in stock in 
January, 1968. Even after providing for reserves and requirements 
during the next 2-3 years, it is obvious that there is ample stock 
of parachutes which is surplus to requirements. 

3.77. In the Committee's opinion, this situation was caused by the 
unscientific provisioning policy that was followed. While aspcgd- 
the requirements in 1962 and 1963. retrievals were taken as W psr 
cent of parachutes dropped without testing the accuracy of this .ti 
smnption with reference to empirical data about retrievals. EWE 
d t e r  it k a m e  clear in 1W that retrievals were on a lull[sl, 
seals than assumed, steps to curtail production in the ordnmco 
factories weam taken only half-beartedly in sbgss be- 
Jdy, 1964 and February, 1967. The over-riding consideration a p  
parently was to keep the ordnance factories busy, but this wns 
ly the best way of doing it. The consequences of tbe policy followd 
would be evident from the fact that, apart from surplus parachutes 
that have accumulated, the ordnance factories had acquired stacks 
of materials worth Rs. 72.12 lakhs for the production of these pur- 
chutes which were rendered surplus to their quiremenis  in May, 
1968. Of these, stocks valued at RR 28.63 lakho only have h n  
"earmarked for utilisation or are likely to be utilised." Part of this 
material (the value of which is yet to be intimated to the Commit- 
tee)was imported. Apart from the money expended on these s t o m  
the money expended on the staff employed on the production of 
these parachutes has also largely turned out to he avoidable. 

3.78. The Committee would like the Ministry of Ikfcnco to assess 
realistically the number of parachutes rendered surplus and to t&e 
expeditious steps for their disposal to civil users before the shelf- 
life of these parachutes expires. Raw materials which have turmcd 
out to be surplus to requirements should also be speedily disposad 
of. Government should a b  take the lesson from this c m  of Cb. 
need to put provisioning procedures on a scientg& b.sk b avdd 
cmstly and wasteful rcenmuhtion of stacks. 

3.79. Tbe Committee bave earibt in tbis bport  memnmmu 
higb-level review of p r ~ v b h h g  pr~eedures for the ro 
that the system could be c f f ~ v c l y  s t red inad .  The Commltbs 
would like Cwemment 10 take an early action om this mommaw&- 
tion. 



8 1 

Procurement of defective spare plvb 

Audit Paragraph 

1.80. To meet the requirements of the Army, the India Supply 
Mission, Washington, concluded a contract with a foreign firm in 
April, 1963, for supply of 500 Clutch Sleeves for Tanks at a cost 
01 Rs. 29,903. The contract did not provide for inspect:on of the 
rtorer before despatch. On receipt of a part of the supplies in the 
depot in December, 1963, it was found that the item did cot con- 
form to the specification required by the Army authorities, ib 
that 

(i) there was excessive clearance between the Clutch .ad 
the Sleeve; and 

(11) the hardness of the material was less than half of that 
m e d .  

3.81. The defects were pointed out immediately to the Supply 
Mission but the suppliers did not agree to replace the item on the 
ground that the part 3 supplied awed with the specifications of the 
manufacturers. In October, 1964. the India Supplv Mission was 
further informed that the  Technical Development Establishment 
had rejected the supplies as unsuitabie. 

3.82. In the meantime another indent for procurement of 600 
more Clutch SI~evrs wn tccc-iv,d by the !??;x S.:?7'p Mission. 
On 5th Frbrunrv. 1964. thc Tr\,dia Supply Mission requested the 
Army Hcadquartcrs to cuarninfi thc dcs:rab!lrty of sil:panding pur- 
cha~cr of these 600 C'alfch Slwvrq from thn ~ 3 - e  w3plier. While 
this mattcr was trnri**r mnddct-ation. a * ;m-!*\?? for 2.015 
numbrrs of thr* snrnta spnw part WR> D I P C C ~  bv t h , ~  Army Head- 
qunrters on the Diwctnr Gcncrzrl. Supplies and Dlspnszlls. on 29th 
February. 1964. without spt.cif\calty mentioning whether the same 
quality of sparn was accc~tablr or not This indent was mcm- 
nundated to the Supply Mission, Washington, who in July. 1964. 
concluded another contract for the supplv of the item at r mat of 
Rs. 74,736 with the same firm. whow offer was the lower of the 
two m i v e d .  The supplics r~cefved under this contract in the 
depnt In May. 1965, also had the same defccts. 

3.8B. The Mintstry have stated (Janmrv. 19641 that t hqp  items 
are na longer r q u i r d  in vlew of the chnng~ in ballcv and r t d u d  
nrqulmncnts and that the Sundg Wwittn had k n  ~cqurstcd fn 



Yay, 1967, to persuade the firm to take back the stores aud re fwd 
their value. 

[Paragraph No. 13. Audit Report (Defence Semcer), 1968.1 

884 The Committee enquired about the circul~lsten- in which 
a second contract for supply of 2015 numbers of c k h  s h v e s  
placed overlooking the performance of the firm against the tint 
contract. The Committee were informed that, according b the 
India Supp1y MrssioD, the indent for the stores rPirsd by the 
Defence authorities contained "no indication that the starer sup@- 
ed by the (-) ... against the first contract would not be a c a p  
table." In fact, apart from this urgent indent, another o r d m  
indent fur 600 numbers of clutch sleeves, duly cross-mandated bg 
DiFectoo General, Supplies and Disposals, had been received in thc 
Mission fn the meanwhile. On receipt of that indent, the Mission 
wrote! to the Master General of Ordnance on 5th Februuy, 1- 
stating that as there was a discrepancy in supplies made again& 
a previous indent, "it would not be advisable to place an order 
against this (ordinary) indent." No reply was received to this 
reference. The discrepancy against the first contract szu also not 
established. Since the indent had been classified as urgent. tbe 
India Supply Mission decided to place the contract. 

3.85. The Ministry of Defence informed the Committee that on 
receipt of the reference dated 5th Februaq. 1964, from the India 
Supply Mission for suspending purchase action against the ordinary 
indent for 600 clutch sleeves, the Army Headquarten informed 
the India Supply Mission, Washington on 31st March, 1963, that the 
matter was under examination of the Technical authorities and a 
further communication would be forwarded to them. On 24th 
June, 1964, the India Supply Mission, Washington were informed 
that the matter was still under consideration in consultation with 
the technical authorities and a further communication would br 
forwarded. On 31st October, 1964, the India Supply Miscion, 
Washington were informed by Army Hcadquartero that the s b m  
supplied by the firm against the contract dated 18th April, 1963, 
were not acceptable and the Arm might be asked to replace &em. 
When the indent for 2015 Nos. was placrd on Tndia Supply Milaion. 
Washington no indication was given by thr indcnwr as mar& the 
sources irom which they should be procured. 

3.86. To a question why inspection of these 9 ru not p m  
vided for in the contract and whether in the absenw ctf )nrpcctSaat, 
a quarantee was at  least obtained tmm the !Inn, t)w -w 



were informed that inspection of MT surplus stores purchased bp 
India Supply Mission, Washington had been dispensed with aeved 
years back in accordance with a decision taken by Government. 
The decision then taken was that, instead of having a permanent 
machinery for impedon,  a safeguard for replacement of defective 
rupplka should be -ted in the contract itself. The lpdia 
Supply M i d a n ,  Wadhgton  was therefore, required to obtain 
from tbe suppliers of MT surplus stores a written guarantee dong- 
with thedr invoices as s matter of standing arrangement. In tbe 
contract coneluded on 18th April, 1963, for 500 clutch sleeves, a 
guarantee clause was included on the following lines: 

"No inspection of the stores will be undertaken for the stores 
cowred by this contract in view of your agreement to 
certify that in case of discrepancim/shortages/defectftro 
stores etc., etc., being notified to you within 12 months 
from the date of the receipt in our Depot tn India, p u  
will arrange replacement CIF Indian part free of 311 
costs or agree to financial adjustmpnt if no replacement 
is requid." 

3.87. Asked whether this clause was included :n the subsequent 
contract also. the Ministry have stated that the above clause which 
used to be incorporated by a rubber stamp was inadvertently omit- 
ted in the acceptance of tender dated 7th July. 1964. In respect of 
the purchase of 2015 sletrvc rankshaft driven clu:c!~ The firm 
had, however, issued the follou-!nr: rwquircri certificate 

"We certify that in rt8qar d tn S!C rps supplied on t ur :nvoice 
X4843/?CI-J-878, dated 18th k m b e r ,  1964. m case of 
discrepancies/defecti\.e stores being notified to us by 
you within 12 months from the date of receipt at a 
destination in India. we will arrange replacement CI? 
Indian port free of all costs or agrw to financinl adfwt- 
ments if no replacemcnt is required " 

3.80. In any cam both the contracts were covered bv warranty 
clause 13 of the India Supplv Mission "Conditions of Contract". 
According to thb clause it waq t h ~  Arm's liobi!rtp to supplp the 
clWrcct material and, In case thcrc was diwwpancp. to wttk it by 
unaging for free replacement or sflording m 4 i t  fat the ~ a h e  of 
the StarU. 

W. In =ply to r qucstiom wbcther timely action was taken to 
r r b  blmapmcy lrporb for tree replacement of storcs. t& 



Ministry informed the Committee that the deiect reports were dl 
raised within the ?rescribed period c j i  12 montlis and there was no 
avoidable delay in pursuing the matte; ::-lth Indian Suppiy Mission, 
Washington. 

3.90. The Commi~tee drew attentmn LO the  Ministry's observa- 
tion quoted in the Audit para that th~s:. clu!ch s l ~ ~ ~ . \ ~ s  ha.. become 
superfluous due to a change in policy and asked when a decision in 
this regard was taken by Government. The Ministry informed the 
Committee that a t  a meeting held in the Defence Ministry on 6th 
April, 1966, it was decided, in the light of the Amour  Re-organise- 
tion Plan, that further provisioning of spares for these tanks should 
be discontinued and the tank liability should be maintained by re- 
trieval/cannibalisation of spares and tank to tank replacement. 
The requirements of sleeves crankshaft driven clutch were met by 
rolling over from the entire stock of repairable engines and selce 
tive fittings 

3.91. Under these circumstances. Army Headquarters infonned 
India Supply Mission. Washington on 5th May. 1967. that the flrrn 
should be made to refund the value of the stores as the material 
supplied by them was not correct and also thew was no requirt+ 
ment for the same due to thc chnnrr3 in poliry of the equipment 
on which the sleeves were to be uwcl. 

3.92. As regards the  progreis r a d v  in ~et:inq comperuatfon 
from the fum for the dtfcct!vc stnrns. !?w Crlrnmittv twrc inform- 
ed that on 8th Novembcr. 1957. Tn:!ia Szpply Mis::im, Washington 
informed the Defence Ministr-; tl?n! :he supp'ivr cumpnny war 
asked to settle the discrcpanc:,. h:c allmvinc ri?xnd o! tbc entire 
value of the stores whir-h was s:;5-~ta~.dard. T ~ C L  st:pplier 
company, however, maintained t h s t  correc: s:lpp! i rbs  were madc in 
compliance with the specification. and t5erc.fors thcv xcrc  no! in 
a position to  take back the storl.s but werrh prc.pare.1 to ncccpt 
any reasonable settlement that may be oflercd by rhc Gavcmmmt 
of India. 

3.g. The case was examined in consultation with the Mlnbtry 
of Law and was also rdemed to the Legal Adviser of India Supply 
Mission. Washington for their advice as to the furthct cmra d 
action that should be taken by India Supply MMWon. Wuhhutoa. 
Necessary instructions were issued to Indla Supply Mlalon, 
WaQinqton to pursue and srttle Govrmmcnt'e daim agmtnrt tbt 
supalier campan?. Further dwelnnm~nts in the case wem rmlt. 
ed from India Supplv Mision, Wn~hinflon 



3.94. From the correspondence on thc* subject furnished to the 
Committee, the Committee observe that the suppller had contend- 
ed that his supplies were according to contract specification. He 
had also pointed out to C;ovcrnment that his stores had been ins- 
pected by an independcnt inspection agency. Government. how- 
ever. took the position that it was not certain that the samples 
given to this inspection agency wcre the same as those supplied by 
the firm. Thc firm had, however, indicated that they were willing 
to reach a mutually acceptable negotiated settlement and offered 
a 25 per cent price reduction. Government had asked the India 
Supply Mission in October, 1968 to "negotiate and settle the matter 
on the most advantageous terms." 

3.95. The Committee feel that procurement of defmtivt dorrs 
t b t  occurred in thh cnst d d  have been avoided had the In& 
Supply Missbm Washington as well u Army Redquarter, exe& 
due cua. The indent f a r  tbe stores was n M  on an urgency bm& 
by Annj Headqouters in February, 1964 and a contract was p W  
by the India Supply Mission with a flrm in July. 1964. The 
Supply M b i o a  wen aware, at  tbe time the tontract was placed, that 
dmilu stoms supplied by this firm against ur eu l i t r  coatract bad 
bmm reported by A m p  Headquarters to be defective and that the 
question of acceptability of those stores was under consideratiom The 
India Supplv M i s & m  themselves had. in fact. drawn thc attention of 
Army Ifeadquarter~ to this position in a commi~nication thev sent 
in February. 196;L on another ordinaty indent for these storm on 
which thcv had for this ri8aron wspcnded pmnrentent action. It 
k, tberclorc, not clear why the 3lis40t1 chose to place a contract 
without specific C I C R ~ ~ ~ C C  from A- ?Iendquartcrc. The fact that 
the indcnt in qweiitnn WRQ "urg~nl'*. whcrcm the orw r~n which p m  
ttlrcmctlt action w : r s  \n.;pcndcd had hccn cntcforiu-d a s  "ordinary*, 
should have made no difference as the qnc~tiun involved was wbethn  
or not tbe earlier supplies wcre defective. 

3 . S  The Committee am dm at a lam to undtmtand why Anny 
Headquarters fnilcd to Rfvc appropriate Instructions to the India 
Supply Midon. even after the latter had specifidly addnsscd tbtm 
in the mrtter ta Pobr~uy. 19U4. A m y  M u a d q u d  became a- 
of the defects h tbe ruppUes In Dacsmk, 1963. ts. evtn bsferrr the 
brkrat far tha mbmqamt kt was p k d .  l k ~  add, 
tmve d l  htrocted the India Srrppty Mlndon hot to plm tb o&m 
d t h  the ftrm till the q9erticw of the a~ptabitity of the ilurr)iar smp 
p l h  was mttM. In tact. It t d  A m y  F l N d q e  dgbt mtb 
b wpty to India Supply hl@ionDr cornuaunka~aa oa thls )at& and 
by that time India Supply Mission had rlmdr p l d  tbcr c a a W  



The Committee would like both the Ministry of Defence and tho 
.Depnrtment af Supply to investigate the various lapses that OCCIWHUI 
at varieus stages in this case and to fix responsibility for these 

Dew in setting up of medical facilities 
Audit Paragraph 

3.97. (a) In April, 1964, Government sanctioned the establishment 
.of a hoarpita1 with 50 beds, at an Air Force station in the Western 
:sectorI to provide medical cover to Defence personnel. The ~ O S ~ I -  
tal was set up in January, 1965, in a building with accommodation 
. sac ien t  for only 25 beds. During January, 1965, to December, 
1967, a number of patients requiring hospitalisation were trans 
ferred to another hospital 82 Kms. away. The hospital was never- 
theless, staffed during this period with personnel meant to cater 
for 50 beds. The expenditure on pay and allowances of the stail  
in excess of that authorised for a 25-bed hospital amounted to 
Rs. 0.96 lakh. Some of the surplus staff were posted away in April, 
1967. 

3.98. (b) At another Air Force station, in the Eastern sector, 
Government sanctioned in December. 1964, the setting up of a 40- 
bed hospital for Defence personnel. Due to increase in the  strength 
of personnel in the station the capacity of the hospital :vas autho- 
rised by Government in June, 1966. to bib increawd to  !W bed.  
But the hospital could not be started for want of accommodation. 
Nevertheless, 41 airmen, mostly medical assistants. were posted 
against the sanctioned establishment of the  hospital-15 :n 19G. S 
more in 1956, and an additional 21. in 1967--and an expenditure of 
Rs. 0:55 lakh was incurred on their pay 2nd allowan~c?; upto Do- 
cember, 1967. 

3.99. The Ministry have stated that thvie 41 airmen, wcre utilis- 
ed to provide outdoor medical treatmcnt at thc sta!i<sn with the 
help of the doctors in the Squadron/Wing ; a d  that t h ~  JIIS~YWC- 
tions have since been issued for all thew p~rsonnel to be with, 
drawn. 

[Paracraph No. 29. Audit Report (Def~nce  Srvicea) ,  W8.f 

3.100. The Committee enquired why in respect of the h apttal in 
the Western sector staff was posted in excess of requirements and 
no action was taken to withdraw the excess staff till Apdl, 1967. 
In a a& on this point, the Ministry have stated that thl~ hospital 
was located in an important flying statfon and wan Intended to pta- 



vide both outdoor aed indoor medical care to personnel in an& 
around the station. The nearest hospital was 82 kilometres away. 
The hospital was, therefore, staffed as for a 50-bed hospital so that 
the staff could reteive adequate tralning and in case of any even- 
tuality, other permanent accommodation that might become avail- 
able at the station could be utilised for the hospital. The staff 
incidentally proved very usel uk tor trcatmg battle casualties when 
the nearby air-Geld was bombed by Pakismn durinq t he  Septem- 
bel., '1965 col~firct .  ?'he nurnbcr of patients treated at  the hospital 
d u r : ~ , ~ ;  IYG-Ci7 i ras  1,263. Tire staff posted a t  the hospital was fully 
utilised aa the?. wcre r-rnpiuycd not only in the hospital hut also to 
provide medical cover to tho3e treated in quarter. 'i hc quc5tion 
of withdrawal was not. therefore. cons~derec! 

3.101. The Cornmittcc enquired about tnc reasns  for delay in 
provid~ng permanent accommodation for the other hospital In the 
Eastern sector and posting the staff even before the accommodation 
became available. The Ministry have stated that when Govern- 
ment orders were issued on 1st December, 1964, sanctioning the 
establishment of n &bed hospital at  the station, it was anticipated 
that some existing buildings would be available for locating the 
hospital temporarily. A small complement of staff was. therefore, 
placed in position in June. 1965 to prepare for the establishment of 
the hospital. 

3.102. The question of findmg locally available temporary acmm- 
modntion and holding a Siting Board for a permanent building for 
the hospital werc taken up simultaneously; but before this could be 
done, the garrison strength of the station Increased considerably. 
A new proposal increase the bed strength to 100 beds was. there- 
fore, taken up and orders wcrc Issued awcpting thi: proposal on 
20th Jrrnr, 1966 and marc staff were p:erl 

3 103. In March. 1967, the Headquslrrcts Enstt>i11 Air Crtmmsad 
sug:crjtad that certain flying control bullding could nzcammodate as 
many as 200 W s .  Consequently, further sraR were poskd. In 
June, 1067, however, due to certain unforeseen opcratianal masons, 
this suggestion was found to be not practicable. 

3.104. While the estimates were belng prepared by the engineers 
tor r permanent building for a 1Wbed hospital. the t m p  ar~slgtb 
tn that area got considerably reduced. The cast for the providcm 
of r 100-bcd hospital was, tbe~)forcb, held in abeyance, paadtnS r 
Ikm dccMon regarding the revised bed strength of the harpitr). 
The hutmctionr wcre b u d  on 30th Septtmbr, IWI  to the Air 
?om h r d  Omcc to post out d l  personnel on the strength d 



a. 
tbis hospihl. In the. akncqof an Air Force H w t a t  at OH dtlltioP, 
-tb, needs were being met by patients be!ing tr8nsfernd to the new 
.at mllituy hospital. At present, sane temporary accommodation 
&ad became avaflable and a 40 bed hospital was being started. 

3.105. In regard to disposition of st& in the hospital, i t  has been 
.stated that no Medical Officer was posted to the hospital. Medical 
attention was provided by the Wing and Squadron doctors at the 
station. The staff which was found from within the existing over- 
all establishment of the cadre, were utilised to provide outdoor 
medical facilities to the personnel and their families in the station 
and besides. were also constantly under training in the mana~cment  
of casualties and other station duties. 

3.106. The Commirtee have becn informed that in.tru twn< have 
been issued by all wings of the Sen-ices to ensurc thzit "pa --wnnel 
are posted to newly raised units in phases according to 1:o:)E-load, 
actual or expected, and availability of facilities." The Cornmi t tee 
observe from copies of instructions furnished that the folllwing 
views were expressed by the Air  Headquarters in rcyz:~rd to these 
two cases: 

"The postings and continued retention of airmen of all t!acii*s rn 
excess of actual requirements in two newly raised hospitals w h c ~ e  
adequate accommodation was not available have rc-ccntly featured 
as a draft para for .4uc!it R q ~ n r t  o! Defcnrc S r v i c c s .  Ministry of 
Defence are not fuilv satisfied with the just~fications that have been 
put forward by this '~ead~uarters . ' .  

1101. The Committee are not happy that stall were posted to two 
hospjtals in excess of requirements and without regard k tbe fad 
t h t  adequate facilities had not been dtvclopcd in tbsrc W h h .  
It has been stated that the daff were kept fully employed, but tbe 
Committee observe that the Ministry of Defence themnehrm a x p w  
d th dew that they wen "not fully wtisfkdh in this regard. Tbe 
Committee hope that as a m u l t  of Instnutiow ismd, it rrW k sb- 
s a d  tb.1 staff m posted to the units i n p b  strictly '%ccadng k 
~orlrlold, .cham1 or expected. and the w.il.Mlity of fKflitkr." 

Audit Paragraph 

3.108. 1,567 acres of cultivable land in a station were requid- 
Uoned and taken over in 1965 lor Defence purposes, involving an 
initial compensation of Rs 1 93 lakhs and a rwurring rompniu- 
*in of Rs. 1.75 lakhs per year. Out of this land, only 953 a m  



h v e  beem put to me. The remaining 614 acres, comprising about 
per acnt of the total arao, are d l  lying vacant (Ikaenrbcr, !-. Thc ptoportiolute cornpensetion in respect of tbest 6U 

;acre# of land requisitioned works out to Ra. 3-18 lakhs. 

{Porngraph No. 31(b) Audit Report (Defence Services), 1988.1 

3.1W The Committee enquired about the basis on which the re- 
.quirement of land was worked out initially, the reasons for noD- 
utilisation of nearly 40 per cent of the area of land requisitioned 
and whether the Ministry had reviewed the nwc:si!v for continu- 
ed retention of thcse lands for which thert: was no immediate use. 
In a note on these points, the Mini?':-y have statcd ?hat at the out- 
break of hnstilitics with Chirli~ in I!).:.:. Hc:id?sa:-ters Eastern Corn- 
mand cstimateci the re:luirr.ment c,f land fLbr. i..:lr:ous field main- 
tenance units far logistic support ;:: 3 M O  ac7t.s 'hn>ed on the ton- 
nage and strength of the units prl?~nscd :.-I br I t ? ra t4  thereon. The 
actual area rquisitiontd by !he Col!cc:c.rr- \*:as 1576.23 acrcs. In 
A u w t ,  1965. a Board of Officers :!ssrs+d thr* tn!::l land require- 
ments at 2.758 acres !or the- varinss units  which -.vt8m ~ropnserf to 
be stationed in the area. Bcbfnr~ planninc ?hc proj?.cts on the re- 
maining land. the Statc C?vcrrtmcnt w;~; : i p ~ ~ n a c h . ~ d  for the n- 
quiremmt of the additional area of 119n acws. In July, 1.967, the 
Statc Cowrnmcnt indicated rcudincss ! < I  n:sk?> aviii?abie t h e  addi- 
tional rqu i rcd  land. Mcanwhiltl. tht* chanced c~pc~ra!invd necpds 
in the F ~ s t e r n  Theatre ncrcssita:vd rv-a;q~aisa! ( - i t  :% miinte- 
nance x t ,  up. In April. 1%. thc Army Headquarters considered 
that the ultimate location of thc Units in the area ?;lroilld be res- 
tricted. On this basis. an atca of 92 acres w a s  de-n%;::sitton- 
ed on 27th June. 1968. On the basis of the mvirt4 $an< finalised 
in *ptcmber. I968 the land requimmcnt was ~ v o r k d  out u 
olzpmximately 15 acrcs. An Ammunition Depot which cxrupia 
rlmm the entire area still  under requisition was. hnwver. likely 
ta rematn thcnfor a mnsldcrable pcnad until the acmmmodrticm 
therefore was mnstructed at  its permanent location. However. if 
and when any portion of the land still under reqnlsition became 
sutplus. it uwuld bc immedistcly dccrequisitioncd. 

3.110. 'Tb r question whether a time limit had k n  fired 
' b c m m c n t  bctwccn the date on which land should be requisition- 
ed and the date by which it  should be put to use. tn obviatt n- 
qufdtionfng of lands much in advnncc of actual rqrrir~rncnt, the 
Minbtry havr stated that in accordancr with the i?%!nwttons. no 
immwrblc pmpcrty could bc r ~ u i s i t i n n d  11n1c-s it3 pmscs:inn 
wm of vital impart.nce far d~trnct, rrvruimmrnts Requisitioning 



could be resorted to only when property was rqulrqd for imme- 
diate occupation. The availability of land had, ho&r, to be 
irrevocably committed before a project could be planned. 

3.111. To a further question regarding the procedure followed 
in the management of defence lands for which there was no im- 
mediate use, the hIinistr~ have stated that deft-nce lands not re- 
qu~red fur defence purposes ~veri. r t . q ~ ~ r c d  io  bc handcd over to  
the Military Estatcs Oficer for n:anagcrncnt W hcrc the lands 
became p x;-:?;Ltn,::l?ly surpluh : L) dt.:cnc.* !x5:;xrt3rniW.:, they were 
disposed u:. !There the defcnc:. !a%is uwxb tcmpsral-ily surplus 
to ddt~r.cc> r-rquiremc::;~, they u-ci-. i~xiscd mi x h t ~ c  practtcable, 
by :he M111:a:~- Estatcs Officer fol . .rlttvatlou purpnses. 

3.112. ;f any periodlca! as*sr;mrlnt was made of the actual 
requlrer;lens and steps takcri 10 dispctsr uf such land ior which 
there was no foreseeable requlrc:nent, t h ~  M m ~ s t r y  have rtated 
that a Statior? Committee consis?:ng of rcpresentatnws of user 
Services, Station Commander and the hlillrary Estates Officer was 
entrusted with the task of periodically examining the exutmg h d  
holdings at the station and determmes the requrements of l.bd 
for each of the services. Certain powers for dehumng/dc-requlri- 
tioning land on which no assets have been created had been &It 
gated to the local Commanders by Government letter dated 15th 
December, 1M. In the case of defcnce o w e d  land oomidetCa 
permanently surplus to the defence requirements and in thc case 
of surplus hired and requis1:ioned land bqond the powers d e b  
gated to the local Cornmandcr. th!+ proposals were iom*nrdd to 
the OMG's Inter Service Commit:w w!~.ch made 11s rwmmendr- 
tions to Governrnt.~? In mat:crs rclqu;:.:ntr C;.tv~-rnrnt~nt orders. T)H 
orders of t h ~  Dd!  xct. Mir,i.;tc.:. ;c-tsrr :i ..3 r,,!,:;i~n'a:j f,,r d u p s l ,  
dehirir?r;z'de-rt:~~u!:~f!.:.~ni11~ c,f thp iand ;,.,4,4.*, ~ ~ p ; ~ t r q j  (hetlqn. 
A number of drrfence owned land , h,;::i :i: 1.. !!r.c*n appri\Jvc.d fmm 
time to time for pcrmant-n: d i s y ~ t ! .  ~ n d  a numb. h : r d / n .  
quisitioned lands had been appro:-4 frc,rp :in]!- (0  ttm,. fur dphir- 
inglderequisi tioning. 

The Committee desired the Ministrv to furnish rnformatton an 
the following pints: 

( I )  The area of lands which arp lying u n u d  fw the LUt 6. 
y-; 

(b) whether the bnds were r tqu~s i t~onrd  t,r aquired; 
(c) the annual rent being paid for such lands: 



(dl whether any at these lands were leased out Eor cultiva- 
tion. If so, the %use money received. 

The Ministry have stated thai this informat~on is nut readily 
available. 

3.113. The Committee asked t h ~  Mlnistr?; for i~forrnat~on in 
respect of hired/rcquisit~ont~d land-  whlch had remained cocti- 
nuously vacant for a p m o d  o f  stx n;nnths cmd~ng 30th September. 
1968. The Comrnitter h a w  : , r ~  f;,r rrrpivc.d informat~on relntmg to 
lands in thc )~sscsxicrn 1): mntl;tCt.rnt8n: ,,f thr Armv and the Navy 

3.114. The Comnlittcc note that the ultinratc requirement of land 
in this caw is not likely to hr for various rcamns mnrt than 15 acrc* 
as against 684 now undrr rtquisition. The Cmwnittec trust that the 
authorities will takc s p c d y  s t e p  to dt-rtq~iisition the remaining land 
as soon as it becomes surpliis. 

3.115. Fronr thc infornratian furnished to the Conrn~ittec. it is 
seen that a number of plots of land with the Army and witb tbe S a r r  
arc lying vacant at uatiou?i stations. The Committct would l i k  tbe 
question of dehiring dcrequi4tioning of thew plots of land to be 
spcedik wttlrd. 

3.116. I n  their 15th R c p r t  (Fourth tok Sabha). the Comnrittcc 
had drawn tatteation to certain c a s e  of un-ceordinated planning in 
requi4tirrning land. Thm. had nryllgmtrd that e v c q  care *hould be 
t ~ k r n  to ? ~ C C  that b a d  i, ~ u i . r i t i o b c d  snjy after the mmt c u t i d  
canxiderntiun oi mquimmcata and thnt Chwctnmcnt sharrld mvictr- 
the padion ~ h t  t~ t i l i%nt io  of lands c v e q  jcar. The Comdttce 
vr,!t* that instructiam W C ~ C  iswed b! the Mini*tt> in March. lW far 
a rlcridic review rt trriou* k r h  of thr propertic* bing v a n n t  for 
inure than ulx nmnttr*. Thew instruetiom lolvn protided thrt  at1 
CO- whem pmpertv had been lying tatant fw mart than a ymt 
houid br n b r r d  I; the MlnhtrY for r decision r k t b c r  it r h d d  
k r e l e d  OI rhoadd mtinuc under rcquisitim hire. QI.autcrly 
ntrtmeala wtte  rlu, required 1;a bc furnished by A m y  N a v u  Air 
8imdqumrtcrq in this ragmrd fk* Committcr b p c  thrt  the w w  
~ m r $ a r r  adapt& h\ the Hinirtry af Dtfcnct wauld be i r n t d w -  
tcd in kttw and spirit re to mrirc rurr that r q u b i t i a n d  hired 
lands which rw nwrplus fie defence wquimmcnt~ arc net unnclum- 
x*rl!y kept with Got rrnment. 



Less due to deterioration in stock 

3.117. 68 tonnes of walnuts (with shell) with a shelf-life of 1 to 
3 months were received at Srinagar in June-August, 1963, from ccr- 
tajn supply depots for issue to troops at high altitudes. On]\: 28 
tonnes could be issued by October, 1963. when the stock W i l s  found 
unfit for human consumption. After utilising some portion lor fectl- 
ing animals. 38 tonnes of the unfit stock werc sent to Pathanknt I::I 
disposal. 13 out of 22 tonnes of another similar consignment of : ~ n l -  
nuts with rst~mated shelf-life upto Scptember-October. 1963. on 
receipt. In September. 1963-Novemb~:-. 1963. at Pa:hankot. 1 w  on- 
ward despatch. were also found to be unfit. These 51 tclnntsc, o f  in- 
edible walnuts valued at Rs. 0.85 lakhs were di~!msed o f  I)? a ~ i c ' i r  n 
in Xovember. 1964, for Rs. 0.12 lakh involvln~ n loss of R; 0.73 lnk!l. 

3.118. Asked to indicate the procedure prcscrihcci by Govc.r!lxc :?i 

for stocking and issu? of short-life items bx 1 '  t q  :.;,:.ioilS S L I ; I ! J ~ ~  
Depots, Government have stated in a note suh?;lti<.<i lo thv Corn- 
mittee that "the provisioni:-:?. stncking a n d  is:;.:c-s of the v;lrious 
items is so arranged in order to ensure. as fa r  a- p r w i l ) ! c - , ,  r!i;i; t!;c 
stock of each item is consumed within its expccted iii'c.. ! I c . K - ~ , ~ Y - I . .  
if any particular item becomes short life herausc of any ~ ~ n i o r t  :;c.r: i: 

reduction in demand or on account of climatic condit!ons riy- ti!?? 

unforeseen circumstances, i t  is issued by thc Depot Cornman.' ~ : ( , r  
priority basis to the dependent units for consumption both itr III:~.-  

ma1 issues and as issues-in-lieu. In case the stocks cantior bc r . c . 1 : -  

sumed within the estimated storage life by the depcndclit [ I ! I~ ! . ; .  i h r ~  
surplus stocks are reported by the Depot Commander to 1 . h ~  !:i;r!!w 
authorities, vk. DADST of the Sub-ArcaJCASC o f  the form:l!:l)n 
DDST of the CorpsJthe BASC Command who. in turn. atxn(,c.s for 
inter-Depot transfers within the Sub-Area'Formation'CIrr.l>s'Com- 
mand, respectively depending upon the stocks of Ihc itcm 11eld by 
each Sub Depot, the estimated storage life of the item in sto .k and 
rate of consumption based on the feeding strength to be ratcivd 
for. Stocks which cannot be consumed in this manner within thc 
Command before the expiry of the s t o r a ~ e  life are rc?portcd 11 ,  l.hc 
KMG's Branch, Army Headquartws hy ' t c  BASC Command for 
arranging transfer to other Commands. If consumption of the 
stocks within the storage life cannot be arranged by transfer to 



other Commands due to  the stock position of the item with the 
other Commands or  the limited storage life of the item, orders are 
issued for their disposal by sale or auction." 

"In order to avoid loss to the State due to the surplus stocks 
becoming unfit for human consumption, in cases where the storage 
life is so short that consumption of the stocks cannot be arranged 
by inter-Depot or inter-Area transfers against normal authorisation, 
the GOsC-in-C have been authr~l-ised to dispose of the stocks by 
sale or auction or by issue of such stocks in lieu of other authorised 
items. In esercislng thls POIYCI. the GOsC-in-C would take into 
account the recommendation of the medical authorities, the causes 
leading tlo ilic ac.c.umulation , ~ f  stocks and the financial interest 
of the State and submit a report to the -4rmy Headquarters f;:- the 
infnrrnatsll.? c q F  (;ovvr!:1?:rbl:1 ind1ratir.2 z ~ l e r  a!iu the  rtsason: for 
accumulation and :he dlscip!inary a s p c t  IE\-olved. if any." 

3.119. The Ministry have stated tha t  these orders were i s~zcd  in 
October, 1967, in pursuance of the recommendation ma3e S:i :he 
Public Accounts Committoc. ir! their Sewntp-first Repor: rTt.ir:! 
1, )k Sabha). 

8 5  tonnes on 4th Septcmber. !963. b?- road. Thew renched 
Pathankot on 6th September, 1963 and were issued to : r c q ~ . s  i n  lieu 
of fresh fruit, esrcpt a quantity of 1.8 tonnes wliic.h was decl,;red 
unfit for human consumption on 12th September, 19G3. lia:ancc 
quantity of 8-66 tonnes was despatched by passenger train t:n 8th 
September, 1963, which unfortunately reached Pathankot only by 
16th September, 1963. This quantity on further sampling was found 
unfit on 18th Septembcr. 1963. 



X 

(ii) A quantity of 346 tomes with estimak storage @cupto 
October, 1963, despatched from Supply Depot, Delhi Cantt., *ion 28th 
August, 1963, by goods train was received at Pathankot on 25th 
September 1963. On visual inspection the consignment was found 
to be infested and on sampling it was declared unfit for human 
consumption by the Composite Food Laboratory on 7th October. 
1963. 

3.121. Explaining the reasons for the delay of over one year in 
the disposal of unfit stores, the Ministry have stated that the stocks 
were declared unfit in SeptemberlOctober. 1W. A representative 
sample was sent to Army Headquarters ST-7 Laboratory at Delhi 
for their opinion on the life. They confirmed the earlier ve!-dic:! of 
the Composite Food Laboratory on 27th December. 1963. On receipt 
of this verdict. the Army authorities took samples of kernels from 
these stocks with a view to retrieve some quantity for consumption 
and thus to minimise losses but the samples of kernels lvcre also 
declared unfit for human consumption in March. 1964, by the Com- 
posite Food Laboratory. Jammu. Further efforts were made to cs- 
plore the possibility of issue to animals but i t  was found that this 
would be uneconomical to the State due to labour involve2 in break- 
ing the shells and the long period for svhich kernels would have to 
be stored for this purpose. This process took a couple of months and 
when it was found that the stocks could not be consumed in the best 
interest of the State, disposal instructions were asked for from the 
Government of India betwwn Ju ly  and Kovcmbcr. 1964 3 ~ ~ 1  ;< ---e 
given in November. : 561. 

3.122. The Commit~ee desired to know the reasor:: frt:. the dc-!:.y 
of about 4 gears in ordering an enquiry into the 1ossi.s and wh?: :he 
findings of the Court of Inquiry were. In a not? on t h i s  p '.. thc 
Ministry hare stated that the case was first reported to A r m  He:14- 
quarters in 1964 and the facts and circumstances leadin~ to thr stnck 
becoming unfit for human consumption wercb wucrhf tn bv asccrtain- 
ed by correspondence. Since a clear picturn. d i t i  : : i h !  emf y e .  it, was 
decided to hold a Court of 1nquk-y to asrrr?nin !!i(. (-ircumstnnces 
under which the loss occurred and to fix re; : . - .?-,?: '  - ! ' ' a .  for the same. 
if any. 

3.123. The Court of Inquiry has apincd that thcrc was no over- 
prn:.isioning at any stage, that the movements o f  w:ilnl.lts wclro made 
for grmd and necessary reasons and that thew is no cli-mmt of neg- 
ligence leading to the 51.36 tannes becoming unfit for human con- 
sumption The Court of Inquiry rccommcnded thn! thi- !ass be brirne 
by the State. The opinion of the Court has hccn c.ndorsed by the 
Corps Commander and the GOC-in-C Western Command. Action 
is hr i rg  t ~ k e n  to write off the loss. 



3.124. The Committee observe that about 17 tonnes of walnuts 
with estimated shelf-life upto 15th .September, 1963, were despatched 
to the consuming units as late as on 4th September, 1963, and 8th 
September. 1963, i.e. when their shelf-life had practically expired. 
Consequently. a major portion of these (10.46 tonncs) were folind 
unfit for human consnmption. Another consignment of 3.06 tonnes 
with shelf-life upto October. 1963, was found unfit for human con- 
sumption on ~ m v d  at Pathankot on 25th *ptember, 1963. This 
consignment was despatched by goods train from Delhi on 28th 
A u a s t .  1963, and it took practically it nionth to reach its destina- 
tion. 

3.125. The Committee are left with the impression that due pru- 
dence and vigilance were not exercised by the authorities concern- 
ed in thc provisioning. despatch and supply of walnuts which were 
prone to quick deterioration. 

3.126. Besides, it took practically a year for the Army anthoritic\ 
to dispose of the inedible stock. . I s  such items are prone to rapid 
deterioration, the delay in disposal naturally resulted in further de- 
terioration and consequent loss to Government. The Committee note 
that Co\ernment have. in implementation of an earlier recommen- 
dation of the Committee. delegated in October. 1967. authority to 
GO\ C-in-C to dispme of stock by sale or auction or hv issue of 
such stocks in licit of other a u t h o r i d  item\ in cases where the 
storage life of the surplu, stock\ is so short that cons~~nrption of 
such stocks connot be arranged bb inter-depot or inter-Xrca trans- 
fcrs against nornral authorisation. The Committee hope that such 
delays in di \prr l  resulting in heavy loss to the Stale would pot  
remr. 

3.127. The Cot~mrittw are nut convinced by the reason$ given by 
the Ministry for the delay of about four years in ordering an inquiry 
into the losses. As such inordinate delays are bound to blur the 
issues. it i, necessary that an inquiry. where ncccbssary, should be 
hdd promptly lo detsrnriac the reasons for loss, rtcommend reme- 
dial measurea and Ax responsibility. 

Provision of Weter Supply in a forward arta 
Audit Paragraph 

3.128. (a) In September, 1965. Government sanctioned under the 
Emergency Works Procedure a scheme for supply of water (4 lakh 
gallons a day) to troops in a forward area, at an estimated cost of 
RIB. 130 kkha The work was to be completed within 8 months and 
conristed of: 

(L) &king of 3 new wellr, improvement to 2 existing Gov- 
b - ernment wells, acquisition and irnpmvement to 5 existing 



private weIls at a station XI near the forward area and 
pumping of water to forward areas through pipes; 

(ii) drilling of 3 tube wells at anothtar station Y. about 52 
miles from station X: and 

(iii) supplying water through a pipe linc from statmn Y to thc 
forward area. through station S. 

3.129. The project was sanctioned on thr basis c ~ f  the rcwmlrnen- 
dations of a Board of Office= convened 111 Junc. 1MZ5 Thew visun- 
llstd execution ~f works at both statlons S and Y slmultulitnusly 
as a geoiogist associated with thc Board. had, after a day's rapid sur- 
vey. reported that wells at station S could t . ~  devrloycul f t w  a msixl- 
mum yield of only a lakh gallons of water a thy. 



3.133. (b) Far laying of rising mains the department decided to 
:use asbestos cement pressure pipes and fittings and the Director 
General, Supplies and Disposals, placed orders on a firm in October, 
1965, for their supply at  a cost of Rs. 50 lakhs. Part of the supplies 
received were either damaged In transit, or were later found to be 
defective, sub-standard and not conforming to the s ~ i f i c a t i o n u  sti- 
pulated In the supply orders. While 2 per cent of the pipes got 
damaged during transit due to insufficient pack~ng, over 13 per cent 
of thost? used in works burst during tests at a pressure far less than 
thirr stipulated In the supply orders. The components of the cast 
iron tlctschablt. joints (erst Rs- 10 lakhs) supplied were of varying 
siws and st) a l i i r g ~  n u m h r  of joints rt~d nr~t fit proprrly. Further. 
.the firm suppl~ed moulds of mild steel with alummiurn pamt instead 

c l f  mwlds  mndc- of aluminirtm metal as required and these were re- 
~r-ctt-ci. 

5 135. fdurmg rvrdr*nct* t i ~ e  I'rm~m:!ttr. vnqurrd from the zcpre- 
~ ~ . t ~ : i r t ~ V r  o f  thr hIitarrtrl, why a brr: project c.*rs:mg as ~ u c f :  as 
1b 130 crurcs was srinct:cmcti after ;I dav's rapid sttrsFey mndt~cted 
t x  a f;twlrqpat and why a dctiarlt4 survey cc~irfd no! iw ~rnrit-rtakcn 
Wwtr -n  Junr I s 5  \c hvn t h  rani  r a f  O f l h r s  ttwmnrc.nchd the 
cscr-ulmn ol thc IDrvjwt rrnrl St*prcmhr. I S 5  when 1 2  was actuall? 
~ Z F K  I rnnrvl The Ikfenrv %cn*tart. rrpl~rui 

3 1% Tr, a qtreitmn wtrvttrvr thc* ( ;ar , t r rr t f  had nctxalh hwm able 
crwrr In a dav thc cntrrt- nrra af 73 mi le  srrrtchmg irwn ctsrton " tt* atattwa 'X" and *grin from statr~m 'X' t o  the front Irnr. the 

?k*lmr* !%~fr l ; l r~ replid "1 think hrs tnlrfk.c!im m s  t t r  h l ~ ~  
t-*a cr~nnntd to thr Iwrt a m .  !hat t* only (statton *S'r 'Y' is  
.t f:dr.lt. ~ P Y c I F ~ ~ ~  'IWT, 1 dn IIO~ think rtiv qnwrat m%ammt.tat ww 



needed (for 'Y')..' Asked ~f hc would no; agree that the ~~uspection 
was cursory or perfunrtol.\..  he Defence Srcrrtarg stattad: "I would 
not sty that . . . . . . li s r t m s  to me that the Grolugirt i lonpw~th othcrs 
had done ins;>ection of the local site." 

.."- I n ~  Board after dur:.c.? ,,::ti ::~.::z ti:. < I ~ ) : \ . ! I  1 6 ~ 3 1  cbsp$*r:c.rwtb 
,::f ?he ex!stj~g ~L:!?;:>:!>p ;,l?r! ? F ! P  w : ! < ~ ~ ! . ?  !;: ,.:.5! ( . t i : :  i n  !!w c;cdo- 
g:si . . . . .i.ar;.tT ;,.: tn,.. c. I: . is... ! :i:.,: :ha $..I: r'tqu::-t.;1.lrnts r:! 4 
lakh gallon.. ~f ,$\-i!i*-.:- cr,uld rmt he mi>: f..rrn thi. t-x:k::: ;, **finri.r-b 

sr : , . :vhjc.h ;s..,: ' : : : ! , : , . . I  :.-, ','o,!rr~O;i i!f!.i~(r! ~ , t l . ! ' r ~ l r :  jwy d : ~ v  

3.139. The Committee pmntrd out that no survey u such m i d  
have been carried out before thr mntlng uf the Board tmk p 1 ~ .  



as the survey report f the Gedogist was dat1.d 24th June. 
Apparently the (;eolog~st only "hazarded" an rbstin,ate and "con- 
firmed it" on thrb 24th June. The Sccrctar). LItnistry of Defence. 
repl~cd: "1 would say with I tbspecl t h  t hr f the Geologrst) d ~ d  
not hazard i t ,  but he gave i t  as his oplnion, not as a ~ U C S S W O T ~ . "  



3.142. To a question when the three new wells were developed 
a t  station 'X', the Ministry have stated in a note that in the initial 
stage. only the work af digging two new shallow wells was under- 
taken and completed in February. 1966. The optimum jield per 
day over a short period 01 pumping from these wells was 1.5 lakh 
and 0.90 lakh gallons per day. The sustained yield of these two 
new wells for long period during the dry season was not likely to 
yield the certified safe quantity of one lakh gallons per day. One 
out of two Government wells at station 'X' was accordingly reno- 
vated. The optimum yield per day over a short period of pumprng 
from this Government well was one lakh gallnns per day. The total 
yield from these three wells at station 'S' over a short period of 
pumping was therefore 2.59 lakh gallons per day. In the circum- 
stances. the renovation of the second Government well as not taken 
up. -4cquisition and renovation of private wells was also deferred as 
the acquisition of private wells would have deprived the local 
farmers of their only means of irrigation. 

3.143. The Committee then enquired whether the question of 
giving up the development of water resources at station T' in the 
light of developments a t  station 'X' was considered between 
February. 1966 and June. 1967. The Defence Secretary stated that 
taking into account the total number of troops deployed in the area 
and also the operational requirements that may eventually arise. 
the requirements of water were assessed at 4 lakh t!allons a cia! 
whereas the yield from the resources a t  station X' was nc;t expected 
30 exceed 2.59 lakh gallons a day. 

3.144. Asked whether the balance requirement of 1.41 lakh gallons 
could not be met by developing the other wells rn the area, thc 
Defence Secretary stated: "We have also to considw the C~cdogist's 
Report that not more than one lakh gallons of water per day in that 
area can be drawn and otheru;i.se we run the risk of increasing thc 
salinity. . . .This 2.59 lakh gallons of water is only for short periods 
and not as a result of continuous pumping. That is why I rc~fcrrcci 
to the Geologist's Report that to continuously pump at that pressure. 
thew would be the danger of salinity. In other words, thcrc would 
he a difference between the capacity you can get out of i t  acrordinfil 
tc, the normal mathematical formula and also the extent to which 
you can tap in the interests af maintaining sweet water supply . . 
ma recommendation of the Board of OfRcers and thc Ccologist was 
unanimous that not more than one lakh gallons a dav should be 
expected in the..  . .area and the balance must come from somewhere 
else." 



3.145. To a question whether the simultaneous execu!ion of the 
work at stations 'X' and 'Y' had not, as later events proved, resulted 
i n  an  infructuous expenditure of Rs. 59 lakhs, the Defence Secretarj- 
stated: "As you know this is a difficult area. We are up against the 
water problem in the area even now. New problems are also arising. 
Considering the sensitiveness of the area, it was a sound investment 
and will prove to be good in the long run. . . . . .My own tendency is, 
in the case of operational needs, we  have to give the benefit of 
doubt to the Services. If you are too meticulous, you might run 
against risks which it would be most unpleasant to face." 

3.146. 0x1 being pointed out that till December, 1967. all the  
requirements of water were being met from the resources at. station 
'X' alone. the representative of the Mlnistrp stated: "What happen- 
ed was that after the Tashkent Agreement, the demand was reduc- 
ed.  If there is any need t o  meet the operational requirements. we 
ham to be prepared for that . .  . .Installation (at station 'Y') has been 
completed and thc pumping of water will start when requirements 
are there But when the requirements are not there, there is no 
polnt in pumping u.attat.. 

3.147. Asked to state the present position cegarding utilisation 
of the facilities created and the average quantity of wate:. pumped 
daiis through the plpe-line from station 'Y :D the forward areas, 
t!w Ministry have replled that since there were no operation.; after 
the completion of the pipeline, the present da:ly requirtmen!s of 
v-a!cr for the Army werc approsimately 28.500  gallon^ per d3p. 
Thcse were met fmm Station . In addition. arprovimately 
30.00 gallons per day were being supplted from ~ t a t i n n  'X' to the 
civil ~ruthorities There was. however. a ;xoposal to sapply water 
to thv State C;ovc>rnmcnt for cn-il purpsth.i to the estent of 1.5 lakh 
galitrns per (iav to a town in t h e  forward area. The State Govern- 
ment w a s  hnwrver. not yet in a position to t ~ k c  the full supplies 
sancticmtd for them as they had still to develop fully the distri- 
bution arrangements. When these distributinn a n a n g ~ m e q t s  were 
c-;mple!d, the pumping of thc requisittx quantity :wttld be madta 
from stotinr, 'S' to meet the shortfal! of supplies from stotian 'X'. 

3.148. The Committee camot help feeling that the sckrcmc was 
conceived and executed without a proper dcktminatiun of require- 
mmts or priorities at any stage. The scheme, the cost af which was 
evtimtcd as Us. 1.30 crores, was formulated at a meeting of a Bard 
of Olllecrs held between the 9th and 12th June. 1)QS. The decIdmn 
at this meeting was that the scheme should cover the development 
of water rcmunvs at station 'X* as well as station 'Y', as the total 



requirement> of \\.ntcr tor the Army were estirnirttrci to exceed the 
b o w n  resources at station 'X*. However. the investigrtion of the 
water resources at station 'X' by the Geologist took place only on 
24th June. i x . .  after the scheme was fomrulated. The Superintend- 
ing Geologist had. after examining this report. s t ~ a ~ e t t d  that t h e  
yield at station .X' should be tested before p ro red ing  to  devclap the 
water resources at station 'X'. There is. huu-evrr. uothing on n m r d  
to indicate that any attempt was made to re-determine thc  priorities 
of the work in the light of this suggestion. It is also signifirant that, 
after water resources were clcvcloped both at station 'S' and station 
'Y' for supplying approximately 1 lakhs of g;rlltms a day the actual 
supply that was made during the four years ending l S 7 - 6 8  varied 
from 13.000 gallons a day to B.3W p l l o n s  n day. i-e.. about a t e n t h  
of the 'safe yield' of thrcc out of fivc well* at 'X'. It is also aignifi- 
cant that "in spite of effort".  he Ministry of Ihfencr  have not heen 
able to ascertain what the rcq t~ i r rmet~ts  of water far the .~\rmy in 
this region actually were and how they rverc wodccd 0111. Ifad the  
scheme been preceded by a survey and hccu cvcrut td on the lines 
suggested by 'he Supmintending Geologist. ;In cspcnditirrr nl R4. 39 
lakhs incurred on the dcveloynwrit of sr a t w  rcwwrcrs s t  strtiou 'Y. 
which have largely remained unutil icd. rould h a t e  h e n  a~oitl+ci. 

3.1.19. It ua\  dated hj  a reprcscntativc ot t f i r  .iitiu*tr? nf 1)cfvtrie 
that the work \\a4 execu~cd a* u milt8cr of opcrnt~onal urgcnc\ 
and that thcrc was no time ior a \cry delailcd bur\c.i. The Cam- 
mittee are. however, unable lo acwpt thi4 c\yInn;ltton &(ween the 
time the Board ntcomnrendcd the work (Jianc*. IM51 and thc tvork 
commenced (Septenrhcr. 196.5). there was uir rntcrval *.f marc than 
three months during \\ hich thc* y iclds oZ wclh at rtstbn 'X' eonid 
have been tested. Moreo\cr. as against 8 nrontb\ during which t he  
work was planned to hc executed. the exccutiorr Has spread over o w  
and a quarter years and during thi3 pe-nod ~ I S O  t h r  yield d thore 
wells could have been tested and p r i d t k  ndctcnniad Tbt. 
Committee hope tbat the Ministry of Ikimtt will &we sdtrbic, la- 
structions to ensure that such instante\ nl  hmtv phnniw .bd ex-- 
tion of work do not recur. 

3 150. The Committee desired to know why rn th?i colt the 
As;nb-tos Cement pipes were prefcrrcd to the conv~ntmnrl cart lrun 
pipes. Tbe represemtativt of the Ministry slated that asbestos w m a t  
pipe had to be used because the cast iron ptph w e n  not readily 
available. The nearest manufat-turer of a s k -  cement p i p  wan 
approached w that thew could be ~upplitd m time and with I f u t  
dil'Rculty in trmportatbn Asked how t h q  mrnprrj in p-. 
mliabillty of service and amenabrlity 19 quick w i r .  I t  w u  s t a w  " A.C. pipes were cheaper, easier to handle and mdlly 



available than C.I. pipes. though they were marc susceptible ta 
breakage. Asked to state the value of pipes which were damaged 
in transit due to msufkicnt packing and the action taken to recover 
compensation from the contractor. the Defence Secretary stated 
that a claim for Rs. 6.38 lakhs had b ~ e n  preferred against the con- 
tractor through the Dtrector General. Supplies and Disposals. 

J 15.1 :jrkcd :(, -,*a:r. i ;  bbq I,,irX?: !:I*. ;) pL+. rn tk.  ! i ~ l r !  tru:st a! a 
p t ~ - + ~ - , p ~  fat t h w   ti^: -,::;W:B!VE~ :hts w p p i y  wdt*:.$. tht- wrt- 
n w ,  wpltrd that th,. ~ ~ t a t h  kwmq mvt-ctrs:a!cd 01: th.4 b i l z t ~  
of p&cc enguwy chargr *htrir h a  3 b ~ n  i ~ w &  t.3 the nmwrr CO* 



cerned. Enquiry Officers had also been appointed. The Defence 
Secretary added: "I will admit that this was done with a great 
sense of urgency. And in the process perhaps they might not have 
been as cautious as they norniaIly have to be." 

3.;57'. Tn :.c.baa!.tj tq !)I#. r:.:!,! :,?r.<.' r ! ; . . : i r l h ;  - . : ; ? t i , ! . .  : try :h.. t-e+tz- 
t!;,(::, Cr,mn:i: t ~ c .  u.;ir,*r.r! ! r ,  kr:.: - .  . ,  +=: *!1#*~:1. -,rd - 4 -  ynf il:.:rrcyt 

c l  a:-? ir. the ahwnc! of : n w ~ * c ' b n  I ~ o v ,  the  da:m f r r  compcncatian 
cr11:13 c.nforc!-:! :n a COG:: r s f  !:~VI. Tiyp r.r*>!-..~~n!;rrit.r. e l !  * h r p  

Diwctnr General. Supplies and Di;-v.,sn1s s t a t 4 .  " , Tha! 1.9 a 
s n ~ a l l  accrsssqn in thc. \t*s.h.rlc, wntcxt. Thr. ror,*:.rnw knu rc )r.c*ed 
sayinc that they WPTP not alumin!urn moulds b:~t wc.tr+ mil :i *twl 
moulds painted aluminium Thcl Inspwtor'a ctmttntinn ls thrv have 



never. put up for inspection. The contractor is prepared to com- 
pensate for the small accessmy and for that matter there will be no 
diflicul ty." 

3.158. The Ministry have'further stated i n  a \r.ritten reply ?hat 
no strparnte rate for the mnulds is given in the accepted tender. The 
moulds form part and parcel of the cast iron ifctachahl~ joints. Since 
the accepted tender specifics the rate for the complete cast iron 
c.ic>tachablp joints (inclusivt. o f  thc cwt of alumin~ur?. mouldsl, the 
rat(: at which thv !.r.c.ovi.ry fn: th!: moulds i,: * , I  be made. is tn hi' 
dwrd14 by thtb Ihrtbrtor Gvncra:. SuppIit.s arid Dis.w)sals. The 
Di:'cc.to!- Cvncr-at. Suvplic-.; and D.spocal.; hart stared that the 
arnu!:nt n-iil bc rc.<.i\:.t~r.;~blp f rom !hl. firm unc!i.r :he p-it-? E:.r.al.!ss- 
tion clausr~ nf thc. w n t a c t  whirh :. nov: :.:ridor rnn.idv::rion nf ?hi. 
Ch~8*! C11st :kc-ntrnts Onicc.!. 

3 162 Strict. 1957, at1 Army l!;'.rthcl \v3:r: trnrrqxtrt imrt ha.'. been 
dcficrcnt c d  sr p a d d l ~  \tr*arncr ouni:n:rs~d for wa:n ng purp-ws and 
convcyanw of trlo(3ps On l4rh Svprenbr,  1%. qn Ind::k:i built 



paddle steame: was requisitioned from a private firm for use by this 
unit. The vessel had been surveyed (without being dry-docked) and 
found fit by the Mercantile Marine authorities, who also fixed the 
hire charges for the vessel at Rs. 455 a day. The vessel was hired 
for .about 3 years: during this period it was under repair for over 
a year and was utilised on training cruises for 21 months. During 
-the remaining period also it was stated to have been utilised for 
training purposes u7hile it was stationary. It was never used for 
conveyance of troops. 

3.163. Considering the heavy cost of repairs and the limited use 
to which the vessel had been put. the unit recommended in January. 
1966. that the vessel & de-requisi tioned: orders to de-requisi tinn it 
were. however. given in April. 1967, while it was actually dereyui- 
sitloned only in September. 1967. During the 3 years. Stqdcmber. 
1964--4ugust 1967. hire charges of over Rs. 5 Iakhs wcrc paid 
and a sum of over Rs. 3 lakhs was also spent on repam and moor- 
ing charges. In addition. on de-requisition. a sum of Rs. 0.89 l ~ k h  
v . 2 ~  paid towards estimated cost of certain repairs which the 
owners were to get done themselves !o restore i t  to its or i~ :nal  
c o r d  tion. 

3.164. The Ministry have state; that thp vessel wh~ch was con- 
sidered necessary and suitable to meet operational and training 
commitments was hired as efforts "to explore the possibility of 
getting a new paddle steamer manufactured for t h ~  unit" did not 
prove fruitful: that the expenditure incurr~tf on repairs. or the  
period taken for repairs was not unusual: and that it was not de- 
requisitioned in January. 1966. because thc Command authorities felt 
that operational conditions did not warrant such a step. 

[Paragraph So.  17, Audit Report, ( Ih*fcnccl Swviccs). 19681. 

3.165. The Committee desired to knou. hoiv the  ntvxis of the 
Armv inland water transport unit were btinc nwt from 1957 till 
1964 when the paddle steamer was hired. They n w c .  'nforrned that 
from 1957 till 1960, another paddlc steamer was uti!i?;t*d for train- 
inz purpose and was available for c~p~rat ional  r d ( - .  From 1 9 0  till 
1963. static training was impartcd on this stramtor. Thd: stc~i~mcr 
was disposed of in May. 1963. as a survey ma&. by a Roilrd of 
bficers in December. 1960 cstahlished its condition t o  bc* "beyond 
econr>mical repairs." Until the requisition of the paddlc stcamrr 
.on 14th September, 1964. thew w a s  no paddle steamer with the 



unit for training or operational purposes. Operational require- 
mcnts for a paddle steamer did not a150 arise during this period. 

3.166. Asked whether thc Garden Reach Wvkshops which had 
built the paddle steamer (which was requisitioned) were asked to 
build a similar vessel for the Army and if so. what the reasons were 
for their inability to  do so. the Ministry have stated that Garden 
Reach Workshqx werc fir.;t asked in October, 1960 whcther they 
would be abl(. to build a paddle steamer. They offered to construct 
only a quarter whcelcr po\vered by a diesel engine at a cost of 
Rs. 24.00,000. -4s the requirement of thc Cni! was for a steam 
vcscl.  their c~ffer was not accepted. After the disnoel  of the first 
sicamer in AIay. 1963. efforts were made to qei a paddle steamer 
built and al! ? h e  l e a d i q  ship builders includinc Garden Reach 
IVnrkshops \yere contacted in July. 1963. Carder, Rtrhch Work- 
chops regretted their inabilit?- to construct a paddle s!cr.amer mainly 
bt-cause their English co1Iabora:rrs were not in a pus i t im to under- 
tnkc its desiyning. 

3.167. A s k 4  about thc !cmnagc and troop carrying capacity cf 
t h e  vaddle stecimer that was requisitioned and the terms on which 
i? was hired. !he Ministry stated that its gross tonnage was 
598.41 and i: c luld carry 150 men. 1: n-as requisitioned under the 
Dcbfence of Tndia Rules by thc Principal Officer. Mercantile Mzrine 
Dcpartment. Calcutta who was the notified Compten t  Xr::hority 
fqlr the pumc-lsc and the compensation charges were d ~ r ~ r ~ ? i ~ d  in 
;wordancc u-i:b the terms laid down. The charges were worke-i 
out on the ba.;I; of in!erest @ 4 per wnt  or1 capital cost (Ri. 11.33 
lakhs\ dtort*c.i;~ti<m @ 10 per cent ;and loss of incc-me fRs 7% p.a.). 
Thcsc amnun+...l tn Rs. 455.44 r ) r ~  dav Durinc t h ~  ~ e r i o d  cf re- 
c;~risitioninc. 15r liability for rnainterxinw an4 pt,riidic o ~ w h a u l c  
1 1 1 .  drvdwktr .  +.*:;1~ thnt of tht* w e n .  Bciidt.., -:t the t;mp of de- 
y(*r?tlisitionir:c i! was to ',?+A b~-oucht uo t o  :h.:> c:tn:-? st?te c.f river- 
\\-i~rt!~incss n; :,' t ' lr  tini: , , ?  r tvuisi t ioni~c.  

3.168. Thru Cotnmittec ~vcri. informcd by Audit that the vessel 
was  in the \t~~,l-kshop for the following ~ e r i o d s ,  after i: was hired 
hv t h ~  Armv aitthorities in Scwtcmbcr. 196.1. 

11-1-19C.5 !n 31-1-1965 - 20 days 

1&2-1965 to 25-6-t965 - 4 mnths 10 days 



The  Committee, therefore. enquired whether the steamer w# 
river-worthy and sea-worthy at the time of hiring. The represen- 
tative of the Mercantile Marine Department stated "It was in a 
fit condition to be used. It  was certified as such. ' On its being 
pointed out that within four months of requisitioning. the steamer 
had to be sent to the workshop for repairs. the rcprcscntativr 
stated, "my information is that i t  had suffered some damage and 
it had to go to the workshop as the repairs could n ~ t  be carried 
out on board the steamer." In a note on this poin!. the Ministry 
have stated that the vessel was not involwd in any msior accident 
during the time it was in the charge of the Ann\ Iiowever. two 
minor accidents \vere on record. Thc repairs \ v t x  done without 
any ccs? to the Army by the ownw in onc case ; ~ n i  the Garden 
Reach IYorkshops in the other. 

3.169. Asked to state the other reasons which rt.r.dtl-cd :he rcten- 
tion of the vessel in the workshop necessary almc,.-t citntinuou;l_v 
from January. 1965 to February. 1966. the Ministry have stated in 
a note that "In February. 1965 the steamer was admitted to Garden 
Reach Workshop for the following major repairs:.: 

( i )  Repair to paddle 

(ii) Change of few shell plates 

(iii) Repair 10 cngines. 

While the vessel was ztdl in tbr -,vl..r ksh;~ps. Opc ;.a: .* c-1 X s:arted 
and it had to be withdrawn after txniei-gent:.. rc,ph:l: ijnly, to meet 
urgent operational requirements. Or, :,.-rminai:on . I !  ! wratir.n X'. 
the steamer was redockecl in the uct-ksh~ps ;n J ~ i i y .  :965 for corn- 
pleticn of repairs. In order :o r c d x e  the total ?:::- - ,n the nork- 
shun. the four-yearly dry-dock survey r t i  the ..:,.hich was due 
to be done i~.. Msr. 1966. was donr* alor:g,.::!h thc rc.:,,airs simultane- 
ously thus sa\.inr :he cost of another dry-clockin;. in ',lay. 1966 
Dry d v k  survey 11.-hich involves str:p+"r f l f  ni! n . , , :~~r  ossemblics. 
detailed examination of boilers. plates and zccc-s,.: . L. i ! ~ l f  takps 
about tivo months. Rectification and repairs of :h. !-!pc.t5 ~vhich 
become apparent d.;r;nq thc. sun.clv :aLr .  :~o:rr,ai:v 'I .: tfti,tlths 
mc;re in M/s. Garilen Rcach Workshln.." 

3.170 The Committee enquired for what pcrrrjd !Sc wwl was 
actually utilised. They were informed that thr . * +  amcr uas  an 
the charge of an Army Company from 14th Scjj**-nbcr, 1964 to 



8th September, 1967 (1090 days). During the period this vessel was 
with the Army, it was used for training as follows: 

( i )  775 hours while plying, including training cruises. 

(i i)  7378 hours on static training with steam o n .  

During this period. a total of 2'7 courses of  various types were con- 
ducted on board this vessel and 201 personnel of different trades 
and classifications were trained. The crew of ?he vessel were also 
being turned ot-cr periodically tvhich involved a n  additional train- 
ing commitment. 

3 171. The Committcc now from ;Re iniorn~ation furnished by 
,4u 1;t that in January, 1966. the field uni? concerned ~xcurnmended 
th:c: :he vc.sse1 be der-ecpis~::mcd for the follom-ing rcarons: 

"Although.. . . (thc stcame:.) is held by this unit since Sep- 
tember, 1964. she has been put to very limited use, hav- 
m g  been used only fibr collectivt. traming uf . .Engrs. 
Group of t \vo ?raln:n); cruises Thc cost of the defence 
budget on account of  thc steamer i i ccmsidt*rable . . . 
Total Rs. 5.44679 52 ' 

Scrious considr~ratinn sholild b: I;.ven 7 0  th:> mattrbr xvhether 
the c s w n d ~ t u r r  as seen a b m ~  justifies the cuntinued 
retmtion of :hf. s;eamcr " 

I n  March. 1%. n htch-lrvtl citvts:cm \ \as takt XI to transfer "a cer- 
tain amount t ~ f  CP rc.spimslbilitv to the Border Scurity Force. In  
view of this proposal. action u.& taken t I dcrrquisition the vessel. 
Orders to derequlsition were issued by the 1histx-y of Transport on 
13th April. 1967. The vessel was then jointly surveyed by the Prin- 
cipal Oftlcer, Mercantile hInrine, C;ilcrrtt;? and the owners. as it was 





have rendered it necessary for the Army authorities to get it dry- 
docked whilc returning the vessrl." 

3.174. Asked to state the c~pcratirmil considerations which made 
the continued retention of tile steamer necessary from J2nuat-y. 
19G6 when the unit recommc-ndtd %ha: :t map be derequirit~oned, 
till Scptember, 1967 when i t  was actually de-requisitioned, the 
Ministry have stated that the operational considerat ion was the 
commitrncmt of the unit to an  operational role in :he area in case 
of any threat from the East. It was only when a part of this com- 
mitment \vas decided to be transferred to the Border Security 
Force in March. 1% that action to de.requisition the -.*c:;slel muld 
be undertaken and de-requisitioning rrrdercd in April. 1967. The 
vessel was handed back to the c,tsncrs :n September. 1967. 

3 176. The Committee cannot help cuprcs4ng cttrpriw over the 
fact thnt Cfivcrnmrat incurred an txpmdittrw af RI. 11 89 Inkh* om 
the hire chrrgm, repairs rrnd maintearnw of r paddle *tcnnwr cart- 
ing Rb. 11.33 bkhr. b r i n g  the pcriod of three pen- frnnr S d c m -  
hrr. 1060 to *ptmher, 1967. fat which the steanrer wap hired. it m- 
ruaind u* repaim in threw ~ p t l r  tor a period of o w  year rftcr il 
urns h i d .  For ;he teat of lhr pcriocl i t  wm* wed ta training, 
4 which mr m a y  r ,  t S S  hmtn corr4tutd "*trtic training with 
stcam an*' md m l y  775 hour* training "whilc plying". The field unit 
which w- ujrkrg tbc) qt-mer had. as early as Janurv, L W ,  rccom- 
nlrndd tbrt the vl?awl lshortld bc dcwquisitioucd as it was "inrdvk- 



able" to use it "for transporting the infantry personnel." It was also 
pointed out by the unit that "the cost to the Defence Budget on ac- 
count of the steamer is considerable." However, on bboyerational" 
considerations, it was decided that the vessel should continue with 
the unit till alternative arrangements were made. Ultimately, Cov- 
ernment made arrangements with the Railways in 1968 to have the 
personnel trained on steam tugs. The Colnnlittee fail to understand 
why arrangements in this regard could not have been made much 
earlier. The Conunittee trust that Government will draw upon this 
experience and ensure that costiy I~ipses of this nature do not recur. 

Extra expenditure due to use of precast cement concrete instead of 
stonc for edging of roads 

Audit Paragraph 

3.177. At a station. stone from local quarries was being used for 
edging of roads. In October. 1964: the Commander Works Engineer 
changed over from the use of ston? to precast cement concrete slabs 
for edging on the ground that suitable stone of required size and 
specification was not available locally. Since the rate of precast 
cement concrete dabs used (Rs. 138 per CFR) was over twice the 
price of local stone (Rs. 50 to 64 per CFR) and as sufficient stones 
were actually available in the vicinitr the Engineer-in-Chief issued 
instructions in October, 1965, at the instance of the Chief Technical 
Examiner, to stop the practice of providing precast cement concrete 
edging and use stone instead. The exrta expenditure incurred in the 
meantime on the use of costlier precast cement concrete slabs for 
edging in 6 road contracts has been assessed at Rs. 1.28 lakhs. 

[Parasgraph No. 25. Audit Report (Defence Services). 1968). 

3.178. The Committee enquired to what extent the existing ins- 
tructions empowered the local Commanders to change the approved 
specifications of works. The Ministry have stated in a note that "In 
accordance with para 26 of the normal works procedure, the Com- 
mander Works Engineer is competent to depart from the specifica- 
tions shown in the approximate estimate at the time the schedules 
of work are finalised provided that: 

(i) the deviations are necessitated by engineering reasons and 
are not such as to alter the scope of the work: 

(ii) there is no departure from authoriscd general spccifica- 
tions; and 

(iii) the total cost of the project. as administratively approv- 
ed, is not exceeded." 



3.179. The Ministry further stated that instructions were issued 
bq the Engineer-in-Chief on 16th October, 1965 directing the Chief 
Engineer "to stop the practice of providing pre-cast concrete edging. 
These instructions have been complied with." From a copy of the 
instructions issued, the Committee observe that the Engineer-in- 
Chief Branch held the use of pre-cast P.C.C. edging to be "a waste 
of money" ior the following reasons: 

(i)  "Ample stone is readily available in the vicinity"; 

( i i )  Provision of P.C.C. edging at  the end of moorum berms cn 
both sides of the road is not "normal engineering practice": 

(iii) The work involved use of cement to an estent which was 
not justified "considering the present emergency and 
snortage of cement." 

3.180. The Committee note that the local officer in this case depart- 
ed from the authorised general specifications for certain work with- 
out requisite approval. In the result, an extra expenditure of &s 1.12 
lakhs was incurred. The Committee would like the Ministry of De- 
fence to examine in the light of all the circumstances of the case 
whether any further action is called for. 

Payment of excess demand charges 

A1~3it  Paragraph : 

3.181. As per tariff of a State Electricity Board for supply of 
electricity. demand charges were payable in addition to charges for 
electricity actually consumed, at the highest of: 

(i) the actual maximum demand recorded during the ~conth. 
(ii) 75 per cent of the highest maximum demand during the 

preceding 11 months. 
(iii) 75 pe: cent of the contract demand. 

3.182 At a station while the maximum contract demand indicat- 
ed by the Military Engineer Services to the State Electricity Board 
in  Septcmbci-. 1965. at the time of obtaining electric power. 1 w s  500 
KVA. the connected load was only 250 KVA. The sctual require- 
meet was still less. being net more than 100 KVA, and the remain- 
ing connected load was lying idle. But as per the tariE the de- 
partment was billed demand charges for 375 KVA-75 per cent of 
the maximum contract demand. In June. 1966. the Garrison Enpi- 
neer requested the  State Electricity Board to restrict the contract 
demand to 100 KVA which was agreed to. The extra espnd i tu re  



on the payment of higher demanJ charges between September, 
1965, and June 1966. amounted to Rs. 0.55 lakh. 

3.183. The Ministry have stated that the higher contract demaad 
-,s-as mtimated on the basis of anticipated increase in load. The 
Elect]-icity Board has also been approached to refund :he excess 
charges levie3 during September, 1965 to June, 1966. 

[Paragraph No. 3. Audit Report. (Defence Services), 19681. 

3.184. The Committee desired to know the basis on which the 
original demand of 500 KVA was arrived at. The Ministry informed 
the Committee that the Assistant Garrison Enginecr concerned 
worked out the load requirements as 500 KVA. taking into account 
the then load of 250 KVA and an anticipated load of 250 KVA for 
certain works which had been initiated. "The anticipated laed of 
250 KVA did not rnaterialise due to change in opera:ional require 
ments." Asked when this change in operational requirements 
occurred the Ministry stated, "The change in requirements mas 
indicated by Headquarters. . . . . . . .Command on 7th January, 1967." 
The Committee pointed out that against the connected load of 
250 KVA only 100 KVA was used. It was stated in I-eply that "the 
connected load was 250 KVA but a transformer of only 100 KVA 
was installed at the time of taking clectric connection on 20th Sep- 
tember. 1965. as ?he actual requirement then was not r;.ot-e than that. 
The remaining connected load was idle as the airfie!d was not in 
actual use. though it has to be kept in a state of read:r?ess for uv  
a t  short notice." 

3.185. Asked if the State Electricity Board had since arrrccd 
refund the extra payments made on the basis of 75 per cent of th t  
maximum contract demand. the Ministrv have stated in a note that 
t h e  Board had agreed to refund an amount of Rs. 37.714 for the 
pel-iod f r ~ m  4th June. 1966 to January. 1967. Out of :his. a rcfund 
of Rr. 3 .284 had been n;adc and the balance was to bp adjusted in 
rubsecuent bills. 

3.186. The State Electricity Board had however no t  yet agreed 
to refund the excess charges amounting k, Rs. 0.55 lakh for thr 
period 20th September, 1965 to 3rd June. 1966 and the matter 1s 
being taken up at Government level. 

3.187. The Committee observe that an Air Force Station paid el=- 
tricitg charges from September, 1965, till January, 1961, on the hasis 
of 75 per cent of the maximum contrnct demand, viz. 500 KVA, though 



the actual consumption was not more than 100 KVA. It has been 
stated that the connected load was 2.58 KVA and a furtlwr load of 
250 KVA was anticipated. The anticipated load did not, however, 
lnaterialise due to a change in operational requirements. which mm 
"indicated" by the Command Authorities in January, 1967. It is not, 
however, clear how, when the change in operational requirements 
was "indicated" only in January, 1967. the Garrison Engineer cuulcl 
have approached the Electricity Board for scaling down the contract 
demand to 100 KVA even in September, 1966. The Committee would 
like the Ministry of Defence to examine whether there was a failure 
to scale down the demand sufficiently in time. 

3.188. The Committee note that the excess charges for the period 
June, 1966, to January, 1967, have been refunded or are likely to be 
adjusted but that the State Electricity Board have not agreed to n- 
fund the excess charges levied for the e d i e r  period, viz. September, 
1965, to May. 1966. 

3.189. The Committee would like the question of refund of excess 
charges for the period Sptember, 1965, to May, 1966 to be pursued 
vigorously. They would also like the Ministry to impress upon tbe 
authorities concerned the need to assess their requirements more 
realistically. 



CHAPTER IV 

NAVY 

Lack of proper planning in construction of a jetty 

A jetty constructed at a c i ~  o f  a h u i  Rs. 1.75 crc-rcs and ha:lded 
over to Y;a\-a: authorities in Apl-11. 1966. is lying prrwtically in- 
operative c:: account o f  acc~:n;ula:!cm of d:. 

4.1. In May. 1959. Governnwnt sanc:ioncd the constr uct ian of a 
jetty at  a newly established Naval armament depot *o provide for 
loading and unloading faciiities for a m m m i t ~ o n  ti) and from sh~ps.  
Its desigr. was based on ;idal model espcrlnIcbfiis rarned out by 
:he Cent:-a: Water and Power Research Staiwn. Thc dcaslgn con- 
sisted of an initial open bridge for the first 2.000 fect and rubble 
xound for the remaining 3.0M fect with a pier of ?5C1 f w t  by 50 
feet at  the end, and was expected to prt2vcnt heavy silt &posits 
on the inner face of the pier. Initially it was contemptated that 
loading and unloading at the pier would be carried rbr!! by barges 
and tugs and a depth of 1 feet \\-as considf-rcd s~!!hcleni at thc 
pier enci 

4.2. Ir. April, 1963. it was decicied. after fur:hvr c s p  riments at 
the Ce~ t r c ; :  Water and Power Rescarcn Station. : ( I  t:stcnd the 
rubble mound b? 238 fect. incl-raw the slzt3 of the p1t.r to 400 feet 
by 70 fee: and to increase the depth to provide for thr- anchoriige 
of destroyc-rs!frigates with a draught of 20 fee; at  i h r  pwr. to 
farilitatc- direct loading and unloadx~q of ammunitirm 

4.3. Slncr the cons:ruction o f  thp first 2.W fvc.: of h idue  w;ts 
expected tr, : a h  o w r  2 years. thC contrart conc!udi:d in Dc.cr.mbcr. 
1961 for the ccmstructim o f  !hp jc*r:v pcrmittcd the contrec tor 10 
cmstruct a icxnnrar:; b~rnd alonpsidr thp oprn pr!ir,r. of thl. j i  t t ! :  
!o enable him : r ,  transport matrrial and lakj!:r reqnirr-rl for the 
~lrnu1tan~r::s constructior. of the rubble mound an? 1,rw.n bridge 
and also 'G sbccd up  thc work 1:) January. 1964. Nnnl author ttics 
n~t iced  ?h3- the prcscncc- c f this apprt,ach bund 1r.rr. l  rrwltrcf in 
accumu!:+*ir.n of a concid~rahle amo:lnt o f  silt T12c ti*mporarp 
b m d  wac icmnvrd in February. IM5, bit* tfip acc:imulntian of the 



silt had reduced the available depth at the pier to  only 6 to 8 
feet. It is stated that the jetty is being put to limited use by 
lighters and tugs instead of providing anchorage to destroyers and 
frigates, as originally envisaged. 

4.4. The problem of removal of the deposited silt is stated to be 
under examination (January. 1968). 

[Paragraph Pio. 23. Audit Report (Defexe Scrvice;i). 19681. 

4 5. The Committee mquircrd whether a proper silrvey and 
in\-estigation took place befurc. :he project was undertaken. They 
wrrr, informed that a ctudy o f  a!! relevan: and a.ailabli. material 
pertaining tn  the sunvchy of thc a v a  was carried out an3 necessary 
invcstigatic-ms made bcfl ire taking up t h ~  project. Asked whether 
G - w m m r n t  consultcd thc admirality maps of this area before 
undertaking the project. the representa:ivc of the Navy stated 
!hat they did study the charts preparcd by the Nary but they 
w r r ;  not dc:ailed charts. He added "Tn an area Iike this which is 
no; ascd for narigation. nomalty people dn not take a careful 
scrvey." Howcvcr. the advice of a rctircd Chief Engin-c  of the 
B. rr,bay Par: Trust. who was the Adviser for the project. was 
:>ken His preliminary repcxt was referred to the then Chief 
E::rinecr of Bombay Port Trust in 1954-55. who suggested that the 
ali.:r.mcnt of the brcak water bc studied on the new Ehrnbay 
I-Inrbur rncdcl undcr construction at the- Hgdratilic Research 
St ~ ! i o t ~  at Khadakvas'a, bcfarc final adoption. "Based OF. the re- 
wr* of thin CniTRS. €-in-C prepared a d-sien. and estimate~ azl? 
t h ~  administrative approval by !hc &vernn:f>r.t was based on t h c k  
cstimatcc." 

4 6  To n question if any alternative sitc.; werr considered. thc. 
Ministry hsvc stated that thc jetty was rcq~rired ?a s c ~ e  a Er'atat 
n r n a r n m t  Depot and thc sitc had necessxik to be 3s 4nce tn the 
y-... A .  : Annnmrnt Depot as practicable. T!w site- hat'inr! been fixed. 
eve alternstiw alignments were consider& and rn~;tc?z wt-crc 
studied by CHTRS at KhndakvasIa. The mns! suitab:c of them 
w a q  nhplcd nn the rccomrncndetians of CTPRS 

4 7. Askd  trl indicartc the circumstmccs in whi-h thc ori;ins? 
schema, wss rwiscd in April. tW. to makc the p i x  lm.?tr and t!:? 
nnt%mwl  point deeper. the rcprcsentativc of the Nay?- stetcd- 
"At:t:iall+ in 1963. the prnpoml was to extend tiw rubble muur.3 
h* 258 ft . increme thr size a? thc pier to 100 ft. ?: 70 It. and increastl 
the depth to provide for the anchora~e of rlestropers~frigates wfth 



a draught of 20 ft. at the pier. These three lverc ~ a r ;  of 3 project 
intended to bring the destroyers/frigatcs i n  a posI:ion ,,;iere they 
could be loaded directly.. . . . But the original proposal did not con- 
tem;l!are a depth of 22 f t .  at all; it  only ;onternplated a depth of 
1";. in order to enable 1;,71-gcs. tugs a!ld lighters to take. . . . 
4 store,;) from the island to t!;c destroyers I lr cruiscrs wherever 
they were . . . . When originally this schemc -,\.as mwtcd,  it  was 
t i - , l~gh t  t h a ~  with the kn~ln--hon- available 31 t!lst :imc, this would 
not  be possible. So reseal-ch was carried 3ut by :he Central Watcr 
and Pow\'~r Research people. They gave us the indication that i t  
~vnuld be possible to construct it. Thercforc it was revised. Had 
it Seen nossible in the first instance. this is what we would have 
gone in for." 

1.3. The Committee were informed that according to the original 
programme the expected date of the completion of the jetty was 
31st Octc~ber. 1963. However. as the design ur,dewcnt a change 
and it was decided to extend the length c b f  the pier from 250' tc~ 
430'. it was not possible ta adhelp to this date. 'rhc construction of 
buildings on the jetty. their electrification etc. could he taken up 
cnly after the Jetty was completed. The permament Jetty in- 
cluding the open bridge. rubble mound and pier wer? completr-d 
in April. 1966. The buildings e:c. arc expec!cd to be cwiplctrd by 
December. 1969. The dredging for l locrint:  Pool etc will bt. 
ccinpleted one year after frnalisation nf :he drcd~in:: pattern. 
r)r~dgin,a 01 the area in the vicinity of the Jetty has not yet h w n  
undertaken because the silt pattern has no? yc! stnbiiised 

-I.li!. The Commit t t .~  cnqillrcti xhat  :I.( rstc <.i 5:it;t':on in t h t .  
k a ~ i n  (where the jetty :as located) was arid . ;t ~omp3rt.J 
x-ith siltation nearby. It has been stated in 3 nrb!,% ' !fie ratc of 
sltation ir. txe basin is stated t n  be 5' in a ccnt,~!::. ' ERorts arca 
k i r g  made to  axertain the rate of siltation . . . . (nc:irby)." 

4.11. Thc Crrmmittee note that thc Centrsl \Vatcr anrl Power 
Rcvarch Station, who conducted cxperimcn:5 -,-.~th difyc rent madci.s 
for :3e purpose of deciding on the most ~uit i!~Ic alikornent of t t r  
jetts camP to the followt.ing conclusions a1~:tt thc likc~l~: : i'tatian: 



4 12. 113 ri-l>!y ?:) 3 qutgstwn U - ~ P ! ~ : Y :  !?:t-, !: .::: ! :;:t L ~ V  by t ! ~  
contractor. w;is r . r tsp.~: . : i :bt t *  for s:l!at:u:: a::..! :! .;ll. tr!lether 'he cm? 
c ~ f  d r d g i ~ j g  rl:,!rt\cl n.>! tw i:rs L:.ri~tlit!. :t!v C,.;r?::?:::ttv were Ir~form- 
c ~ l :  "The t v n ? p r : t r \  hind p i t  1;p :n t ~ : - J y  : rb::ii!.ile s!!r:uI:anecus 
constrt~ctlon ( 4  the i>VcNn portitm t l f  :he jetty from the lar~cl-end and 
the rubblr mtiund fnst~r 3 riist3ncct of 2Wi;;'. The contract eswu!ed 
Ily the Govcw~m~nt tvittr tbr r.~n!r:ictor yr 'vided for the cbrnsrnic- 
tian of this tcynprary bur?:] ' I ' b  contrac: r is not liable ti?: a?}. 
extra cost on dr~tiginp. T1w tprnpt)rory bund can be said to h a w  
induced silrntion only t , ,  marginsl extent inasmuch as the main 
jrttv rtrntturc* is much 1arcr.r and worrld have made greater con- 
strurlian trwardo siltation '' 

1.13. The Canrnittcc enquired whetlwr thc construction oi '".;t 
t@mporrry bund was included m the designs accwptcd by the 



engineering authorities. The Defence Secretary stated: "It was pot 
included in the design. But construction of a temporary bund of 
this type is a normal feature of construction because when you 
have to expedite construction. you have to protect the works from 
further damage and you can do that only by constructing this 
temporary bund.. . . .It was not part of the tender. it was part of 
the contract.. . . . .The contractor was permitted to construct this 
bund alongside the open portion of the jetty at the time of the 
conclusion of the contrxt  in December. 1961." To a question at 
what level the decision was taken, the Defence Secretary stated that 
it was authorised by the Chief Engineer of the Project. In reply to 
a question whether any other technical authoritv w;s consulted, 
the Committee were given an answer in the negative. 

4.14. Referring to the Department's view that the temporary bund 
could have induced siltatio~? only to a marginal extent, the Com- 
mittee enquired what exactly their expectation was regarding 
siltation at the time the construction of the bund was started. The 
representative of the Savy stated: "When the construction started, 
we did expect a certain amount o! siltation. At a particular point, 
when the process of siltation is complete-there is not much damage 
done by the tide. The process of desiltation has started and what 
was land has become water. The whole siltation is moving out to 
the sea. If this process continues. over a yerlod of time. we expect 
that the entire siltation will have cleared itself. 2 million cubic 
yards have actuallv shifted out and the depth is increasing now.. . . 
This siltation is nornlal and inherent feature of any construction 
which is subject to tidal streams. This was taken into considera- 
tion." In a note the Ministry have stated that "It is not ~ossible t~ 
apportion quantities of siltation induced on account of the temporary 
bund and the much larger rubble mound break-water." In this 
connection the Department invited the Committee's attention tr, the 
r e ~ o r t  of the Central Water Power Resesrch Station. which had 
stated: "It is to be expected that the cmplacing nf the break-water 
\*:ill result in the siltinq cf the sheltered region." 

4.15. Asked about the actual rate of siltation desiltation before 
and after the removal rrf the bund. the Defence Secretary stated 
that the bund wzs constructed in 1961 and removed in 1965. The 
rate of siltation in the basin was 1 foot per year. The siltation 
increased upto March, 1965 and then it began to decrease. The 
original depth was 12 feet and jt came down to P, feet in four yearb. 
He added: "about this rubble mound, every body knew that the 
putting up of this was going to cause a certain amount of siltation. 
But if you put an obstruction in a natural way, it can cause siltation; 



when you remove it, the process of desiltation also will take place; 
that also we knew. That process is going on now. . . . . .In 2) years 
the desiltation process had got the depth back to 12 feet. This is 
the situation that we always envisage." 

4.16. To a question whether the quantity of material to be used 
for constructing the temporary bund was specified in the contract, 
the Ministry have stated in a note that the contract s t julated 
dumping of stone rubble for the temporary bund and its removal, 
but no quantity was specified. The actual amount of materials put 
in by the contractor was 1.30 lakhs tons. 

4.17. Asked nt what stage the contractor was asked :o rem-:*;c 
the ~ u n d ,  the witness stated that in January, 1964 when phased of 
the project joining the open bridge on the shore with the rubble 
mound had been completed. the Naval authorities. were continuouslp 
watching the progress through regular visits. asked the contractor 
to remove the bund as uer the agreement. Further asked if any 
amount had been paid for removing the bund. he stated that "the 
whole thing was for both construction and removal. . . . . .In the 
contract it was included that the construction of the bund and the 
remova! of the bund would be his responsibility for which we have 
paid Rs. 1.70 lakhs." 

4.18. Asked if it had been ensured that rubble and other material 
used by the contractor for raising the temporary bund had been 
fully removed and that it had not been washed back into the sea, 
thc representative stated that tests had been carried out to see t!~e 
soundings in every place to make sure that the rubble had been 
totally removed. The co~tractor  had actually utilised the material 
for constructing :he rubble mound which estended beyond the open 
bridge. The Committee were further informed tha! after the 
removal r . f  the temporary bund. a hydrographic survey of the area 
was carried out in 1966 and January. 1968 and another one was in 
progress. This was expected to be completed in January, 1969. The 
flndings of the Hydrographic Survey of January, 1968 were: 

( i )  The de?!hs of 8 to 12 feet continue to be available at the 
pier. 

(ii) The accumulation of silt is on the decrease. 

tiii) There is a noticeable movement of the silt deposited near 
the shore towards the sea. 



(iv) Thf: area where limited dredging was carricd out for t4e 
construction of the berthing pier i~x, not shown any 
ap;veciablc siltat ion." 

4 19. T::e C, !nmi:tw p l ~ n t ~ d  out  that an  :1:11 u:lt of Rs. 13.8 lakii:; 
was reserved iclr fur:! '>I dredging and asktb.! whether i! would be 
sufficient The representative of the Navy stated that it \vould 
depend e::*i:-.l\- urmn n-hat the dredging pattern was. The quant!ty 
of silt ti-.-: i i -3s rcqwrcd tc~ be removed was abou: 3!  lakks cubic 
yards. 

2'0. .- Tk.e C;lmmittr.~ enquirtd i ~ ! l ; ? -  much time i: would ??kt: 
I,! comple!~ t i ; ~  i~ivest;zai:~~n rcirar,1!n; siltation and start drc!:!rir-:< 
s 1 inat the i.-:,: ccaid i>t :?u: ;!) G.e .X:I early as possible. The. repw- 
scntative * . i  t hc  Say\- i-:sted: "If we put in our drtbdgers th~:.t .  
tcmorrov: = r . l  start capita: dredging certainly i r e  can remove al l  
.L.. - . . 
i;.:- silr s::.. t : ; ~  jetty \\-ill be r e a d  for use in sis months' t i ~ l e  
depend~cg :.: the number o f  circdgers we put awl the effort \ye 
pilt in. Bu: if we do that it will be a total waste of effort because 
we will gcj ~ r ,  dredgirig hap!lazardly without fol1o:ving any particular 
pattern. WE. considered that it wocld be much better for the 
research pe..:ple tli wo:-l.. out. carry mi: trials and give us the ac!ual 
?attern of cq i t a l  dredging so that it is done scientifically. Mre 
cannot say -.1-h3r will be the period of time f<>r this research to take 
place and h n x  long it xi!l take for the nascent state of silt tci set!!e 
cio;vn." Or. Commit!w's pointing out thzt, if that was the positior?. 
the stage v:35 far off ::.hen frigates and destroyers \vould be 2ble 
to po right upto the pier. the Defence Secretary stated: "The prfbjcct 
is r ~ t  pet completed. We haye reached a s?agr: \vhcm we can usr- 
the jetty for !iqh?crs. harges. This is ~4zite in hne with the o r i g i ~ a l  
:i;. that v:*: in ;en lc l  the jetty to hc uu: tfy. \Ye2 ayt. cnla!.~:ir,i: it ft'!. 
u 5 . q  it f ~ r  bs:.;tr . ,*~~:- i :  ~ t c .  Th,!t w .,ulri be p ~s.s'!,!c. t l : i l>  ;:ftcr C Y } . .  - 
p!t t !on of f ,.::.the:- civi: i-;ork; conscqur:ntial :;. ..:.!?;j!*.:..-~. tf;c :-t3:. . - 
m.r.ndatj~r . : ?kc P,t:.;:t.:,l-ch Station v:t,:~!d be." 

4.21. Ti s question t.t what use the je t ts  \\.as ttc:n, i)ti! : *it 
present. tfic. r-!bresen?atl\-e of the Navy stated that t h y  had rr i 1 ~ ' ; : ~ 4 1  

thc first pha>e of construction o f  the jtatty, that is, ~t tvas bei*?t: 
operated for loading the barges w ~ t h  stnrcs which w s ,  then t rms -  
ferred to ships anchored at a dzstance. It was inoperative in the 
sense that the destroyers and fr~gates  could nat directly berth along- 
side to load the stores. To a question if they hoped to succctsd 
in respect of this project, the representative the Navy stated: "I am 
quite fully convinced that we will succeed, Sir. I have no doubt 
a b ~ u t  that whatsoever." 



4.22. The Committee drew the attention of Government to tbo 
fact that a foreign firm was engaged in quarrying and drede;ine 
operutionr in the area and enquired whether considering that t& 
Naval Depot was located there, a security risk was not involved. 
In a note, the Ministry of Defence have stated: 

"A foreign Arm. . . . . . .has been given the contract under Stage II 
of the Naval Dockyard. . . . . . .for the construction of the South 
breakwater. Quarrying of stones for this project, as per the terms 
of the contract, is to be carried out in the..  . . . .Island. For that 
purpose the said contracting company has been allowed to establish 
a temporary camp in the. . . . . .Island. The Contractor had quoted 
two separate rates depending upon whether he would be allowed 
the use of quarry and temporary jetty a t . .  . . .or not. The rates 
based upon such uses were far less than the other alternative and 
it was in the Government's interest to accept the first alternative. 
No land has been granted to this company in the protected area of 
the Naval.. . . .Depot.. . . ..Only use of some land in the residential 
areas has been permitted for construction of a temporary camp. In 
this area no security risk is involved. 

423. The contractors have been permitted the use of the quarry 
in the..  . . . .Island and to convey the stones to the construction site 
of the South breakwater. For this purpose. use of the temporary 
Jet ty.  . . . .has been permitted. According to terms of the contract 
the contractors have been allowed free use of the existing small 
jetty inside the Naval area and have been permitted to carry out 
necessary dredging and extensions thereto with prior approval. The 
modified jetty, except cranes and other appliances erected by the 
contractor, shall remain the property of the Navy. All necessuy 
dredging for use of this jetty including maintenance dredging of its 
approaches is k i n g  carried out by the contractors at their own 
expense." 

1.24. The Can~mittce obwwe that a jetty built for the Naval 
aulhori t i~  nt n cost of Rs. 1.75 c r o w  has not become fully operntivt 
u a m n l t  of siltation. In the Committtt's view, this situation arme 
because of inndcquate attention to the location and desim of the 
jetty. Government were aware that the silt in the basin w h e n  the 
jettv war con*tmcted "is in a buetnt stage" and had not stabiliscd, 
Besides, experiments conducld by tho Central Wahr and Power 
Research Station with different models for the pu- of decidimg 
on tbe most mitable alignment for tbc jetty bad indicated that silt... 
tlm ocrumd with all the alipments and that the most advantage- 
om mume wu $0 have m optn jetty below low water which would 
however 'ba maun expensive'. Tba N a d  authorities COUM &VC, in 
the lwt ~b#rv~tloaq =nJbersd tW S C ~ .  



4.25 It is also surprising that after having consulted the Central 
Water and Power Research Station on the most suitable design for 
the jetty, the Naval authorities did uot take their clearance behro 
agreeing to the construction of n temporary bund by the contractor 
for the purpose of execution of the work. It is significant that, after 
this bund was put up. siltation increased, reducing the depth from 
12 feet to 8 feet in four pears. 

4.26. The Committee note that experiments conducted in 1968 
show that the basin is getting desilted and that at present thc jetty 
is being used for loading and unloading barges. The Comniitlee con- 
sider that before incumng heavy capital expenditure in providing 
handling and other facilities at the jetty. Government should make 
sure that the jetty will have a draught of 20 feet at the pier to permit 
direct loading and unloading by destroyers and frigates. 

Delay in construction of seaward defence boats 
Audit Paragraph : 

4.27. In March, 1960, Government sanctic ned thc. cotlstruction of 
3 seaward defence boats in India at a cosi of Rs. 60 lakhs (subse- 
quently revised to Rs. 38 l a b s ) .  The order for construction of 
these boats was p'aced. cm the Garden Reach Workshop. L t d ,  
Calcutta. a public sector undertaking. on 17th December. 1962. with 
expected delivery in -4ugust-December, 196.1 Initially it was pro- 
posed to utilise indigenous steel m construction of the boats but 
in May, 1963. the workshop was asked to arrange fur Import of the 
required steel through the Iron and Steel Controller for which an 
import licence was alw issued ta when in October, 1963. The 
workshop tried to procure the steel and when their attempts failed. 
the\. asked the Naval Hearquarters in January. 1964, to arrange 
for supplies from abroad through the India Supply Miss~on. Ac- 
cordingly, steel valued at Rs. 1.75 lakhs was importt4 and s u p  
plied to the workshop by the  end of 1965. The keel was laid in 
June. 1966. and the boats are expected to be ready for trlal by the  
m.ddle of 1968. In the meantime machinery, equipment and cer- 
tain weapons costing Rs. 41 lakhs procurcd by the Navy during 
1962 to 1967 for installation in the boats have been lying idle due 
to delay in their construction. 

[Paragraph No. 11, Audit Rcport (Defence Services), 1968.1 
4.28. Explaining the reasons for the delay of about three years in 

placing of orders for construction of the boats after receiving Chv- 
ernment sanction in March, 1960. thc Ministry have stated in a note 
furnished to the Committee that the sanction for the construction of 
the three Seaward Defence Boats as issued originally on 16th March, 



1960, contemplated the construction of the boats by shipbuilders in 
India through the Director Gei,u:.~tl of Supplies and Dmosals. In 
April 1960, the Garden Reach Workshops Ltd. and Mazagon Dock 
Lmited, Bombay were taken over by Government of India and a 
policy decision was taken in May. 1960 to the effect that all orders 
for naval works should be entrusted to these two Companies. Even 
prior to this policy decision, in Api l ,  1960, Naval Headquarters had 
fioated preliminary enquiries with the Garden Reach Workshops who 
informed them in November. 1960 that due to the heavy pressure 
cf work in their Estimating Section, they would not be able to sub- 
mit their estimates before end uf December. 1960. Meanwhile the 
Naval Headquarters undertook a revision of the specifications of the 
Seaward Defence Boats in the !ight of various advances made by 
the shipbuilding industry i n  India. snd :heir o-.vn experience with 
the earlier seaward Defence Boats built in India. This revision of 
~pecifications which involved a complete change of electrical e q u i p  
men: and the substitution of indigenous equipment for imported 
onr.5. was intimated 10 the Garden Reach Workshop as and when 
modificstions were decided upon. The first quotation from Garden 
Reach Workshop was receixVed in June. 1961. Various technical and 
cc,.~ting details of the firm's offer had to be obtained and further 
cowwpondencc entered inio with Garden Reach Workshop. The 
final quotation was received from the firm in January. 1962. This 
wa!: considered in detail by Naval Headquarters and the Ministries 
of Defence and Finance (Defence) and the revised Government sanc- 
tic.n %*as finally issued on 4th December, 1962. Thereafter orders 
wrrc placed nn Garden Reach Workshop on 17th December 1962. 

4.29. I n  reply to a further question the Mmistry have stated that 
the work of revsion of specifications was taken up on 24th May 1960 
and completed on 1st January 1962. The specifications and equip 
ment for the earlier Seaward Defence Boats constructed in India 
were based on direct current supply. However. when the Indian 
marine electrical industry dcvclom?d. it concentrated on the develop 
ment of alternatinq current cq~iipment in accordance with trends 
abroad. With a view to conserving foreign exchange and utilising 
Indian equipment to thc maximum estent possible. the specifications 
wen! altered and modified to suit alternating current instead of 
direct current. 

4.30. Asked whether any efforts were made to obtain the steel 
required on a replacement basis. from sources other than trade e.g. 
Vizag Shipyard. Mazagon Docks Ltd., etc., to avoid delay in the 
con!ttruction of these b t s .  the Ministry have stated that no such 
offorts were mode since the thickness and sizes of the steel plates 



required for the seaward defence boats, were much smaller than thore 
used by the Hindustan Steel Ltd., and Mazagon Docks Ltd., for the 
construction of ships of much larger tonnage than Seaward Defence 
Boats. 

4.31. The Ministry have further stated that the specifications for 
the Seaward Defence Boats were obtained from the U.K. Minisiry 
of Defence (Navy) and were based on the foot pound system. The 
Indian steel Industry was originally producing steel in accordance 
with the foot pound system and the Naval Headquarters did not, 
therefore, anticipate any difficulty in regard to indigenous availa- 
bility, particularly because steel of the required specifications had 
been made available by the Inhan stt)el producers for the Seaward 
Defence Boats previously constructed for the Indian Navy. How- 
ever. by the time the order was communicated to the builder. thc 
steel rolling mills in India had switchtd over to :.he metric systcrn 
and due to further rationalisatio!~ of sizes by the steel industry, the 
steel requirements for the Seaward Defence Boats u~hich satisfied the 
weight specifications could not be met indigenously. 

4.32. Asked whether the question of making maximum use nf the 
indigenous equipment was cons!d~red, the Ministr:; t-,ave stated 
that before issuing the sanction, the Director of Stores Production 
(Navv) who was then the prescribed authority for c'learance for the 
indigenous angle. had been co::sul teri ir: Septenlbcr, 1959. Late:, 
while revising the specific:!t:n!!s. rn~xirnurn usc nf indigcnou:; ulcc- 
trical equipment was made. Orders for the machines cqtriprr~mt 
and weapons which had t? bc impor:i.d w~rc!  p:a:d t>r?\wcrn 
January. 1961 and February. 1965. 

4.33. The Comm~ttce are further :~..!onncd that the w r r n n t y  
period for the equ~pment w h ~ c h  comprtsrbs more tha!~ 600 i!rbrns 
ranges from nil to one year and has a l r w i y  caxpird :n !he citsp of a11 
items. The amount of fn-eigq cxchmge invrhvd ig statad 1.1 hr 
approximately 4.06.160 A5kpd whct'rcar at flw* timr nf d n r t  !hp 
orders, it was not klrown that the constnrctrnn of boats wot11R ht- 
delayed, the Ministry h a w  statcd that ".:.nu:.): :t :*:as r r ~ l . ~ c  1 that 
the project wauld be subject to some delay. the extmt nf such Relay 
could not be anticipated." 

4.34. Asked about the latest pnsition. thc Miniatrv have statd 
that the trials of the boats rwpected to commmw from T3mvnh.t. 
lB68. The main reason why the trials roulrl not he con.l~rctcd tn the 
middle of 1968 as anticipated, was thc cl4n: .  * h ~ +  rrcctlncri In the 
supply of the items which thr Navy was required ta supply 10 thr 
builder This delav occurred as a mult of d i~nrl t i t s  expcrlcnced 
in identifying and checking the ~rviceabUity of (hc mm to be sent 



to the builder from time to time as well as difl[iculties in regard to 
the availability of suitable rail transport. The boats are now like- 
ly to be commissioned by the middle of 1969. 

4.35. Asked whether any alternative arrangements had been 
made to meet the defence requirements till the boats are cornmis- 
sioned, the Mmistry have stated that the existing ships are put to 
more extensive use as and when necessity arises. 

4.36. The Committee observe that the three Scrrwud Defence Borrb 
which w e n  cxpcattd to be delivered to the Navy between August- 
December, 1964, will now be available only in the middle of 1969 ie. 
after a delay of about 44 years. This delay ~KU,, in the nuin, due to 
the time taken in the revision of specifications and in importing steel 
of the required specifications. 

4.37. The Committee note that, within two montbs of sanctioning 
the scheme, the Naval Headquarters undertoolr a major nvisiaa of 
specifications which took as much as 14 y e a m  to complete. The Com- 
mittee can only conclude that due note was not taken by Naval H u d -  
qparten/Ministry ot Deftace at the t h e  of sanctioning the pm- 
jcct in March, 1960. of the advances made by the shipbuilding idas  
try in India md of their own cxperiemce with the Seaward Defmce 
Boats built earlier in the countrp. 

5.38. The Committee further note that, tho- tbe G d c a  b h  
Workshops were b u e d  a licence for import of s t a l  tbroPgh the 
Iron .ad Steel CoatroUer in October, 1963, supplies were . t t o u U ~  
received only towards the end of 1965. Thrrs, r dcty of 
more than two years w u  caused. 

4.m. The pm)Sert 8- fo t& w- to b8V9 ksa 
ceived hr r burry and exbcoted at WSUNB. 'Ib4 C d t b s  4 
U I L L S a O v e m n m n t t . - b . o c , i n d d r l l t h e ~ f e r Q l y r d ~  
artPrs and rrrltabla rrrmdid memsumu -y wad b F  
upom Gmmrnmeat the meed tat more urtful plmning and coordi- 
n;.tloa b&wem tb. vvioar agencies so rr to rnid mcarmmm .f 
-dthbrucun. 



CHAPTER V 

AIR FORCE 

Lcws of aero-engines and delay in repair of trolleys 

In the following 2 cases. D(fc.::ct- s t m x  recc~vcul from a foreign 
source and landed at Inwan ports were either not claimcu or were 
traced after consideral!e delay. resulting in loss ~r damage amount- 
ing to Rs. 7.33 lakhs : - 
Name of Stores 
and Value. 

Brwf particulars 



Nature of stores 
and value. 

Ammunition 
trolleys 
(Rs. 0.33 lakhs) . 

Brief particulars 

2 trolleys ~rocured for handling ammunition 
to aircraft were landed at Bombay port in Sep- 
tember, 1957. They were traced by the Embar- 
katmr Commandant on15 in December. 19ti2, and 
sent to thrs cor.iigner* in Jurii.. 1YF3. Or, receipt 
in the depot in Ju ly .  1963. tncy were iound to 
!w bad& ,tama:,;ed by cvrrosjon due to the ehect 
of s,.;I wn1c.r ar.4 w r r t  c-a!egwiscd as reparrable. 

The equlprncnt has no: bren reparrcd so far 
(January. 1968) though In tne meantlme in May. 
1MS. two more tro1lr.y~ km-e been pur,hased, 10 
:m.e! opera:ionnl rcquiremen:.;, ,: a cast of 
R., Q T 5 1:lkh.. fr. :I? : h ~ .  s&r:ic ! rwgn s ~ u r c e  

Ttw rcas.ws for not : c q m i r . ~ - ~  t . : ~  tr3lleys 
and thr* cir-urnstanccs in u .!rc!: the Emharkatio3 
Comtnaiidi!!:t did not clear the trolleys in :ime 
nrv i..a:a:g 111vcstigstfd. 

5 2 1 1 ,  r r , , i ~  to 2 q ~ ~ ~ t ~ . v ,  ~ b -  tiw:- :)!t. chit?.!. :.\ dthst*~atlc3n was 
I ~ \ t i t ~ i i t t ~ ( j  ttr thC. DvIc*r\r.e ; r s v * ) ?  : t l * ~  !'Y witr:,%:c .;tatrxi "I d~ 1 1 4  

think that in thjs case tilt r!:.i~.?+* I*! . : ~~ t . f i a : i< . :  WLS made delibo 
r.l:rI:, " Tt. a fufth'r q u c ~ : ~  '11 when thv >hip ti~uckhed Bornbay and 
J l i ~ l d r a ~ ~  if tra\  be*?: st;lui in a p i > t t b  t+st  the chip "S S Indmr, En- 
dt-;lv<>:rsa' machpd 8.rmLa:. (,?\ 27t!i :.lay 196% "Tiw hip d;? not 
cn!l at M:.c!ras", but "crrnfir* . . ! . . l : ,  t.1 ?rifh!jw-! in th:s rqbJ.?: 4 LS 

h v i n ~  & ? a i d  by the Min:s*r). f T-3n-prt ~RII M a d m  P d  
TN.I.*' T ~ C  Yinb(ry d Trmsprt ~ Y P  DP t h ~  pint  stated that 
" a c  mqulmf fntonartioa is  king collectd" 



5.3. The Committee enquired whether advance intimation of dea- 
patch of consignment was sent. The Defence Secretary replied in 
the affirmative. In a note, it has been indicated d~tit this intima- 
tion was given on 11th May, 1962. When the "High Commission in 
U.K. intimated to Air Headquarters the despatch rlrtails of engines 
S. No. W)6 and 1083 shipped S. S. Indian Endeavour ex-Dunkirk on 
23rd April, 1962." 

5.4. The Committee enquired whether the packages did not con- 
tain markings to s b w  to which place they were consigned. They 
were informed that in the normal course all packages had such 
markings, but in this c a s  the markmgs on all the four packages got 
"obliterated". The Defence Secretary further explianed that "in a 
case like this all we could do was to find out from th, manufacturers 
aDOUC the details of despatch am irom the shippers as to the ship 
by which they carried it and off-loaded m d  where*' and this was 
done. The Committee enquired whether the circumstances leading 
to th obliteration of the markings had been investigated. It was 
stated that this was referred to India Supply Mission, who procured 
and shipped these stores but they said that "it is not clear how 
the marlungs on the case disappeared." 

5.5. The Committee enquired why when auction notice about 
these packages was received from the Madras Port Trust, they were 
not taken possession of. The Defence Secretary stated that the 
notice from the Madras Port Trust was received in May, 1964. He 
added: "If these consignments had markings that they pertained to 
Defence property, it would have been easier. The markings were 
not there and it was understood from the reports that these were 
tanks. . . . . .Nobody knew what was inside." The Defence Secretary 
further stated "Actually on receipt of the notice, the clearance staff 
at Embarkation Headquarters examined these four cases on 20th 
Map, 1964 and after inspection the auction notice was returned to 
the Port Trust without any further action." 

5.6. The Committee enquired what led the inspecting o!!lcem to 
the oonclusion that these packages were not defence property. The 
Secretary stated: "I can only say from the inspection report of the 
two oPBcers who examined it:. . . . . . . . 'No markings, no indication 
that these an the property of Defence'. The Port Trust have given 
these: 'Steamem Name : unknown. Date of arrtval-blank. Morlr- 
ingc-Blue aad white rMpr or nil. No. of packege~-fm tonb.'' 



5.7. The Committee enquired why it proved di5cult to identify 
these packages as Defence stores, when the Port Trust had stated 
that the packages belonged to Defence. The witness stated that the 
notice issued by the Port Trust was "a general notice under Section 
58" which was issued to all shipping agents. "I do not think that 
that would indicate that the Port Trust thought that they were 
defence stores." 

5.8. The representative of the Madras Port Trust explaining the 
position stated: "These four packages that were there did not bear 
any markings. They were not cases or crates; they were steel tanks. 
The packing was l i ~ e  h a t  of tanks, completely bolted-and nutted, 
We tried to d~l !~ i le r  what was written there but it was not possi- 
ble to read it. Ihwcver, the colour of the packages was something 
l ik?  yej'ish khaki which being normally Defence colour, we thought 
t h ~ ~  they might be interested in it. That is why we gave them 
that notice. We wrote to them and asked them to inspect these 
packages and see whether they pertained to their consignment 
Actually, these four packages were originally consigned to Bombay 
but were landed at Madras without any documents." In reply to 
a question why the packages were not opened if there was 3oubt, 
the witness stated: "Unfortunately, we do not have the authority 
to open any package. It is only the Customs who can open the 
packaps. Secondly, even if we had opened the packages, we did 
not have any machinery to tell us wheih-r they were aero engines 
or loco engines or whatever they were." 

5.9. The Secretary. Ministry of Defence explained that the De- 
fence authorities did not open these packages; unless they w- 
in a position to claim ownership "it would not have been possi- 
ble" to open these consignments. Besides "nobody would allow us 
tu (.pen a package unless we reseal it in the same way and we found 
that  it would not be possible to do so on our own resources." The 
Secretary further stated that the party who bought these stores at 
the auction was able to identify it as Defence sbres because whUe 
trying to open the cases, he found some literature whkh indicated 
that these stores belonged to the Air Force. 

5.10. Tbe Committee enquired from the representative of the 
Part Trust whether the customs authorities were approached for 
permission to open the packages. The witness stated that the Cus- 
toms authorities had appraised the goads and Axed the value as 
Ra. 4,006. The Committee pointed out that the packages were #ld 
with their seals intact. They enquired what Ltnd of anmfnrWar 



took place prior to fixation of the value. The witness replied, "Open- 
ing and examination of the contents is always done by the'customs. 
In this particular case, I am not sure whether they opened. I am 
rather doubtful, but they had certified the value as Rs. 4,000." The 
Committee asked for a note from the Ministry of Finance on the 
point whether the packages were actually opened--and if not, on 
what bask value wns assessed as Rs. 4,000. 

5.11. fht. Department oi Revenue and Insurance have, in a note 
stated as follows: 

"It has been rcported by the Collector of Customs, Madras, that 
the ori~;ii  oi the goodb or the Steamer by which tilc four boxes 
were SroT;ght to Madras Port are not known. Bciore the packages 
x x r e  put up for auction by tne Madras Port Trust in 1M4. the 
go.-ls \ cre inspected by the Customs Shtd Examiner on 15.1.1964. 
Tnr. p x k a q ~ s  cppeared to him to be big iron tanks by thwr mtward 
ap;?mr?-~, and s ix .  They were :; )t suspected to be con??:ning any 
cbrgo and wer? therefore not opened. Idoreaver, tnerc were no 
fLicil::i I far opermg contahers of :'.at s:zc and type in  the Har- 
bour. 

"TLP Cus:c~vs Appraiser. after :ns?t.cfins thc packages recordrd 
fitrrr.. r o? :he 13.11 uf Entry thew remark.. " A p p c a ~  to t>c Dcfenrr 
Ca-go. -,i :thdraiv ar,d enqu-rr." It a p y n r s  ' t a t  ??w Emhqrkat. 11 

Commandant was informed by thc ?.Wras Plwt Trmt and the goods 
were inspected by h m .  Since the packo::es \8.nrc not rlairned by the 
Defence De~artrnr: :. -+L. goods were p::t up f(rr a u ~ t i o n  by the 
Madras Port Trust 

"I11 :be circumstsr:res, thc four crmt~incr; were appraised ::s :.on 
ta-~k X'IC;; unler .: ,.:I €3(28) I C.T. and the f:iir pricc was erti- 
mated : T;s. 4,P'JO a.id the reserve pricc tv:.:. fixcd a! f\s. 4,000. 
These were ultimately rold in auction for Rs. 1,259 in July ,  1964 as 
tha t  w. - tlw highr-: o3cr till that date." 

5.12 'The Ccrrru:utke pointed out to the reprcnsentativc of the 
Port Tr.::t that these @. wttr received in 1962 and it took the 
grejter par: cf t r a  years to discover the pack:agt*s in an irw dump. 
The witnts  clarifi~d that  'iron dump' is "a nomcncloturt- gfvcn to 
a particuk arm whcrc unrTo-lrpd packaces srp stor?r.l" He nddtd 
thct r r  rma'ly it taok four months to clear unriaimd packap,  but 
u at that particular tInle" there tvss "heaw cl~~ne?r!ion in the  prt.* 

5 23. The Committee pointed out that thmc storm wpm not actual- 
ly consigned for W a s  Port and enqufred how it came to be m- 
loaded there. The w h e n  stated tbat it wan ''j'bt padblew that the 



markings had got obliterated even before landing. To a further- 
question whether there was no procedure for checking landing of 
goods not consigned to the place where they were actually unload- 
ed and whether in such cases, the Port authorities did not have 
instructions to carry out a survey expeditiously, it has been stated 
in a note as follows: 

"The goods unloaded from the ship are delivered to the respec- 
tive consignees on completion of the Port Trust d o c c ~ e n t s  and 
release of the goods by the Customs on the Bill of Kntry. The out- 
turn lor the ship is drawn at the end of a month from the da?e of 
completion of discharge. It 1s then that an excess landing or short 
landing muld bc checked. 

"Ordinarily, before landhg goods thzt do not pertam to this 
part, the Steamer Agents take permission to la!~d szch goods. The 
Port Trust dtws not give this permission u~less  landing has been 
pt.rm.ttvri 5y the Custon~s. Nc pr.rm~.:s:on t ,r 1anair.g these pack- 
ages IS o:l record. 

"Of course, duc to error on the part cbf Stevc-dore: Steamer Agents, 
other Ports' packqes arc landid a1ongwi:h the Madras packages. 
Such pack:~g:.s arc J ~ U W ~  in the outtarn, whereupon the Sterner 
Agtlnts arc. :d nrur  Iwccssary arrangements to re-ship them In 
t h s  case, the p.t~A:igcs niissrd thc outtun? cn account of the !ion- 
availablity of the. rnnrkl; and s?encl!!ntie:: of Steamcr's ::an:e. Bring- 
ing the uncla:m~d st or^., for drsposrt; i:y sale general::. takes ~ S c u t  5 
to  ti months from trw date of  ianri~ng on xcount  of the statutory 
ri:qummcnts on noticc of d r ,  g:izctting, e;\:s%irxi;ion arid appraise- 
ment etc. Until the beginning of 19c: nuctix-t3 were bnhq held only 
m alternate months. I'hcrc was no ntiction frvm Novtmoer. 1957 to 
December 1958 d~w tu dlsputc wtth thv Customs over tile procedure 
for auction. Durtng this per:. a ?here ;v: - 1ieat.y congestion in the 
Harbour. The trA'Bc in general cnrgo inc!udrng structurals and 
iron materials was qui% 1:+:;?vy even during 1964. The clearance 
was also shlw. On nccount of the back-log of the arrcars, generally * the unclaimed. goods could :la: h a  brwght for ~ur t ion  until after a 
year or mare of the actuai dab* of landing. On accarrnt of this 
ddlry in the disposni of the goods nnd mounting arrears of unclaimed 
store, mane frequent auction sales were re-stored to. Therefore, 
dnre January, 1984 auction b being held every month. Even thea 
goods o n e  withdrawn or goods that are nut sold in an stt&on mld 
be re-listed d y  in the next but one auction on account of tbe normal 
munl delay of gazetting the sale again This had naw hccn 

by pmcdural adjuatment. Sacc Jnnuary, 1987 goods 



once withdrawn or that are nor solJ u e  being re-listed in the next 
auction itself. The present position is that except for a few stray 
cases held up on account of specific reasons as being aubjudice or 
pending adjudication by the Customs, ek., the unclaimed goods are 
being disposed of within about 6 to 9 months. Even after bringing 
the goods for sale, actual disposal takes a longer time on account of 
want of bid or more oiten on account of the Customs not releasing 
the goods." 

5.14. The Committee enquired why after the packages were traced, 
nc efforts were made by the Port T'rust to contact the consignees. 
The witness stated that the Port Trust did not know who the con- 
signors or consignees were and, therefore, wrote to ail the shipping 
agents. 

5.15. The Committee enquired why there was delay in claiming 
compensation from the shippers. The Defence Secretary statcd that 
the shortlanding certificate was given by the Port Trust on 7ti! De- 
cember, 1963 and the shippers offered the compensation duc in 
terms of Gold Clause Agreement on 21st May, 1964. The Embarka- 
tion Commandant had addressed the Port Trust for shorlanding 
confirmation on the 11th December, 1962 itself. As regards the 
quantum of compensation. the I.S.M., London were examining "the 
feasibility of claiming reimbursement of f 10.650. which is the maxi- 
mum that can be reimbursed. The claim hss hen m ~ d e  and we 
are awaiting a reply from the I.S.M." He indicated further that this 
amount might be forthcoming from the Marine Insurance Ptnd (a 
Government constituted fund). 

5.16. The Committee enquired whether this case did not disdose 
defects i?l s:+*stern needing rectification so that in future such 13sses 
could be avoided. The Secretary. Ministry of Defence stated: 

"The point is that these are normal procedure of despatch of 
goods, and safeguards are all provided in the agreement. Once 
these goods leave the factory and are loaded on the ship, it becomes 
the responsibility of the shipping agents and the shippem to deliver 
them at the port to which they are consfgned. R they fail ln that, 
all that we can do is to invoke the clause which is  contahed in the 
international Act which operaten in every case. The only dtwnatlve 
for us to safeguard ourselves would be to fmn it further, but the 
Government have desided as a matter of pUcy not to insure it be- 
cause tbe coverage is so vast that the cost of premirnum on every 
tvpe of goods insured would hardly be worth-whil~.~ IhC m r y ,  
h~wwer ,  stated in reply to a further question: UArtualYy, I think 
we have now to reorganbe the Embarkation Command ptocodum 
etc. to take note al these happealnl?p a d  also to provide against 



nrch thin* and to provide for a more accelerated procedure for tmc- 
ing missing consignments etc." 

5.17. The Committee invited attention to their r e c o ~ t i ~ ~ ~  
in para 1.14 of the 15th Report (Fourth Lok Sabha) about the lwed 
for streamlining procedures in the Embarkation Commandant's Or- 
ganisation and enquired what steps had been taken. The Secretary 
replied: "In pursuance of the recommendation, we have illready 
systematised the procedure of the embarkation to provide against 
things being lost sight of; secondly, also accelerating the process of 
clearance and also accelerating the process of getting certificates so 
that we could put in our claims without delay." 

5.18. In a note indicating the remedial measures taken to ensure 
that defence stores do not pass into unauthor~sed hands, the Ministry 
of Defence have stated as follows: 

"As regards the defence equipment remved from abroad, zhc 
landing Officers are basically required 11) m v e  advance information 
of the deta~ls of the stores expected ex a ?articular vessel. AS far 
as possible, ncncessary arrangements are m -1de to s ~pervise the Imd- 
ing operation$ to ensure t k i t  ail :he ma.t!festcd stores, as per the 
avatlable information/docurncnts. ;ire I::,-l x d  The sht.r!landings aw 
reported to the Cnrr~ers at :he ~wl!es:  p s q ~ t . ! t b  qqvlrtunity to ensure 
thcir dellwry. The stores. on l a n d q .  3xc entrcsted to the port 
rcu:I~or;t:es for complt*t:rm of t-ar~ctrs ~I:.pp:n: formalims prior to 
their c l e ~ r a n c ~  from nort rus!ndy. Ex?4i t !  w s  ;teps are taken by 
the Defence nuthoritics to clear the IX~Tenc t~  .;'.r,w from the pcrt 
custody. Cases of pilferage jlf rsi ;ire Invrs:ignt~d by the porr autho- 
rities throufih the police. Embnrkation au:horities extend 
maximum assistance to thc port trust staff to trace the missing 
Defence stares. 

"In regard t~ the Defence equrpnwnt sent abroad. a copy of the 
invom is smt  ttl nttr Si?rv.r-c Advis~r concerned in the country tn 
whic? the  q u i p m m t  is cansigntd. 

"I. may tw addwi that the instance of the aero-engine was t he  
only one of its kind in scver:11 years w-lrert. a package containing no 
details eventually turned out to contain Defence stores. It has, 
however, been decided that, in ?rtt:lr~.. - : r 3  . >?ti& lrnents notiHtd 
under Section tU1 of the Modras Port Trust Act, should be opened 
bv Embarkation Headquarters staff before ignoring the statutory 
notice of the Port Trust. The advisability of issuing similar instrue 
tions to other Embarkation Commandnnts is also under examination." 

5.19. The Committee enquired whether the Air For# had p u ~ -  
c h d  them stores from the party who obtained it fnom the Post 



Trust. The Ministry of Defence nave in a note explained the 
position in this regard as under. 

"It was expla~ned to  the r ~ p r ~ s c n t a t i v e  of the k r n  that although 
the Indian A r  Forc2 had no reqiurement for these engines, he could, 
if he so desired. rmke svailnble t h r  c n p c s  at  the appropriate Air 
Force Depot whcre !hey could be stripped open at thc risk of the  
firm to scr whrt!wr there were any parts which codd be utillsed 
as spares. It was also lnentluned that H reasonable price could be 
negotiated for such af the itrrns as wcrc found useful for rekntion 
by the Indxsn :Ur Forcc. Enwn though t ! ~  firm had agrecd to con- 
vey acceptance of 9w above arrangckint*nt, no cunununicatlun was 
recclweci from them tl!l 9th October. :1)68, when thc mattrr was 
treated as cio3ed. The firm was rnfu:'mcd accc)r&ngly. No further 
commun~cat:on has smce uw:~ received f lorn the firm." 

5.29. The Committee observe that a wries of hpws oa tbe part of 
U e r e n t  authorities led to a valuable Dcfeace amdgament p d n g  
into unauthorised bands and Government sustabbg a lar of 11.. 7 
lalrhs. The stoks w e n  consigned to Bombay in April, 1- but 
were apparently not off-loaded thrrc. The Port T b s t  autboritislr at 
Madras who got this consipnrent some time in 1S2 allowed it to 
remain in an 'Iron dump'. "wlrcrc unclearad prkrgos u e  s fmdw,  
for the bast part of two years. hefore deciding to put them up for 
auction in May, 1W. as unidentified and untonnected rtomr Ac- 
cording to the procedure, tbrv were rtquired to check the "outtump 
from every ship by the end of the month from tbc date d c#npkt.ion 
of discharge. Thii they failed to do and thc coPaiqnmemt .bo 
"mi~sed the outturn". resulting in its being dumped in their prrrmtrsr 
for about two yeus. Tbc customs authorities, who cleared tbe cam- 
signment prior to its auction. appraised i ts  votut 8% Ua. 4,860 but 
did not apparently cvcn open the consignmsnt. Had tbr clondgn- 
ment been properly examined it would have bm, identifled at 1e .d  
at th8t stage. 

521. h e  aspect of the caw in particular needs clam i a v a w h  
by Gavernmcnt. It was stated before the Camnittso (bat tbe 
signmat got off-loaded at Madras Insttad of Bomhy "bY added." 
The Committee, however. obiKIoe from the t n f o m a h  hunLbsl 
by the Ministry of Dafmce that the ship by wbkb th, coariFarnrt 
was sent, "did not call at Madras.* The Miriisirr af Ikfaarc! haw 
however, added that UronAnn.tioa~cl.r(ltaUone' in thb nlvl b 
being o W i  from the Ministry of R.srpor( urd t&a Pad Tnart 
authorities. The Committee wmkl lilrc t b  rrmtter to bs trlbrnl 
UP. I n  case it b drrS,UIhcd that the dip &d oat touch blldry II 
should be tbmmgh1y invmtigatd haw a W m  em- 
meant f* Bombay found its wey (o Madm d ( h r  t b  -- 
4 m y  of the rutboritita conccmsd. 



5.22, The Committee rba 5nd that i t  took over oar? year for the 
Ikmbay Port Trust authorities ta issue a short-landing cedifimta 
for the goods. Such a delay arg- poorly of the state of 
of the Port Tnut .ad may result in claims against shippers becom- 
ing time barred. Tbs Committee desire that concerted action should 
be taken to enenre that such delays are eliminated. The Committee 
s t r e u  that Port authorities should arrange for sjwedy identi&ation 
of all unclairncd/unconneetcd consignments. 

5.23. In their 1Stb Baport (Foartb b k  Sabha) the Committee 
have comprahcnrively reviewed the position in regard to the clcu- 
ance 01 defence crmsignments by the Defence Emharkation awthori- 
tin and havc s t r e d  the need to ensure that Deftnee stores m 
expeditiously clmred through propcr ~i.tr0~ with Port Trust autbo 
ritisa The present case highligbb the nerd for such action. The 
Committee note that, pursuant to their observations. Government 
have issued instructions to the organisations concerned. The Cam- 
mitt- would like to w&eh the implcmentmtion of these instmctionr 
( b r o w  future Audit Reports. 

(b) Trofieys 

5.25. .Soon after August 1963 thv b p t  t r a ~  kferml the traileys 
ta tlw mpetnblc equbpmmt stte alongwtth ather repairable stOm. 
A h r d  of Survey was rumuened for survey nf nc;mtrable itema 
lnrludtng the trolleys for disprml purpuws and the prwetLdings fit 
thrr b d  were rant :o Air  Hendq~ancrs on l&l2-18til for issuurg 
nccaorp durpaml rnattucuon~ or &wing the rcpllr task. But the 
I+Pnn mmmrrd with the cwtr of diqwal  mstructions about tbc 
E~~ dM not take m y  action in the matter. The Chart had l ~ n d  
an mlttlnt to btmt* becrilre kc had put owov the relevant file 
without ~nsurtnl =tion thcwzn This was thu, main taman which 



caused the non-issue of the disposal instructions. Necclrr~ry discip 
linarf action had been initiated againt him and it war being prow- 
sed. The Court had also blamed a Squadron Leader who was the 
Assistant Director of the Section during the material period, for not 
ensuring action on all papers received in his section. Accordingly, 
he had been awarded 'reproof' as punishment. 

The Ministry of Defence have added that the two trolleys have 
since been repaired. 

526. Another Court of Inquiry Instituted by Army Headquarten, 
on 8-7-1W investigated the circumstances in which the Embarkation 
Commandant did not clear the trolleys in time. According to the 
findings of the Court, the ship which carried the consrgnemc8nt 
berthed in Bombap docks on 20-9-57 and general landing of consign- 
ment took place between 20-9-57 to 30-9-57 All the pachges shipped 
in the vessel were cleared from Bombay Port Trust txccpt :he 
package containing the two trolieys In ques;inn A log entry was, 
therefore, made with the Bombap Port Trust on 4th Octobcr. 1957 
and a letter of li3bility was issued by Embsrkaticm Mezldqua*.tcm 
t3  the Port Trust. The Port Trust confirmed that tiw packa& was 
not traceable. Later, however, the package was :raced by Milltary 
Forwarding Organisation on 3rd March, 1958 and the Dcputy Doch 
Manager was requested to release the Bill of cntrv to enahlc rht 
clearance of the packaqe. 

527. Despite various rcmindcrs and personal cwntact by Embar- 
kation Headquarters with the Prirt Trust and Customs authorities, a 
cogy of the bill of entry c w I L  no: be obtained. The rwresplondence 
continued till 25-9-58 when t h e  Deputy Dock$ Ma::. :yr of the 
Bombay Port Trust expresse4 his inability tc. supply thr* \>il l  of 
entry and asked Embarka, on i!e,?dquartc~s tir  ;?rrq;;irc duplicate 
set of the same. It appears !haQEmharkatictn lit*:ttlqu~rtcm made 
efforts to get duplicate copy of iii(> btll r 9 f  cntrp. Hut usrfortunnkly 
the correspondence from Octnhc-r 1960 onward% rwul,i not k 
traced till the pckage war c l e m d  on the 16th Dccernbr. 1962 "The 
authwities had lost sight of the case for aver two year&,'* The 
package was cleared on the 16th December, 1962 without dncunwntr 
under general orders to clear all outstandmi: cargo. This urzlcr 
apparently was given due to the cmcrgency created by the Chinee 
aWession in Ock~her, I=. The ptcksge war then found in r 
demaged condition. 

5 28. The Court of Inquiry came to the conclusion "that ft L r ~ t  
wsible to fix responsibility for the lob clearance at the CC)NI~P 
ment and eventual damage to the two tro!ltc\rr, becir- 

(11 The initial delay in dearlng stores in question wrr due 
to the procedure adopted for clearing fmpcrrtcd car- 
and 



(U) in the abrence of original documc~ltr (W of entry& the 
clearance of the stores ahould have been Caected by $re- 
paring a duplicate set of documenb on the advlce at b 
bay Port Trust and with necessary endorsement witb 
Customs. Why this was not dont cannot be ascertained 
because two offlcm directly oomM with the case have 
been released from Army and they have settled abroad 
and also because the relevant dacumenb could not be 
made available to the Court." 

5.29. The Ministry have further stated that pursuant to the ob- 
servation may by the PAC in their 15th Report (Fourth Lok Sabha), 
steps had been taken to streamline the prircedures for d m  of 
defence consignments and bring about greater coordination itr tbs 
matter of clearance with Port Tnta authorities. 

Audit Paragrcrph : 

5.31. (a) Tws.--BIUCd on a mew of rcquirnnmta for 24 
months itom ~ m b c r ,  1989, an urgent denmad for 600 tyfcr fbr r 
ctrt.in type at .Jrcnft was placed by the Air Headqta.rfnr on Sh 
MI.clator hmtr l ,  Supplics and Msposrlr, in Map, 1964. After cibhb 
tng m c c m q  fonlgn exchange from Nt Headquarters the lHmc&r 
Oanatrl. SupoUm and M-1s. cntcrrd into r amtrrCt !m tho 
ptmbmo In Ssptemkrt, tw. In the mccurthe. r mbmquent rWw 
of n q u m b  In July, 1884, had dirclomed that dbr bLeal iatb 
~ t t h e Q l n r n d f o r ( E b O t f f e J r r b o i h r ~ t b a r r r o r t t d b e r  
r r P r p h r r , s i U l l t y ~ ~  N o ~ w u ~ , ~ b r t b a  Abr 
~ t b a n t o ~ l t b a h d s # t ~ a a t b h ~ C k n c  
*ww-@ndDlrparr& 



688 tgrss eoQtins Ra. 1.17 h k h  were actually received from 
.bw;rd April to July, 1865. In December, 1966, Ah Headqurt- 

decided to ofPer 585 for disposal to the Director General, 
supplies and Dispo6als, after retaining requirement3 up to A u m ,  
UM, an the shelf life of tbe tyres was only 5 yearn. The tyrerr are 
yet to be di@ of -bet, 1967). 

5.33. After Audit drew the Ministry's attention to the case, the 
Ministry have asked Air Headquarters to enquire into the circum- 
stances of the over provisioning and to fix responsibility. The lwulb 
of the inquiry are awaited (December. 1987). 

5.34. (b) Bm&s.-In April. 1964. Air Headquarters placed an 
apcrptionrl indent for 34,314 engine cleaning brushes on the Director 
General, Supplies and Msposeb, to meet 2 gears' requirements 
(March, 1964 to February, 1966). While assessing the requirement, 
Air Headquartem omitted to take into account 13,885 brushes already 
on order. A subsequent review of requirementdue in September, 
1964, but stated to bave been carried out in January, 1965-diaclaned 
a surplus of 40,019 brushes. No action was, however, taken then to 
cancel the demand for 34,314 brushes already ?laced on the Dfrector 
Genetal, Supplfes and Disposals, who in !he same month had entered 
into a contract for their purchase for &. 1.21 lakhs which he could 
have cancelled if approached at the time. 

5.35. 41,559 bmshes costing Rs 1.45 lakh.; lncludin~ 34,314 num- 
bers received during M a d J u l v ,  1985. are now lying in dock 

536. The Ministry have stated that 35.000 brushes a n  prapaacd Lo 
be transferred to the Army (at 30 per cent of their purchase pxicc) 
for use in lieu of a similar item (the cost of whjch is l m  than half 
that of the brushes already procured). A Court of Inquiry It Mng 
instituted to investigate the circumatanm in whkh the over-prod- 
sioning occurred (November, 1967). 

(Paragraph No. 10. Audit Rewrt (Defence Services) 1988.1 

5.37. The Cammittbe were informed that the twvs In thfr 
were! pvchsoad for o m  particular type ail aircraft, Thb wm an at?- 
craft which had beeana obuo1ete in 1W but they were in ur S 
trrincnm. Reviews of rsqutrementr; of rpuer atc, fop dl th4 -:*-i"LI+ in 
~ ~ o d l # l 1 ~ ~ o u t f n J u n t . n d ~ k s m r p  y#.'lln 
i P d c o t f a t b ~ w a r r r i n e d o n & e b a d r d a ~ w c r r r b d a o t h  
Dcccmbcr, 1968. 



6.83. ExphMng the basin on which the requiremen* w- gsab 
rally worked out by Air Headquarters, the S=etary, Ministry d 
Defence stated that the following Eectars vrrer~ Wten fnto reed 
in the course of the review: "One is the consumption rate which tbuy 
give for the past twelve months. The consumption rate is the aver- 
age wastage in the p u t  one year. Then they take into account the 
actual flying effort that they would put in the next twenty-four 
months, and the formula for it is that they give the phmend effort 
divided by the actual serviceability because it is not always that 
the plan is realised cent ner cent." 

5.39. The Committee painted out that after an indent for thew 
tyres was raised based on the December. 1963 review, a review car- 
ried out in June, 1963, the results of which became available in July, 
1964, disclosed a surplus. Explaining how this occurred, the Secre- 
tary, Ministry of Dcfence stated that th is  was due to the fact that the 
consumption of the tyrcs varied He added: "In December. 1983, the 
consumption rate for the previous 12 months was 507. In June. 1964, 
when the review was made, the consumption rate for the previous 12 
months was only 2m. The foreast pattern. is arrived at by 
dividing the planned effort for the next 24 months bv the actual .sr- 
viceability in the previous 12 months. T h i s  was 3.7 in December. 
1963 when the decision to purchasc these was taken. It  came to 2.8 
in June, 1684 The requirement for the next 24 months that we had 
worked out on that formula In December. 1963 was 1.876. The re- 
quirement in J u n c  1964 on the new formula drapped down b 585. 
In stock In December. 1963 wrre 526 and in June. 1964. 5%. The net 
rcquircment~ in December, lm agatnst u-htch an order of only BOC! 
was placed wers 1.350 The net mqtltremcnt In June. 1964, taking 
into aueount the indent lor 600 that had been ardered for, was a 
surulus of 611." 

5.40 Asked whv w h ~ n  thts review drxbsed a surplus of 611 tprra 
the indent was not cancelled: he replied "After that review s h d  
611 t y m  surplus, !hr animr mnmncd used his &seretion m d  took 
Into rccoPlnt the ;tircratt that were coming in. That is why he 
d9d not Inttirte any &pa to cancel the indent" "Hr! did nat". 
the Wltmm added, "take anv artian m cancel kcaua he thought 
that as r result of athcr aircraft corning in. he might netd tbwe 611 
(tyrcs) rho. T am only gitnnfl his statement There is nothing on 
vend. . . .Unfmtunatrh thaw 33 ainzntt were not nurchuccl. Had 
they corn* frD the ~"ountry t h m  t y w  also would have bma needed. 
b d d  not h knawn this fact when he did thisr* In m#y t;o 8 
fW&crt qumtlon. the witness stated that @at the ne%t rwfcn curbd 



out in January, 1965, it was known that the aircraft would not be 
purchased". The Director General, Supplies and Dispomb was 
addrtsssed for cancellation of indent on 19th March, 1865. but that 
was too late. 

5.41. The Secretary, Ministry of Defence stated that after the re- 
view carried out in June 1964, "there was another review in August, 
1964 which was carried out to determine the requirements for the 
next 24 months, taking into account the possibility of these arrhds. 
That showed the requirement of 955 tyres and the assets at that time 
were calculated at 1063-453 in stock plus these 600 tyres. This 
review indicated that there was just a balance between what were 
to come and what were likely to be used. We must judge this action 
in terms of that review, because in October we purchased 22. . . .air- 
craft. It was in January, 1965 we decided not to buy another .*. . . . 
aircraft. So that, at the time this review was done. b a d  on tbe 
anticipated plan of purchasing these 33 as well, it indicated a clmr 
nominal surplus of about 100 tvres only." 

5.42. The Committee drew attention to the conflicting results 
brought out by the reviews conducted at different points of lime and 
enquired whether this did not impair their utility. The Secretary 
Ministry of Defence replied: 'This arithmetical exercise which Is done 
every six months was not treated as conclusive at any time. It was 
net as if on the result of it orders upto the numbers indicated wew 
necessarily placed. I t  was taken as indicative of the possible rc- 
quirements and then the otEcers applied their judgement depending 
on tbe position as it was and also the posftSm as it was likely to be 
in the next 24 months before placing the order." 

5.43. In reply to another question, the witness stateel: This -1- 
culation is done everv 6 months. I think the m u l t  given bv thir 
calculation is somewhat confusing and if the ptwisionlng is marc 
spdematic, these coahuing resulb would not have a h .  It fr not 
as if the Air Headuuarters take the mathematical d t  of this iar- 
mula withaut any further mutiny. They cxtrciw thdt own dtrmr- 
tion. In this pertkular case. when this nvitw w u  done, r ntrplw 
of 800 was discavered. The Omcct cancernod took into rccow\t tbe 
m b t l i t y  of more of these alrrnrft earning tn k u s e  the training 
had becn skppcd up.* 



5.45. The Committee aaked for figures of c..~umption of the 
tyres for the period June, 1062 to Jwe, 1968. The figures given 
in thb respect are tabulated be,ow: 

June 1962-May 1868 
June 1063-May 1964 
June 1-May 1965 
June 1965-May 1986 
June 1966-May 1987 
June 1987-May 1968 

5.46. The Adinurtry of Defence have further stated that accord- 
ding k, tbe review made in June, 1968, the stock of tyres was 272 
us r y ( w t  which the reqwcment was 44 tyres leavxng a net sur- 
plus of 228 tyres. 

5.47. The Committee pointed out that the ~ndent was raised in 
May, 1964, i.e* five months afkr the m e w .  Another review car- 
ried out in June, 1964, i.e., one month after the mdent was raised, 
disclosed a surplus. They enquued whether rt was nor n * 

lo streamline the procedure a that indents were raised m= 
the review. The Secretary, Ministry of Defence rep-red: T h e  
rpwew is made and the results and proposals for purchase are p m  
c d  by the Air Hcadquarten. It has to k settled with Finance. 
In that process they take about three or four months. We are 
now trying to cut down that per id"  



not done on a redhitic assessment of requirements. It w a  exphia- 
ed during evidence that assessments of requiremcnb of spusa 
for aimaft arc based on past conaamption data as modllied by a 
'forecast factor' ddsnnined with reference to the future p h r  for 
flying opentions. The recurring surplus disclosed in thb cam 
coupled with the erratic consumption of this item over the last five 
years varyhg from,geO to 21 indicate that etther no systmdic p b  
for flying opsrrtions was drawn up for this aircraft or #at procum- 
ment was mderhken without regard to such pbna The Secretary, 
Miaistig of Defence, himself stated during evidence that tbs mnlts 
of d o u s  p r o w n i u g  reviews carried out in this case were ''romt- 
whet cdkhg" and that "if the provisioning is more systematic 
b c o n b h g  ramits w d d  not have arisen." The Camnittee 
would iike Government to examine how best the c x i s t ~  system 
of provhsiaainp in v t  of aircraft can be svslematW by evdv- 
iag d t i c  'forecast factor', so thal costly and wasteful acc8auula- 
tisn of inventories does mot occur. 
Brushes 

5.50. The Committee desired to know whether the Court of In- 
quiry had completed their investigation into this case and if so, what 
their flndings were. The Ministry stated that the Court of Inquiry, 
ariginally convened. had completed their investigations. They h.d 
attributed blame to 4 officers, 1 civilian Store Keeper and 1 A iman 
Equipment Assetant. The proceedings were examined by the D im-  
torate of Personnel Services who recommended that the Court of 
Irrquiry dxdd be reconvened to collect further ev~dcnce on certain 
aspects. Accordingly the Court of Inquiry was r e c o n v d .  The 
additional Andings of the Court of Inquiry rcitcreted the enrlier 
findmgs. Suitable discrplinary action had bcert taken a g W  the 
officers held responsible for the various lapses. 

5.51. in reply to a question whether the proposd transfer of 
35,090 brushes to the Anmy had since been effectad ond what JKM~ 
was proposed to be taken to dispose of the rmerning 6.W bnuhas 
the Minidry have stated that these bnuhcs were lrderred to the 
Army in October, 1967. At present thc Air Porn! h.d 8,436 num- 
bers in stock. The requirement of thc Item, taking into mnddstrwn 
the intake of airmen upto December. 1968 was 1324 brush.  How- 
wer the anticipated futun requirements of the Air P a m  fm this 
item were being worked out by Air Headquarters rfmrh h * 
light of the intake tigum of airmen far I-. SLmultu\sourly, dl * Hedquutcn had been hanacted by Air Stad- 
qUBlfR!m that all unib u a k  Ulcm s h d  w m p h  thsir mtabbh- 
~ ~ t o f ~ ~ t c m ~ p e r a u t h m i u d a ~ ~  Ntmthanpulnd* 
matian Was ~ ~ r c t c d  tram the vatkwr Afr Farod Clorammdr. 
a p p r a P ~ ~  .et(on would bs initb(ed tq ~r wm 



5.52. The Committee note from the Report of the Court of In- 
quiry that they found the state of maintenance of the stores recomb 
to be unsatisfactory. Their findings in this respect are r e p d u d  
below: 

"P.C.R. Card Index ReRfsiers are required to be maintained.. . . . 
This index register is a very important provisioning document. Al- 
though the P.C.R. Cards bear old serial numbers, P.C.R Card Index 
Registers for the period prior to July, 1984 are not available. In 
July, 1964, a P.C.R Card Index Register was opened.. . .with the 
intention of indexing all the P.C.R Cards in the e n .  W rp 
gister should have been completed. Many P.CR Cards of yocab0 
sections. . . .handled by. . . . bear endorsement of seriai numbers 
which should have been allotted from this July, 1964 index register 
for which other vo'umes rnight have been opened. These m e  not 
available now. In Junc. 1966 another register w a  opened without 
.my cross reference to the previous register It appears that no 
eflort was made to mardinate June, 1966 index register with the 
July. 1964 register At the time of opening the index register in 
Junc. 1968, and also dunng the later period pmper instructions were 
not given. No supen*tsion was carrd out in the maintenance of 
this index register. It was ieft entsroly to the discretion of the 
vanous provisioning clerks.. .P.CX Cards have been rej@sbd 
twce  rn the reg1 .ter Jurie. 1966 and in number of cases two 6e!8 of 
serial Kos. have k n  given to the P.C.R. Cards. It appears tbat 
pages from this register wherein scctron. Cards might have been 
tegfstcmi are tom awny from the register presumably by the P W  
tng Clerk The total numbers of sheets opened for each P-CIL 
Card are rtlso not given In this register. Thir reveals complete lack 
supervision m opcning and maintenance of the P.C.RC, fndrcl 
Register in tbe aeriod following June, 1968." 

"P.C.R. Cud ftu t k m . ,  . ,&u&cs Eagwt Cl~lrninq wu rr?-- 
4. . . .in the Index registar opearrd in July, 1961. and it hd 
S b t a  Outof  t l w a m r n h & d y f b 6 ~ t h r b s s t ~ a ~ -  
obkainu. ShmtNumllson t t o 6 o n n r k b g .  S a a ~ d t h d v w b  
Q O l C R d r i k t d m t N o . 8 u e r l r o ~  O w d t k a u ~ ~ - t  
~ . p p a ( o b . f . t . .  ( k ( o r o L l a r , ~ ~ - m a d  
m t r & r ~ * v m w t o f t h e m n l n e m M r , ~ ~ ~ h r + b w a  



:uonmqp a q  %upo&xq roj suog 
-sa%%ns %u~olloj aq$ m t ~  raru! aptnu b p b q  lo WQ a u  *gg~ 

,'@aW?Ws IOU q PJ'Q 'ZTTd W P a m  
  UP^ ps;) rlpl JO slaaps %u!ssyn a q  aoeq g spom JOU S ~ M  
S O P  W?l ~ Q P  a l l W  ' P a  X3'd aP1 P Sarg aW 
rs papma q pule r w a r  xapul ~ 9 6 1  '~aqrxa3das a q  a!. - *ON p;ua~ 
W ~ a W s l % a r  u q  mQ P 3  WSd W3 $0 8 'ON WrlS 3981 
' b h t q a d  puu ~1 ' q m ~  uaafiqaq m a o m  u q  30 popad 8 m03 
r p o ~ m m u q  atp @noql uaAa qu! amas aqa q 4up atxus aqq uo apm 



Im# due to dday in relaam of foreign exchange 
Audit PrrtOQlClM: 

5.56. In Augurt, 1963, Air Headquartem placed an indent on the 
Mrector General, Supplies and Dbposalo, for an item oi store re- 
qufred to be supplied by March, 1964. Ttre Director General, S u p  
plies and Wpo~aln, concluded a contract in M, 1964, with a 
Arm 'A' for its supply by September, 1904, at  a cost of Rs. 2.~3 laldrs 
without any commitment to provide foreign exchange, though earlier, 
bedore the conclusion of the contract, the Director General, Stqplier 
and m8pds, based on his past experience, had asked the indentor 
for release of foreign exchange. Aa the contractor failed to execute 
the order, a notice was issued to him on 31st August, 1964, by the 
Director General, Supplies and Disposals, that the contract was liable 
to be cancelled at his ria& and expense. This notice was also subse- 
quently conArmcd on 2Uth January, 1965. 

5.56. In December, 1984, the Director General, Supplies and Dis- 
pals ,  requested Air Hdqua*rs for the release of foreign ex- 
chauge to the extent of Rs. 1.06 lskhs to enable him to conclude a 
fresh contract for which tenders had been invited and opened in 
September, 1964. He further unphasrsed in January. February, and 
March. 1965, the necessity of releasing the foreign exchange quickly, 
as the risk and expense purchase would have to be effected by 31st 
March, 1965 (i.e. within 6 months of the expiry of the delivery 
period rpcdaed in the contract witb Ann 'A'), and as tbe offer on 
hand was open oaly up to tbe end of bbarch, 1965. The foreign ex- 
change was, however, r e 1 4  only on % June, 1965, by the Minis- 
try of Delean as there was d&y tn determinfng as to which depart- 
ment should release it. (The foreign exchange was. however, not 
utl lW ultimately by tht Director Gencd, Supplies and DisposPb). 
The Director Gened, Supplks and Msposrlq rfter rolling for fresh 
tcadm, ~~ r contract in September, I=, with the same 
A r m  which hrd ruCP(GISSUny tendered in September, 1W. for supply 
of the 1- by lOth Mmh, fm, at r cust of Rs. 2.79 lakhs when it 
was too l a b  to opmk on the"r&k and ex- purehe" daust. 
h 8 result, Oaoanunmt had to forego recowry of about Rs. 0.68 
lakh Eraon h 'A*. 

537.  ha h r ; ~  SUM (~enrlu~, igdit)) tw the qucst~m 
of fan(- mrChrnpG to the extent of Ih. 1.06 ldd~s Was 
t J a m w 1 t b t b e g 8 l m l p d l c p i 8 a l e ~ ~ - - w ~ = ~  
~ ~ ~ b s m a f o r ~ ~ i M k n b a o n a m r l ~ ~ f l  
h & d t b r t a d s c t r d a n h ~ ~ ~ W W t i 2 t # r a r f , ; 1 ~ ~ ~ , =  

fknpylb no. 12, Audlt RcporC OM- -1 '1-J 
u&~&c4xmmaeMbolnaan'(lrhrtbaFIn-- 

t & n a r n v l g r a r d o r c r l t m r n d o h . ~ t r ~ ~ -  



of Defence ( A r  Headquarters) as the mientor to hove provided 
the foreign exchange in this case. The Ministry have atated that 
under the then existing pkocedure, in respect of items of the nature 
required in this case, foreign exchange was not to be released from 
the Defence quota but was to be found from the commercial alloca- 
tions. Such release was to be made by the Director General, Sup- 
plies & Disposals not because he was the procuring agency but be- 
cause the Department of Supply got ad hoc aliocation of foreign 
exchange for Defence orders. In any case, no release could be made 
by the Ministry of Defence since they were procuring items from 
the civil market just like any other consumer. 

5.59. The Committee enquired why if that was the position. the 
Director General, Supplies and Disposals requested the Ministry of 
Defence to release the foreign exchange and why the Ministry of 
Defence also ultimately provided the foreign exchange out of i ts  
allocation. From a note on these points furnished conjointly by the 
 minis;^ of Defence and t h e  Department of Supply, the following 
position emerges: - 

(a) The Director General. Supplies 8: Disposals ~nformed the rn- 
dentor in October, 1963, that their past experience showed that the 
only suppliers of tile Store (Firm 'B') manufactured it from impor- 
ted raw rmterial and that foreign exchange to the tunc of ahut  
Rs. 75,000 would be required to be furnished by the indentor 

(b) The rndentor,Miauruy of Defence took the view that ils the 
:+a was similar to another item supplied by W e  and the q u i r e -  
ment was small. it should be possible to meet it out of the commer- 
cial quota. Hence no release from Defc~W? yuota war nccCSWy. Tbc 
Director General, Supplies & D l s p o d  however, stated thrrt their 
foreign exchange allotment had already been exhausted a d  that the 
Ministry of Defence shcruld therefore hove to relr~sc the fontgn 
~xchange the requirement for which was r e v i d  from Rs. 75,000 to 
Rs. 1.08 lakhs. 

t c )  The Ministry of Defence agoin rcttonthd Wb'Ch. 1081) 
their view that the foreign exchange JlouM be p d  h m  the 
trade quota allocated by the Director Qmnrl, 'IbcimW h 1 0 ~ -  
meat and not from the Defence Minbtrp0s ilbUt4~11, h tba umE 
month, against the tenders received, an ordar rru plrsad on * 
lowest tederer, Finn 'A', ' a new eomcr' who did mat want 
exchange. The A n n  could taut, ho~llevcr, supply thc, rfifflr md tbh 
order was mcelled on them on 28th January, lOlW at tlralt 
risk ULCI uut .... . . .0W+ lQndan agatnrt Ms risk pucchrrs had 

h*M .od apnsd in Uu ~~ (sapkmkn, 1WI). Ody 



4 &em were received out of which 3 offers were with import U#nce 
assistance and one from the defaulting tlna (Firm 'A') wes without 
import licence assistance again but tbey offared the stores .ocording 
to their own sample. This offer d d  not be accepted for obvious 
reasons. The Director General, Supplies 6 Disposals had therefore 
to fall back upon offers with import licence assistance. The inden- 
tor was therefore again asked to make available the foreign exchange 
by 27th February, 1963 or eise to withdraw the indent. 

(a) As the question of meeting the foreign exchange require- 
ments in such cases was already under reference to the Ministry 
of Fimmce, a high level meeting was called by the Secretary (Co- 
ordination) on 19th February, 1985 at which the following decisions 
were inter atia taken:- 

(1) Whenever the DGSdtD negot~stes an order on the civil 
=tor on behalf of the Defence Ministry that Directmate 
should take the assistance of the DGTD's official concern- 
ed or of the representative of the authority in-charge of 
import licensing relevant in the case to persuade the 
civil sector unit to comply with Defence orders without 
seeking extra foreign exchange allocation (i-e. by corms- 
pndingly limiting the supplies delivered to the dvil 
consumers). Where necesepry, it should be painted wt 
that willingness to use a given allocation of foreign ex- 
change to m e t  Defence orders wouM & a factqr that 
would be barne in mind when making allocations in rub- 
aequent pcriods. 

(11) To the extent that there are specific allocations from the 
commercial quota for specific cclmmodlties. the authorities 
concerned when beiag intimated of their suballocation 
out of the conrmercial quota, would. be required to ketp 
back appropriate amounts which, if ultimately 
arose, could k made available for the import of rrtch 
commodities k, mmt Defence Odem p l o d  on civil in- 
dustry through the DGSD.;  and 

(e) In view d thc d&om trbn at the aforesaid meeting, the 
Wbntor requested Dimtor G a d .  Supplies and Dbpomb, (21- 
mtta Q u m q p  tor lareign exchange ol R.. 1.06 Wuhs tnrm the 
cnmmarcfrl quoU. FSrm *Be, who n r e  being Jlottd Rr 2@ h k b  
mmurlly Ta m d h g  botb MI ud &hne requ3mr- * I 



therefore approached to accommodate Air Headquarter's demand. 
The Firm, however, expressed its inability to do so on the ground 
that even though the demand for their products, for which they 
were the only supplies had increased considerably and they were 
getting less raw materials because of rising costs, their quota of 
foreign exchange had not been increased. The Director General, 
Supplies and Disposals consequently returned the indent (May, 
1965) for re-submission of a fresh indent alongwith the necessary 
foreign exchange and DGTD's clearance if the material was still 
required by Air Headquarters. 

(f)  As an ad-hoc arrangement to meet the immediate require- 
ments, the Ministry of Defence suggested to the Ministry of Finance 
to place at their disposal an amount of Rs. 1 crore. In pursuance 
of this request, the Ministry of Finance (EAD) placed at the dis- 
posal of the Ministry of Defence in May, 1965 an amount of Rs, 25 
lakhs for meeting the requirements of defence orders on civil 
producers in India. The foreign exchange required in this case 
was thereupon released immediately against this special alloca- 
tion. 

5.60. The Committee are not haj~py that it took nearly two yeam 
in this case to settle the question of foreign e x c w e  required for 
certain items of stores indented for by the Air Headqmrtm. The 
delay resulted in an extra expenditure of Ba Sa,OOO. The CollllPjttee 
note that the delay arose mainly because the firm with whom the 
dm were placed was reluctant to provide the f tdga ercbhga eut 
of its commercial quota though the quota was intended to mer De- 
fcsrcc requirements ah. This snggests the need for evolwiug utb 
factory arrangements to ensure that where a quota is i n k d d  to 
cover Meace orders also, it is effectively made available for the 
execution of such orders. The Committee -at that the 
be considered by the Ministry of Defence ;In consultation with the 
Deputment of Supply and the Director Gslrsrd, Technial DeveLOp.. 
ment and a satisfactory procedure worked out in thb @. 

Audit Paragraph 
5.61. Acquired land in an abandoned d+ld.-An airfleld cow 

tructed during the Secand World War at a cost of Rs. 84.34 lakhs 
was abandoned in April, 1946. The arrsetr, created at the drfisld, 
except the runways, taxi tracks and muds, were dhposed of by 
public au&ion in April, 1949, and the lands hiredlrequirdtld 
from variuus agencies were dehired/releaScd during tbe podad 
1918 to 1950 leaving a balance of 1,876 acres and 10 gunthE8 of 
land (acquired by the Defence Department in 1- at a 6o#t 



of Rs. 4.86 lakhs. The land had not been placed unuer the mana- 
gement of any Defence unit. The Ministry have stated (February, 
1968) according to the instructions issued by Government, the 
Collectors were authorised to grant necessary licences for leasing 
any available portion of airfield land and the position regarding 
the extent of land utilised in pursuance of this arrangement is 
being ascertained. 

[Paragraph No. 31(a), Audit Report, (Defence Services), 1968.1 
5.62. The Committee enquired why the acquired lands for wbich 

there was no immediate use were not placed under the rnanage- 
ment of the Military Estate Ofacer or any other Defence Unit and 
how much of this land was being actually utilised now. The Minis- 
try have stated in reply that the airfield, which was constructed 
during the World War 11, was abandoned in April, 1946. The assets 
created on the airfield except runways, taxi tracks and the roads 
were disposed of by public auction in April. 1949. However, the 
airfield continued to be on the records of the Military Estate Ofiicer. 
Orders had since been issued regarding handing over of the lands 
to Military Farms. 

5.63. Asked if the question of retention or dehiring'derequisi- 
tioning of this land was considered by the Station Committee and 
if so, what its recommendations were and the action taken there- 
on, the Ministry have stated that the Air Commands were asked 
in November. 1966 to constitute Boards of OfRcers to make on-the- 
spat study of all Indian Air Force abandoned aiffields in their res- 
pective areas and to forward recommendations in respect of each 
airfield. giving details of the land and assets which were perma- 
nently required and those which were surplus to the Indian Air 
Force requirement. It was decided in January, 1968 to retain on@ 
3 abandoned airfields for the use of the Indian Air Force and dis- 
pose of the lands and assets in the remaining abandoned afrflelds 
(including the subject airfield) in the best interest of the State. 

5.64. The Committee asked why the question of leasing out the 
u n u t i l i d  land which was acauired as early as 1942-44 was not 
considered. The Ministry have replied that in 1946, Government 
of India had authorised the District Collectors to grant necessar~r 
licences for leasing any available portion of any airfield for dtiva- 
tion pwrpormr in connection with the 'Grow More Food' campjilm. 
Since then. the Collectom have licensed these lands for cultfvat.im 
pu-. Atcording to the information furnished by the Mfli- 
Wte Odtlcers, Bombav and Guiarat Circles, the Rovcnue authl -  
ties hsd renlised rent to the extent of Rs. 12.4!41 upto 1935. We 
amount hm been deed fmm 19M) mwrrda 



5.65. The Committee are not happy that the Military authorities 
should have centinued to retain land measuring 1,676 acres acquired 
ia 1942-44 which had ceased to be of mse to tbem as far bsdt M 1949. 
I t  was only in January, 1968, that it wus decided to dispose of theme 
laads Evar after that no action was trkon in the matter. Appar- 
entfy, after the kue was raised Audit, it was decided to hand the 
lands over to Military Fa-. 
!La. Tbe Committee would like in this c o n a d o n  to draw attea- 

tion to their observations in pan 1.3 of their Fifteenth Beport (Fourth 
Lok Sabha) wbere tbey had stressed the need for a periodical review 
of the position in regard to acquired lands. The Committee hope 
that such a review will be made and that land which is not required 
for Defence parposes will be speedily disposed of. 

Lass of an Air Force plane by fire due to neglect or default 
Audit Paragraph: 

5.67. In November, 1964, an Air Force transport plane caught ftre 
while being serviced by a Government company and was corrrpletely 
burnt. The accident occurred while a check was being conducted 
cn the jet pack fuel system; the hose to the fuel control unit was 
being tightened when due to the spillage of fuel over the auxiliary 
powcr plant, the plane suddenly caught fire. 

5.68. A Court of Inquiry. convened immediately to mquirc into 
the fire accident, found that the methods adopted by the Company's 
mechanics for carrying out servicing were not proper and held the 
servicing personnel of the campany directly responsible for the 
accident, which resulted in the loss of the aircraft valued at Rs. 8.80 
labs. The loss awaits regularisation. 

5.69. 'I he Ministry have stated (January, 1968) that the cpmpany 
had taken disciplinary action against the employees concerned and 
that they have also issued suitable instructions to avoid recurrence 
of such accidents. 

m a g r a p h  No. 18. Audit Report (Defence Services). lB68. ] 
5.70. The Committee desired to h o w  what precisely were the 

arrangements made by the Indian Atr Force with the Hindustan 
Aeronautics Limited for servicing the aircraft and whether these 
arrangements had been incorporated in any contract or agreement 
with Hindustan Aeronautia Limited. In a note on this pint,  the 
Ministry have stated that Measrs Hinduatan .bronautfcs Ltnrttd 
a n  responsible .for carrying out second line &dng of padtat air- 
craft which includes 150 houm psiodic inspection of packet air- 
frame as also the servicing of the jet plclr, if Installed an the dr- 
craft. The servicing of the p a c k  aircraft in question is  not m- 
ed by any particular contract ktt is emtmstd to Hialfurtm Atro- 



nautics Ltd. oa tiae authority of a Government letter dated 1-7-1960, 
as extended from the to time. 

5.71. To a quwtion whether under the existing arrangements 
Hindustan Aeronautics Limited were responsible for the safety of 
the aircraft, the Minbtry have stated in a written note: T h e  res- 
ponsibility of Hind- Aeronautics Limited has not been specill- 
tally defined. The contention of Hindustan Aeronautics Limited, 
however. k that they can accept responsibility for accidents only if 
aircraft can be insured and insurance premium, refunded to them as 
part oi overhaul cost. In line with the general policy of the Gov- 
ernment, no such insurance is taken. Moreover, aircraft in opera- 
tional bases are not insured by Life Insurance Corporation. Hindus- 
tan Aeronautics Limited have also pointed out that during the last 
ten years there have been only four other cases of loss and the total 
amount involved in these four cases was Rs. 11,701, which would 
show that all reasonable precautions are taken by them." 

5.72. From a statement showing the recommendations of the 
Court of Inquiry ordered into the case and the action taken thereon. 
the Committee find that one of the recommendations of the Court 
of Inquiry was that the terms of contract between the Indian 
Air Forcc and the Hindustan Aeronautics Limited be examined to 
determine whether the whole or part of the cost cf damage 
(Rs. 8,03.062)* is to be written off against the Stste. The Ministry 
have stated that the matter was taken up with Htndustan Aeronau- 
tics Limited. who replied that in view of the circums:snces under 
which the fire had taken place, the Hindustan Aeronautics Limited 
could not be held responsible for the accident and the cost of dam- 
age should, therefore. be written off against the State. The Minis- 
try have further stated that the matter is under consideration and 
the loas has not yet been written off. In order to avoid recurrence 
of such cases instructions amplifying the existing Are precautions 
have, however, been issued by Hindustan Aeronautics Limited to 
their personnel. The need for the formality of entering into con- 
tracts with the Hindustan Aeronautics Limited w s  examined in 
consultation with the Ministry of Law and it was considered that 
instead of such contra&, a standard form of agreement between the . 
Government of India and Hindustan Aeronautics Ltd. which shodd 
form an annaxun to Government letters sanctionh3 overhaul etc., 
of Indian Air Force rfrcratt, engines and other eqdpmtnt by 
Htndurrt.n Aemmutics W t e d  would meet ?he reqttimxnents. The 
standard fom of agreement between Indian Air Force and Hindus- 
tan Aemnautics Limited i s  expected to be finaUsed shortly. 

5.73. The Committee note that the Court of Inquiry hrm bll tb 



pomible for the addent  to an Jrenft entrusted to them for d- 
ing which resulted in a loat d as much .s B. 8.3S IrLhr to the a- 
cbquer. They furtiter observe that, in the abmce of any contract 
witb the Government undutrUry delbhg tbdr rmponribuity in 
cases of such accidents, it may not be paedble for Government to 
claim compmsation for the losr. The Committee note tlut Govern- 
ment am now in proees of fiddhg the standard form of agree- 
ment to govern the execution of mdcing and repair jobs to bt 
entrusted to Hindusha Aeronautics hereafter. While finaUlbg 
the proposed standard form of 8greemmt d t h  the Himdustan Aem- 
nautics, the Committee would like Government to lay down in pre- 
cise terms the responsibility of the Hindusbn Aelonauties in case of 
damage to aircraft due to negligence or default on the prd of tbe 
Undertiting. 
Avoidable outlay on improvements to signal centres for Indian Air 

Force 

5.74. In 1962, Air Headquarters sanctioned under the Emergency 
Works P r o d w e  certain works for the augmentation of airand& 
tioning at 3 Signal Operational Centres; the works were to be taken 
in hand immediately and completed in the shortest pcmsible period. 
They were. however. not taken up for execution immediately due to 
delaq in release of foreign exchange for imported equipment and 
were later abandoned as indicated below:- 
-- ---- -- --- -- - - 

Starim Work Administnrtivc ap- Date of 
pmval - 

Rate Cost cornmen- abandon- 
(lakhs of cement ment 

---. --- - - "'m) -- . 

A Provision of additio- 
n condensing 
unit for aircondi- 
rioning . . 30-7453 o -64 20-7-64 27-1 x -65 

B Renewal and augmen- 
tation of air-candi- 
tioning and p m i -  
sion of a W  scr- 
vices -3 0 -36 r 5-5-64 10-8-65 

C ImprovemmmJmodi- 
fications to air- 
conditioning plants 
with allied electrical 
and building works 30- r 1-63 13.26 88-9-64 10-w 
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5.75. In August, 1965, Air Headquarters found that the pmgres 

on the works was slow and since new radar installations (sanction- 
ed in June-Odober, 1964) were being set up in the vicinity, they 
decided to limit the existing signal centres to stand-by and train- 
ing roles. Instructions were, therefore, issued in AurfustlN~vember, 
1955, to stop the works. In the result, air-conditioninq and other 
equipment costing Rs. 0.86 lakh already procured in stations A and 
C have become surplus and an infmctuous expenditure of Rs. 0.26 
lakh was inrurred on civil works in station C. Certain buildings 
(&. 0.27 lekh) constructed in station B have also become s~rplus 
to requirement. 

5.76. The Ministry have stated that at the time of sanctionmg 
thc new radar installations in the middle of 1964, the revised role 
of the existing centres could not be visualised and that the deci- 
sion to suspend the works was taken later in Aumt .  1965, when 
it was found that the progress was too slow f~ existinq signal 
ccn+rcs to zerve any useful purpose once the new radar installations 
had I m n  completed. 

5.77. 
each of 
for the 

Tkc Cornmitke ,enquired wh-n :cr: '..r ..::c.r .n re~pcct of 
the three works were issued and whm foreign exchange 
eouipmrnt required for the works was sanctioned. The 

following information was furnished to the Committee in this re- 
gard: 

" - --..- - -- - - - 
S*s?inn 'A' St,~:igln 'B' Station 'C' 

5.78. ltnplntalng the rsesoas for delay in the release of fareign 
exchange in this cue, the MtnistrJI stated: 

"Wha the worka semima were sanctioned for the  tbnt s t E  
UWU. . . . , lt wrr not known that foreign exchonge wbuid be ~rs- 
q u i d  rim thc necessary stores and equipment w m  also indim 
ourly rvaflrble. It was d y  on receipt of the tbrt it 
found t h ~ t  lrdigmous m m p a ~  rae much more t3ma tb 



imported anea Therefore, the neeedty arose for obtaining the 
release of foreign exchange. on ~ n t  of these 
the proposals to initiate action for the demo of for* exchange 
weze floated by Administration authorities almost one year after 
approval." 

"As air-conditioning is not an authorised item of work under the 
Works Procedure, the work could have been sanctioned only by the 
Government of India. This had, therefore, to be sorted out before 
-g to the release of foreign exchange. A decision has since 
been taken that authorities lower than Government of India con 
sanction air-conditioning upto Rs. 5 lakh~. Cases involving higher 
amounts only are to be referred to Government of India in future. 
If took six to seven months in gedting the foreign exchange releas- 
ed in mmltation with the Director General, Technical Develop 
ment, MinMq of Dedence, Minisby of Finance (Defence) Air Head- 
quarters and Sin-C's Branch This much of time was taken in the 
normal scrutiny of the requirements carried on betweem different 
agencies involved in the procedure of the releast of the forclgn 
exchange." 

5.79. The Committee enquired whether it was not necessary to 
streamline the procedure in regard to release of foreign exchange 
for such emergent works. They were informed: 'The time which 
wa~+ con.& in obtaining the clearance for the release of foreign 
exchange was just normal in the prevailing drcumstanceil and no 
i~dividual or no particular Department was responsible for tbe 
delay. No special steps have so far been tak2n cr are proposed to 
be takm." 

5.80. Asked to indicate the e x t a t  to which the slow pro&nrs in 
providing additional faciIities affected the operstional emciency of 
tfae signal units, the Wnistry have stated: "The Sector Operational 
Centre.. . .is the nerve centre of air defence system where tntnute 
to miuute control of technical air battle is exercised. Thh e f h t l v t  
mioute to minute control is carried out by radar equipment for 
w k  100 per cent aadency air-conditioning Is necessary. A b  
cabditioning was sanctioned for the SIghal Centm in order to 
sauure 100 per cent eiBdency. The delay In execution of work 
would have adtected the operational efsdency of the St@ UniW 
but In actual practice the opmtianrf re~uftsmt11ts were mtt by 
0- exbting fadlitics." 

5.m. To a question whether any dtematc we had been fd far 
the surphu equipmeat, the podtian was explained b the Ccnramm 
u fonawx- 
(4) smbu 'A' 

8.82. Afr-thnhg equtpmrmt~ponantr COIf ing  11. m100 



were delivered by the contractor for being installed along with th 
main equipment which wru to be imported. But since the mrJn 
equipment was not imported, these components remained nninrtaf- 
led. A list of Ulerre surplus articles was dKIltlated to all prlorftp 
indentons but no demand had been received so far. A techaicaf 
team was also formed to rec-d disposal of these stores. Tbe 
Chief Engineer concerned with Station 'A' had been asked to utiliae 
the surplus stores tn currentlanticipated projects. A sma of 
Rs. 4,484 was spent for extending plant room and thfs was being 
utilised as storage accammadation by the Garrison Engineer. 
(ii) station 'B' 

5.a. All surplus stores had a c e  been utilised in other works. 
However, the buildings constructed at this station were utillaed bJ 
one of the Units till it was disestablished. After 5th November, 
1967, the bulldings were not regularly occupied but in between two 
mobile units were temporarily located. No decision had been taken 
how these should be utibed. 
(iii) Station 'C 

5.84. The contract for compressors was termimted without any 
finurdal implications as tbe works services were abandoned. Build- 
ing and rcpair work was completed and electrical and rnecbanicil 
storesjequipment were received before the order to abandun tbe 
work WRS issued. All E&M stores!equJpment hnd been dbpad  
of!utili.red against otber works except the follotving: 

CrmcCjM rotnn--One . . Rs. 17,335 
L1' m u i t c h ~ ~ h m  Rs. 19.349 -- 

Rs- 6684 

At the moment only the crane remained rrn~tilised. A tecbkal 
team has alw, been formed to recommend the d i s p d  of these 
rtores. If the technical teem was unable to recommend the utiJ& 
tion of thcsc items in any service Installatian (Army. Navy or Ak 
Force), the Mm&r General, Supplies and Dispos;rts would a<rtlfi 
for the dfspoaol of the surplus items. 



either not started or, having started was in the preliminary stagen, 
.Besides, tbe proposal for these new installations would have besa 
under consideration for some time bebre these were actually sane- 
tioned. The Committee fail to understand why in the circsmstanees, 
instructions could not be issued for in~mediate cessation of work on 
these signal centres. The failure to do so rendered an expenditure 
of Rs. 1.39 lakhs incurred on the5e centres on purchase of air-coadi- 
tioning and other equipment (Rs. 86.000). Civil works (Rs. 26,000) 
and on construction of certain buildings (Rs. 27,000) infructuous/ 
avoidable. The Conunittce .rvould like Government to investijptc 
whether there was any failure by the authorities concerned in efltect- 
ing coordination. 

5.86. Another point cdlina for comment is the delay in release of 
foreign exchange for this work The proposal for release of foreign 
exchange was initiated "almost one year" after administrative ap- 
proval of the work and it took mother "six to seven months" to get 
release of foreign exrhangc It is surprising that the Ministry of 
Defence should consider this time-lag to be "just nonnal" for work 
which. on their own assessment. constituted "the ncrvc centre of the 
air defence system.'' The Committee would like Government to coa- 
sider what procedure shoidd be devised for eliminating such delays 
in the release of foreign exchange for emergency operational works. 



CIfAPTERVI 
BUDGETARY CONTROL 

Budget and actuals 
4ildlt Paragraph. 

Thc table bclow compares the cxp-nditure incurred by the Dc- 
fence Sewiccs in thtx vear tndcd March. 1967. with the amounts 
authorised by thc Parliament to be went during the year:- 

Net short fall -2s -73 - - .  - 15 -28 88 
(lDcn-cnt;ipcs) 

Nct shortfJ! as perccnt.qc of tot,rl 
provision . 2 . 9  6s - 2  2 -9 - - -  - " - "- - . -- .-- - -- - -- 
6.1. The net shortiil  oi Ws. 3 . 7 5  c:urcs in the voted grants was 

made up o t  
( i )  Unutilised provision, totalling Rs. 3.82 crores, in four 

grants--thm Revenue Grants rk, 'Army (Rs. 15:a 
crores) , 'Navy' (Rs. 1 : 05 crores) and 'Air Force' (Rs. 4.18 
c.. ores) and oric Capit21 Crrtnt. I-i: . 'Capital Outla\-' 
(Ra 7.96 cmrcs). Out of the unutilisd provision, an 
omourit of b. 5,s crores undcr 'Capital Outlay' was 
surrendered in February, 1967, and another amount of 
Rs. 13.75 cmes (Revenue Grants-Rs. 11.92 mres  and 
Capital Outlay-Rs. 1.83 cmres) on the %st March 1467. 



6% From the figures of Budget Estimafes (including Supple- 
mentary Grants) and actual expenditure during the last Ave years 
furnished to them by Audit, the Committee observe that there was 
an overall saving of Rs. 146-29 crores during this period, out of 
which the saving in capital expenditure alone was about Rs. 80 
crores. The year-wise break-up of saving is as follows:- 

(Rs. in crores) - -- - -  ---A -. 
1962-63 28.21 
1963-64 43.06 
1964-65 45.53 
1- U.62 
196667 28.87 

.- - -- 
Total 146.29 

6.3. The Committee desired to know whether Governmen: had 
analyaed the reasons for such large savings in revenue as wel3 as 
capital expenditure during this period and taken steps to ensure 
that budgeting was made more realistic. The Defence Secretary 
stated in his evidence that they had been trying to have as accurate 
a budget as possible but there were certain factors which it was 
W6cult to foresee. One of the handicaps was that the budget prc~ 
posals were framed six months before the beginning of the financial 
pear and 18 months before it ended. It was. therefore, very diB- 
cult to forecast accurately certain i terns of expendi turc particularly 
those co~ected with stores purchases abroad and also increases in 
allowances etc., that were given from time to time during the coutse 
of the year. Moreover. the strength of the armed forces was dif?i- 
cult to establish at a particular stage arr certain proposals were put 
up by the Services as a matter of urgency. He added.- 

"I think 196283 and 196564 figures you will have to take with 
certain amount of magnanimity, if I may say so, beeawe 
tbosc were the years where under pressure of urgency 
and emergency expend9ture soared and anticipated cx- 
penditwe was put at  somewhat high flgure. Actually the 
avaflpbilities of materiala otc., and a h  raising of 
w a ~  not to the extent that it was anttcipnted and, thcra 
fore, there were heavy shortfalls in expenditure. But I 
think, if you consider the bmes of percentage of aharb 
fdla you will find fn 1862-68 it was 5.28 per cent; 1- 
4.76 per cent; 1 w . 9 7  per cent; ltHB-684.10 pa cant 
md M - E I W  -t. On tbe whole, I Obnt, our 



let 

efforts to keep the expenditure within the forecast that 
we make have been bearing fruit. I think we will conti- 
nue to do m. Actually, in these matters what I h d  is 
generally it is the similar failures, same types of omis 
dons, same type3 of difficulties that arise every year and 
ell that we can do is to get wiser by experience and proceed 
on the basis of averages of the last few years. That 
average is useful if the expenditure pattern has settled 
down and I think it is now settling down after the initial 
3 years of uncertainties. Even now, as I said, certain 
factors will continue to give us trouble particularly, in- 
ports from abroad and then delivery of materials in the 
country according to scheduled time and thirdly, also 
presentation of bills within the financial year." 

8.4. To a question whether. in the matter of Defence, they con- 
sidered slight over-budgeting better than under-budgeting, he n- 
ptied: 

"We err on the side of excess thar. caution because we would 
like to get as much as possible." 

6.5. To a further question whether considerable over-budge- 
was not likely to starve other Departments, the Defence Secretary 
otated that 2 per cent over-budgeting was not likely to make much 
differen* to the other Departments. 

6.6. On its being pointed out that while an element of uncertainty 
wan unavoidable in  matters of Dedence, a shortfan of 2 to 3 per 
cent actually meant a saving of Rs 29 crows, which was quite sub- 
stantial, the Defence Secretary stated.- 

"Actually if you would look at the ilgurw more cl~scly, - 
will ffnd that even though the shortfall over the budget is 
2.9 per cent, we took are to mamender certain amounts 
which wen not likelp to be spent and ultimately tb 
shortfall works out to less than 1 per cent." 

8.7. h k c d  to state when this money was surrendered, he statd 
tbat the first surrender was in Febnury and the other on tbc last 
day of the yew. When the Committee pointed out that that was 
too Irk to permit utillsrtlon of hm& for other pro)eck he H- 
4:- 

"I would like to point out that the pram- of txpenditu~e trr 
the ilnt rlx months which tr nanarllt available at tba 
t ln#otpmprrlngthoradred~te8douad#tver8 



correct idea of the trend of expenditure. You get the 
correct idea only after the nine monthly figures are 
known and these figures are known only about the middle 
of February or end of February." 

6.8. Asked whether any steps were being taken to rationalise the 
procedure for budgeting so as to make the figures of estimates more 
realistic. he stated .- 

"Actually I had a meeting with the Vicc Chiefs of Staff only 
last week with a view to eliminating or reducing the inci- 
dence of certain factors which are operating towards u p  
setting the budgetary calculations. I had another mcet- 
ing with a view to issuing instructions in order to ensure 
that tbese irregularities which have been noticed in the 
Audit Report do not happen or happen as few as possible 
and secondly that our budgeting is more accurate. " 

63. In a written note furnished to the Committee, the Ministry 
have stated that the question of large savings for the last five years 
bas been analysed with special reference to continued shortfalls 
under Capital Works. The main reasons for shortfalls under Capi- 
tal Works were the uncertainty regarding the Anal location of the 
Units, some delays in issue of flnal sanction of Works. non-availabi- 
lity of land in time, unavoidable delays in conclusion of contracts 
and surrenders in respect of agency works entrusted !o CPWD etc. 
On the revenue side. the shortfalls were mostly in respect of stores. 
Though every effort was made to frame the estimates on rr realistic 
assessment of materialisation of stores, accuracy was dimcult to 
achieve due to multiplicity of factors. such as location of the sources 
of procurement. large number of contracts. and the nature of n e w  
tiations, delays in conclusion of contracts and materia:isation of 
supplies especially in respect of warlike stores. These m a t t m  
were under constant review and the various assumptions made at 
the Budget stage on the basis of known facts then available were 
corrected witb reference to the information available later at the 
various stages of Budget reviews. Ways and meam to improve 
budjpttng of Capitol expenditure were under &ew. 

6.10. The Ministry have alm stated that the inmeme in proera 
k mwtion works under the normal works pPocedure delegated ta 
tbc Lower Caanmr.ndcrr recently wuld nduec the tha-lag b tbe 
b e  crl smc ths  which was one of the crurcr tor rharttrltr of ex- 
pmditufe wdn Clpiw W h  



7- 1966-67 an against 0.1 per a n t  in the previous year. Tbe sbart 
fall under charged items was QS.2 per cent as against 6l.9 per d 
in the previoas year. The Committet note that, in paMnance of the 
olmervations made by them in their fsth Report (Faarth Ink Sabbn), 
hrstnrctions have been issued by the Ministry for processing expedj- 
tioualy all works accepted for inclusion in the Budget E s t i m a  a d  
avoiding delays in according Government sanction at all levels os ab. 
in payment of bills. The Conmittm hope that these instructions d l  
be implemented, so that the expenditure approximates more closeig 
to the allotment. 

6.12. The Committee fmd tbat the Ministry of Defence surrender- 
ed savings amounting to Rs. 558 e r o m  in February, 1967, and for- 
tber savings of Rs. 13.75 crores on the last day of tbe financial year. 
The Committee would like to impress upon the Ministry of Defsnmf 
Ministry of Finance (Defence) the need to ensure that funds which 
are not requid are not surrendered so late as to preclude their d- 
lht ion  elsewhere. A careful watch on the progress of expmditPn 
d d n g  the coarse of the ytar sbaald bt kept so that the pmopab 
whkb art not likely to be utilised during the year art sPrnadarcd 
well in time. 

Audit Paragraph : 

6.13. Supplementary grants of Rs. 35.02 crores abtarned during 
the year included Rs. 23% crores and Rs. 6:43 crows for 'Army' 
and 'Air Force' Grants respect~vcly, nearly two-thirds of which re- 
mained unspent. 

[Paragraph No. 2. Audit Report (Defence Services), 1968.1 

6.14. The data in the Appropriation Accounts (Defence Services), 
1966157 would show that in respect of Grant No. 5 - A m .  there was 
a saving of Rs. 15-65 c r m  which represented nearly two.Wds of 
the Mpplementary grant of Rs. 23-24 cmres obtained in MPrch, 1W. 
A aua of b. 9 cpom was surrendered on the 31st March, 1961. 

0.15. Similarly, in respect of Grant No. ?--Air Force, at the ufilb 
ed pruvision of Rs. 4.18 crores, of sum of Rs. 2-06 cnms was SUP 
rendered am the Slld March, 1987, though a s u p p l e  Grant of 
Ra 6:UI aoros had been obtained earlier in the sunc month. 



allowances of civilians) became of the sanction of deerneso Jlow- 
ance at higher rates suksequent to the Ppseing of the Budget and a 
sum of Rs. 7-15 crores was asked for "Manufacturing Establish- 
ments". The amount uader the head "Pay and Allowances" was 
actually spent; in fact, there was an excess of Rs. 2.05 crorea How- 
ever, under the head "Manufacturing Establishments" there was 8 
saving of Rs. 5-25 m o m  because materials which had been ordered 
did not arrive. 

6.17. The witness further stated that the saving under Grant 
No. 7-Air Force uw mainly under stores. A sum of Rs. 6-43 crores 
was aaked for to meet additional expenditure under "Charges in m" as a result of dwalution and larger materialisation of 
rnrppliea These additional funds to the extent of R a  4 mtcs 
beamt surplus on account of reduced requirements of stons. 

6.18. To a question when the Supplementary Demands were pre- 
ps& he stated that they were got ready and printed alongwith 
the budget estimates as usual in January, 1967. As it happened to 
be an election year and the lame duck session of the outgoing Iak 
Sobha was not held, the Supplementary Demands were prvscnted 
to the new Lok Sabha in March. 1967. On its being pointed out that 
in that casc there was -ugh time to have a final check before the 
Supplementary Demud. were pr&nted, the Defence S m t y  
staw- 

"The point mrde is very valid. I do not know whether we 
did have that exerdre. But my impression ir that tbt 
Supplemtlltary Demrnd was sent to the Finance Mini, 
trg by early January. Subsequently, I think it oar dcdd- 
d not to c b q e  if. 

Actually, during the perjod of one month or more, it rhould 
k ~ t o h m e a U t t k m a n w c c w n t e ~ "  

6.U. In 8 note an this point, furnished to tbe Coaunfttcc, tbe 
M h b t q  have stated that the Supplementuy Dcmrnd WM PLTlf far- 
watdtd to thc Ministry d F i ~ m e  on 23rd hnuu7, lW. Under 
tbc existing procedure, afkr the Revised Eltfmrtea wem finrlkd 
and Supplunentrry Demands were presentud. the SIst budgetary 
rerlcw was undertaken only at the modfiled Approprbtlan Stage. 
Thts last rDprcd.tifm arU $mnrlIf rccdvtd from the v8rlour 
Bnrnchcr behmm 10th to 15th of Mucb. Normally by this time, 
the ~ 1 : ~ r g  bcmraQ nwlM hrve kcn pmed and tlwm 
~ h n d l y ~ ~ d u ~ u f h r r v S n l a n o t b s r t a d r a t t h a 8 u p p b  -- Thf4ltlrlWlfffol-qthas91p,kane 
I k n m d . m * W d t t a ~ r t t b e ~ o d ~ d ~ p p o p l ,  



tion Stage was exadmi  very msntly by the Mbistry of 
and they had intimated that there wm no aerioua objection in prin- 
ciple to such a course of action It was therefore, decided to re- 
appraise Supplementary Demands if, before they are passed r * 
appraisal at the Modifled Appropriation Stage indicated the pod-  
bility of a mbstantial mving. 

a t 0 . T h e C o m m f t t a ~ ~ t o b u n t h 8 t t h e ~ o f ~  
hnre, in consultatbn with the Mtrirtrg d Fhnce, mrdsrtrLsa to re- 
cast the Supptemsatary Dsmrradr in l review m d e  at tbe llddL 
Bd AppmprlPtion stage indiubr the porrdbillty of mhtaattw ur.. 
i ~ ~ t b r t t h i r s t q b n w i d g o r o m ~ w 8 y t o ~ ~  
&8t SIlpplsmsa* Daaun& rsllstt tln corru!t rsqPirclmrrrrb ad 
fun&. 

M. R. MASAKI, - 
Public Accounts Comm%&e 



APPENDIX I 
(Vide para 1.47) 

Details of measures takert to improve provisioning procedures in 
the Air Force 

(i) With the introduction from 1st February, 1967 of Forward 
Supply System at all units, holding of spares in the 
flight lock-ups has been eliminated. Issues of store8 
are now made across the counter against actual require- 
ments. On the basis of such issues, replenishments of 
stocks are obtained from the depots, which provide a 
true consumption data for provisioning. This system 
would ultimately help to relieve the user sections from 
carrying large inventories which, in turn, lead to a 
shorter inventory in thc I.A.F. 

(ii) A system of checks and counter-checks at various levels 
has been introduced to ensure accuracy in provisioning. 
It has been decided to carry out 100 per cent check of 
provisioning reviews at various stages before submit- 
ting the draft indents to Government for approval, 
Indents are required to be sponsored at specified levels 
depending on the cost. 

(iii) For better co-ordination, Equipment and Technical Staff 
have been made to sit next to each other to enable them 
to discuss various problems. thereby reducing the inter- 
sectional notings ant] movement of Ales. Similarly, a t  
policy level, a joint approach is ensured for all main- 
tenance problems. 

(iv) Reduction in piw-line and delnvs tn provision~ng has 
been effected by authorising despatch of repairable 
rotables to repair agencies by quicker means to reduce 
turn-round time and thereby reducing the need for fresh 
imports. Formation of Overhaul Spem Depots along- 
side the repair agencies will reduce the pipe-line be- 
tween tbe Overhaul Spareo Storage Unlt and Repair 
Agencies in addition to reducing the timelag between 
actual consuxnptfon uui provisioning revjcwa. 



items for better supply capability as also to &uce 
expenditure wherever possible, has been introduced in 
the IAF. This system applies to high value items select- 
ed by Air Headquarters. 

(vi) Special procedure for control of issue, movement and re- 
pair of rotables (item which can be repaired and put 
back into service), which are quite costly, has been 
evolved. Floats of these items authorised for repair 
agencies and consumer units have been laid down to 
control holdings at  various levels. 

(vii) An analysi.-. is in progress to determine the fast moving 
items. Cards pertaining to such items would be marked 
with a distinctive colour code and revizws of such cards 
would be done once a month or so. so that continuous 
replenishment action can be undertaken without wait- 
ing for the normal review cycle. 

(viii) Consumabl~ stores called 'C' class store.; cost vcry little 
as compared to rotables. Their periodicity ~f zeview 
has. therefore, been changed from 6 months to 1 year 
so that mom attention can be focussed cn  review of 
rotables. 

(ix) A Cell has bcwn formed in Air Hqr.;. for catalogueing all 
the equipment in use in IAF to provide standard cata- 
logue of stoms for reference purposes, Proper catalo- 
gueing wrll not only help in standardisation of various 
stores, i t  wiI1 also assist in easy indentiflcation of items 
and In establishing common items and thus decreasing 
incorrect or  duplicate holdings. 

(x) A Committee has been formed within existing resources 
to compile a Mannual of Provisioning, codifying prod- 
sioning instructions issued from time to time. With the 
completion of this Mannual there will be a systematic 
book covering various activities relating to provisioning. 

(A) I t  has been decided to adopt commercial practice, for 
provisioning purposes by No. 30 Equipment Depot, with 
suitable modfflcation (in respect of Super Constellation 
Aircraft and Wright Cyclone Engines). The detailed 
procedures to be adopt& by No. SO E.D. for this purpose 
are under active consideration. Based on the expeti- 
ence pined, the feasibility of constituting Local Pmvk 
doning Committees for otber equipment Depots will be 
contjdend. 



(rii) The question of intraduclng mecharhation tor 
prmmhg of inventory control data at Air Headquartm 
ia elso under condderation of Oovunmmt. 



(Referred to in Para 25) 
PART I 

Components of Shaktiman truck to be manufactured in Ordnrrnc+ 
factories with foreign collaboration 

-- -. - 

S1. Component Date of Date of establishment 
No. and Coa collabora- of indigenous manu- 

tbn agree- facture Remarkn 
ment -- 

Anticipa- A d  
- ted -- -- 

I Gear Box April, March, July, Production in 6nn 
(Rs. 1,792) 1962 1 964 19'54 year was 30 pn 

month which was 
increased in the 
ncx? w x  io 50 pa 
month. Produc- 
tion in the Ordnw- 
ce factory could not 
mcet rhc full re- 
quircments and as 
such imports con- 
rimed. 

2 Universe1 June, Ahv,  Ikc. ,  According to tbc 
Jaint !962 j N 5  1967 collaboration agree- 
fRs. 943) ment aU informrt- 

tian and technical 
data were to be 
Supplied by Stp- 
tanbcr, 1962. 
'I'llcsc wm n- 
ceiwd in German 
language in Oero- 
k, 1962, and in 
En@& in Febntrr- 
n, 1963. 



~ n d  for specid 
types of iigs and 
tools rn August, 
1966. 

hLw, Not yct ly m.~c!~incs rcccived 
I 965 cstiahiish- in Slarch. 1964- 

ed. Ihcmhcr. 1966, 
arc lymg idc  for 

want of tixtures 
which .lrc still to  he 
supplic~i. 

A1.n.. m. : .\i.tchinc\ received 
I yflf; in :\upust, 1c)O.t- 

I I $87:. Jre 
1 1  wit!h tur uaC 
l l ~  M',HIL I)! !lxturcs 
whi4:}1 nre 'i~*,!itccf 
!rrvn tilt supp11aS 

- -- . - 
PART I1 

Components of SI~oktimail trucks t o  be manufactured by Trade or 
in Ordnance factories with fotpngs received from Trade 

Si. Coqwncnt and Last Ihtc  o i  cseblirhment Rcln.trii+ 
S o .  of infi~mous m m u -  

fcicturc -- 
Anticipated Actu.11 - - - - - .  -. -- ------- -.---. - -- ---- .-. 

7 T d e  
I Rubber Pad Mounting Junc, July, 

\Ks. I 17) 1963 196 
2 Wr,ike Assunhly . J a n ,  April, 

(Rs, ry6) 1957 
3 C)ilFilter(Rs.t~yj . !,ti!, May, 

1 965 8 964 
Ordnculcc Factory 

4 (hnnecring K d  , OLT., .Mo)., IBrductm in tbt 
(R3. 375) Iy63 1 9 6 5  factory i s  inrii- 

fianr and imports 
a~ntinuc, rhc Iwt 
order having bsea 
ploccj in May, 
I 967. 

5 GrnShPTt (RS. 1721 . ~ U W ,  Au3.p 
-- 1961 .--- 1966 

- 1 , " ~ -  a. _C 







Blmm Shirt Khaki Skin Shmr 
K b k i  Sd'~1r White . . to 

Sbom Light Bhu Grry . ! 5 "4 I C- 

Tznwn Ligh Rlw Grcv . 
r=* 

1% I ft l s t  26 338 
Shim Light BJuc Grey 5 5 73 10 
Bush Shirt Ccll KhkI 

'08 
6 6 9 1 a 15 

S1. Item 
No. 

QY. PV Rate Total Value 
Surplus 

Shin Maxri Grey . 
Trowen I'M1 Khaki 
Slacks Drill Khaki . 
Bbusc Shirt Khaki 
Skin Short KhJi  . 
Solwar White . 
Kamiz White 
Shorts Light Blue Grey . 
Tmwers Light Blue Grey 
Shirt Light BhrcGmy . 
BubSkitt GJlKhrrLi . 
Shoa cr;tlw Whitc 
Shorn Cmm Brown 
cmc8Bromr . 
Socb (=onon W i  . 

Rs. 
6410.744 '61 
87,94,827- xo 
~7~55,444** 
~,?1,m-x6 
~ 1 5 1 , I g l ' Y  
W2,zbb74 
942,826.85 
445,674 -45 
:,-I *& 

s,~s~=*M 
1 4 4 ~ s s - @  
1 s%974*4) 
4 w - 4 4  
67454- 

4 4 4 4 * =  



1. 1.4 Ministry of Defcnce, The Committee recognise that for various rewas the country 
D ~ P ~ L  of Defence will stand committe8d to a substantial outlay on the Defence &or( 

, Production in the yea- to cane. This lends importance all the more to the 
necessity to plan the outlay judiciously and economically. The COP1- - mittee would l ike to commend in this connection the following lines 
of approach: 

( I )  The Armed Forces will have to be provided with grretet 
Are power and the equipment pulicy in this respect wiU 
have to take note of the rapid changes in technology thai 
are occurring. However, before new equipment is acept- 
ed fur use, it will be necessary to recopbe that it will 
have to be tested intensively in Indian conditions and that 
the forces will have to be traincd in its use. 

( i i )  Equipment for the Armed Forcea is not fa be viewed as 
an item in itself; it is plrt  of a system. Beforeits 
addition to the armoury b cans:tlered, it WU have to k 



examined whether it will add to the complexfty and ca& 
of maintenance. A multiplicity of typea will undoubtedly 
cornpllcate the problem of maintenance. 

(lli) The provision of new types of quipment will have to 
take into account the need to provide r ready bank ai 
q w r e s ,  be& on a realistic assessment of requt~ernenta 
u a h  the need to train the maintenance staff thoroughly 
in repair and maintenance job .  

(lv) Before new equipment is introduced, there s W d  be r 
csrehrl examination of its merits vCP-ads  existing eqdp 
ment and of Its suitability for tasks laherd in the light at 
existing knowledge and expertbe. Equipment which may 
csa# to be consfdcred suitable for frontline troops may 
have to be kept in reserve for Reserve Forces In the 
~ d a r y  sectom which may have to be mobfllsed in en 
-gancy. 

(v) Ratfonalisatjon of demand and r t a n d a r d i m  of m m  
what similar artfcles required by different Strvfccs aght 
help to make the programme of ploductton Eeonnm!c. 



8 1.19 Irllnlrtrg of Dehncd 
lbance (Defence) 

4 1 .la mmtq sf Defence/ 
Dcptt. of Defence 

t Roductlon 

The foregoing consideratio: hatra te  the need for an inte- 
grated approach to the problcu. equipping the Armed Forces. The 
experience of some other coun: 2s ind~cates that such an lapproacb 
to problems has been considclan ry facilitated by the introduction of 
the Planning-Programming-Buttgetting oystem. The Committee 
would like it to be examined how such a system could be of assist- 
ance in effecting better coordination and implementation of Defence 
P- a 

The Committee cannut too strongly emphasise the need to 
effect economies in Defence expenditure consistently with the 
requirements of security. While they e re  happy to learn that 
economies of the order of Rs. 52 crores were eftected last year, they 
ore of the view that a systematic exercise will have to be conducted 
covering distinct areas of logistics management in a phased manner. 
The aim should be producing in the country what we need, buying 
what we cannot produce, "buying at the lowest sound pricen end 
"reducing ojwrational costs''. The Committee would like in this con- 
nection to commend the suggestions made in the Report of the Team 
of OfRcers who visited the United States of America fm the in* 
duction of a phased programme of cost eflectiveness. For this pur- 
pose, it is imperative that training facilities in different branches in 
mamgement and cost eflectivenc~s techniques are suitably and 
speedily augmented. 

A basic factor in any cost effectiveness programme would be 
computerisation. The Committee would like the ILbinistrg hi ttrfr 



kmmcdon to cxpcdits progrem on the pilot project dudy 
inventory control through electmnic data pmcessing system which 
was introduced in the Central Ordnance Depot, Delhi Cantt. last year. 
The aim should be to extend this facility expeditiously to other 
centres in the Ught of experience gathered. 

Tbe Committee are glad to observe that both the Mfnfstry of 
Defence and the Department of Defence Production are alive to the 
need to make the country slf-reUant in the matter of armaments 
and equipment requmd by our armed farces. However, os rtsted 
by the Defence Secretary, "we have yet to go a long way before it 
is possible tu attain the comparative &f-sufBciency which it is 
possible to attain." 

In the Committee opinion, the development of indigenous p m  3 
duction of items required by the Armed Forces is a crucial factor in 
Defence prepurcdness. There is, therefore, need to pool the produc- 
tion resuurces available both in Governmental as well as the private 
rector and to cnliot the assistance of skills and capacities that the 
private sector wers, particularly in the engineering and chemical 
industries. 

In the Committee's view, this requires the formuhation of 8 
carefully prepared industrial mobilisation plan in liaison with the 
trade and with assistance to Industry to enable them to funiUurire 
themltelves with the techniques of production and quality conM that 
would meet Defence requirements. . .- 
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7 121 we ofD+lenrr/ No lesr important Is the need to encourage research in indi- 
Deptt. of Defence genow design and indigenous manufacture so that weapons and 

Production systems which are suited to Indian conditions are developed in the 
national interest. 

f i e  Committee fpel that apprtxiable progress has not been made 
in otl-loading to thc trade items avail*3ble in the market at a cheaper 
price. If productioi~ far Defence requirement is to be 'indigenised' 
speedily, it is esser~tlal that sustained efforts should be made to tap 
the industrial caparity available in the civil sector, more so when 
that sector has bet n able to supply s~rcce:sfully critical and sophisti- 
cated items required 13%: Defencc. 5 

In this connection, the Committee would like to recall their 
okrva t ions  made in their 18th Report (Fourth Lok Sabhs) that 
Chvernment mav consider seriausly whether itrms whieh are avail- 
able at a compn~tivdy chrap price from the trade and where there 
is no rtsk of the supplies falling at  a crucial time, may not be 
obtained from the civil sector. Thc Committee had then dm paint- 
ed out that procurement of defence supplies from civil industries in 
peace time had the added advnntag~ of p~ovidin5 a cushion for 
increasing the supplies at short notice during an emergency. 

8Q 1-M The Committee note that a Department of Defence Supplies hm 
in Nsteqce since 1965 and has been c h a r ~ d  with the.*& of 



mmumg!ng indigenous production of Defence !tams which are 
bdng fmparted. That Deprlrtmcnt should pay sustained a t t e n t h  to 
tha quesHon how best the resaurces available in the civil sector 
cadtd bc tapped in an incrcadnq measure. 

11 1- Dsptt. of Defence The Committee also consider that Ordnance factories should eon 
Produetfan centrate on prrducing vital and critical items for which capedty is 

tither not available or  cannot be established in the dvil sector for 
various reasons, leaving it to the trade ta supply common user It#ns 
far clvll and defencn purposes. 

The Cnmmlttee c m  hwdlv over-emphw:s~ the importance of 
ndwnce planniny and p r o g r a m m l ~ q  a! p d u c t i o n  In Ordnance Fa* 
torits with R VIOW tn e n w r i q p  utilisatinn nt a s d s  both of men and ,. 
mmchinty in A mmt Cefr!ent r n ~ ~ ~ n e ~ .  Thcv not* that the Depsrt- 
mmt d I)Pfence Pmductiw hnq rrcentlv inftiat~d steps in thh d m  
tfan fn the Itght of thc rcrommmd~tirms made bv rr S t t e  Team 
which was set rrn in purcllanw nf t h ~  rern*,inl~rrl8tionr mtdnned 
in the Sivtetmth and Ninetecnth Repqrts oC Priblic Accounts Cam- 
mtttee last year. 

The C3nnrnittc.c. wotild like in thin cnnncction to d r ~ w  atten- 
tfan to their ohwmmtfons in their Fifty-Second Report (Fourth Lok 
Sahha) where thnv have supgmt~d that white allocatinp! the work- 
ladd the pr&uction cost frrctnr shatrld be kept cantinuousty fn view. 
Better programming caulti nchicvd bv the w e  of computer fad- 
11th which have been made available to the Director General, Ord- 





16 1.U M k h y  of r)ckrcc The Committee note that in Br~tain no centralised purchase 
Deptc.of Defence agency exists and that each Ministry/Department is free to make its 
Production. own purchases (excluding Aircrait and their spares). Interdepart- 

mental consuitations, however, do take place in regard to the pur- 
chase of items of a similar nature. While the Committee concede 
that the existing arrangements for procurement of Defence Stores in 
India through a centralisrd agency, wit., the Department of Supply 
(Director General, Supplies and L)isposals), might be of advantage 
in the interests of economy, tiley do wish to emphasise that while 
catering to Defence requirements time is of the essence of the m a t  
ter. Gwemmcnt should, therefore, devise a machinery which would 
ensure the procurement of high priority operational items with the 
least possible delay. The Commdttee consider that one method of - 
doing this would be to act up a high level standing Committee COIL- 
drting of the representatives of the Department of Supply, the X U -  ' 
istry of Dcfence/E'inance (Oclence), Department of Defence Produc- 
tion and Department of befcnce Supplies to act as a clearing house 
for indents of th~s  nature so that in appropriate cases they could 
give authority for direct procurcmcnt to save time. 

M l n h y  of W(n rc The Committee observe that as a result of the measures taken 
by the Ministry during the past yt?or considerable progress has been 
made in the disposal of surplus/obsolete stores. The Committee, 
however, flnd that the value of stores yet to be examined by the 
Inter-Services Technical Team has doubled from R s  3.14 crores as 
on 30th April, 1067 to Rs. 6.42 crores as on 30th April, 1968. T'he 
Committee, therefore, urge the Ministry to pursue vigorously itr 
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a r t s  to accelerate the pace of examination and disposal of t h e e  
starta. So far us the disposal of MT spares is concerned, the Cam- 
mtttee would like the Ministry ta Issue instructions to the Depot 
CWnmanders to have them acgrcgated make-wise, expeditiously, so 
that their dispos~l is fncilitatcd and hcttcr value is obtained. 

18 t *63 Mi n a try of Defcna The Increasing incidence of surpluses raises a question whe- 
ther the existing tcchnlques of inventory control and management 
are effective. The Committee would like in this connection to draw 
attention to thclr obwvations In their 43rd Report about the nted 
to ntinnaltsc the exi.tlng techniques and to introduce modern 
methods of ~ r c ~ v l s f o n i n ~  and stores control. 

t9 t 4 6  m. d Dchce The Cnmmittce note that substantial economies by way of 
~ ~ ~ M ~ m r Y  of curtailment in the rtrrngth of the gazetted and non-gazetted staff in P i ~ l o l  (Defhoc) the Omce of the Director General, Ordnance Factories, have been 

suggested by the Stnfl fnspcctlon Unft of the Ministry of Finance, 
but theft recommendations have not been found to be worksble by 
the Director General. Ordnance Factories. The q u ~ t i o n  of imple- 
mmbtlon of the suggestions !s, however, stated to be under active 
c a d d e n t i o n  f n consultatfon with the Director Genera', Ordnance 
hctwrw and the Staff Inspection Unft. 



The Committee would like Government to Wise the matter 
at  an early date and effect maximum economy eonsistsntly with re- 
quirement6. 

The Comm~ttcc turther sugg~s t  that there sbould be a stand- 
ing arrangement whercly the requirements of staff at the head- 
quarters of the D1recti:r Gcneral, Ordnance factories as well as the 
productlori un~br (mamy ordnance factones) which have nut been 
examined hy the S!afl 1nspc.ctum Unit, arc periodically erumined 
at n htgh tttvel to clfcct all possible economies consistently with the 
n w d  fur nrnintamng afUcient production. 

a 2-38 Wrtt of l"krc cu pro :uctio.l. 'me C..mrr.Littee arc not a t  all happy about the situation that 
 hi^ dcvelopcd corlcerning Shaktirnan Trucks. They note that there 
has been a cotrslstcnt shortfall in the production of Shaktiman - 
trucks itr relation to Largets fixed I t  was stated by the Secretary, 
Uepertrnent of Dclcnce Yroduclron, that the "practice" has been to 
flx the targcta on the hlgh side, but the Committee observe, that, 
even after the annual taryet of production was scaled duwn in 1967- 
WJ from 1 . 5 0  t o  1,200 trucks, pt'tduction has coli:in.cleti to lag be- 
hind the targrit. 

13 7 '39 -do- The shr)rtfalls 111 pi-ntltlctlon h a w  beat1 attributed mainly to 
defccla tltat develop d rtertam rnRjor components of the truck 
1:kc pi .trill as.jemhlv, #car I~tlu and trnnsfer case which ere now be- 
Ing tndigy~mus y ~ J I O ~ \ I C C C {  'I'his e ~ t d i o n  cnlphasifes the necessity 
for a strict nnd cantinued watc'h hy the Department over the quality 
of indigenous components and quick and timely action to rectify the 
shortcomings noticed in these components. - - -7  - - _ *  - -_- ---*-I - --- .. -- . ---.- -- --. --.- 





a6 a . 4  do- 

a8 3.44 do- 

The Cammitt- would like the Department of Defence Ro= 
duction t:, ensure that I ; ~ : I ~ ~ c ; I ~ , L I F  piudazti~n is speedily established 
and that rigorous quality . . m t r J  is maintained so that the parts in- 
digenously ptwfuced can be UP& !n the trucks 

Apart fmm quiility cotrtrr,l, there rs aiso a compelling need 
to cnforzc strict cost contml. The wc;t of a Shaktirnan truck as on 
!8th July, 1967, was Ri; 6:!,642, as against which the nf a civil 
Wuck procured by the Army was Rs. 51,000. I t  was stated by the 
Department of Dcfencc Production that certain of its featorea make 
the Shaktiman truck 'sutwrior'. Thc Committee would like the 
Department of Defence Production to examine how best the o s t  of 
the Shakt lmn tmck cor~ld bn brouqlrt down through grstemetic cart 
rontrol at every stage o f  prodrwtion 

So far as the project for setttng up a nt8w full fledged unit in the 
State Sector for manuf:lcturc of Shaktimnn Trucks as well as Nissan 
trucks and patrols is crrnccrnd, the Committee would like Govern- 
ment to give cnreful cona!r!cratinn to the following factors which 
have a b d n a  on thc wnnnmits nf the ventum: .-- 

(t) Accurding t~ the informstion given to the Committee, the 
proposed unit would be producing 1,100 trucks per month 
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so that it could ! a h  advantage of economies of scale, Thfi 
Army's requirement for trucks over the last six years has 
vnrIcd from 5,200 to 9,600 trucks per yew-. It is, therefore, 
ubvicws t tu t  p~:btluction at an economic level cannot be 
sustrrincd on the strength of demand from Army alone. 

( i i )  I f  t!lr p r ~ p ~ ~ d  unit is geared to a level of production 
which dcmilt~d frnrr? Army alone cannot sustain. it will 
inevitably have to look to the internal and export markets f 
to kcep its production going. The internal market is be- 
Ing catered to already by units in the private sector which 
are at  present producing trucks at cheaper cost than the 
ordnance fnctarien. The unit carmot. therefore, compete 
with privntr? srxttrr units unless the existing level of cost 
is p r o p ~ r t i t r r a t ~  brought down. The scope for such re- 
duction in coat, and th? ccamptitiveness of the truks pro- 
duced at such r~~furrld r w t s  v:s-a-vis trucks produced in 
tkc private scvtor i t * i I l ,  thercforc, require very careful 
ammination. 



( i i r )  So far 3s export markets are conccmetl, the dab 
furnished by thc Department about the ex-works 
prim of bath Shaktiman and Nissan trucks show that 
these prices are at present higher than similer price8 of 
trucks prcrcluced in Germany and Japan. Admittedly, 
there m y  be a reduction In internal prices if production 
is established on ;I :argcr scale, but it will still have to be 
constdercd u8hcthc.r the prices will even then be compcti- 
tlve with those at which thc collaborators are at present 
r:rcductnp thrn~ .  Tt~t* other wint is whether the terms 
of the collaboration apeenwnts Icaw scope for exports on 
a .scalr that would be necessary. Anothcr point no less 
rrnm>rtmnt ip how potential export tnarkets which Govern 
mcnt have in view are at present being served and whe- 
thcr thc proposcd unit w i t 1  bc able to compete with exist- 
irlg supp1irt.s to those markets on equal terms. 

&his try  af Dcfencei Thp C o m i t t ~ c  note with regret that the Director General, 
89 a*38  

b y : t  of Supply Supplies and Disposals placed an order with a flrm for supply of a 
large sized gas plant without adequately verifying the flrm's capilc~ty 

--'.-- - x  - - -  >. ---- --n - - - - -  - . --- - - -- 



-_ "^ _.I- . - __ .__._-- _ -  -". -. - --. - 
f a 3 4 ---- - - . - -  - . -  - - -- -..-- - --  - . -- -- - -- - ---- -. 

tn execute the work. What i s  surprising is the fact that a printed 
brochure given by the lirrn about various institutions to whom they 
had supplied gas Llolders and KiIs plants on a "laboratory scale" was 
considered ns adeqrtotr* p r t d  c ~ f  thf*ir cnpncity to fulfil their contrac- 
tual  commitment 

30 z -cy  Ministry of Vefena ' 'I'he C'ornr~attw i i o t c  that thc gas plant i s  stil to be commis- Ikpt t. of Suppi?. sioncjd o\*er four y i a  1,s after the* srshcdu lcd date of its commissioning. 
Prc1itnin:ary trials with thv  Want huve brought to light defects which I. 

% t tw fi1.m lias bmti askccl to rectify and (hvernment  is, therefore, not 
in pjsition to say w h m  tho plant is likely to be put into operation. 
Ttw Committee wc~uld like to \H! apprised vf the progress in this re- 
gard as irlso thcs ac4ic.m takcrr against the firm. 

(he point arising o u t  of the information furnished to the 
Crmunittcr n e d s  mention. h r  to non-commissioning of the gas 
plant. (icwwimcnt have bwn forwd to buy gas from the market. 
While the c c d  of prcxluction of gas from the gas plant as originally 
estitmtcd was lowcr than the price at  which gas is being purchased 
in the rnarkct, t l w s r  estirnatvs w c w  b a 4  on certain data regarding 
the cor,t t r f  f u r n m - ~  otl mrl rlirwl r j i l  i ~ h i c h  arc nu longer valid In 



vtcw of t l~c  sul~ctarrtl;il incrcasc- i n  thr prices of thesc oils, it needs 
c~xnminotioti w!ietl:w- the Plant i:oul(I bc able t 1 produce gas at rates 
conrparable with the market r a w  

Ministry of Ikfau-c The Committee observe that thc factory contracted originally 
for a demand of 14.000 KVA \sltlch wns later reduced to 5.000 KVA. 
Evcn the rcuiuced demand has turncxl out to be a gross over-estirna- 
tion of rqulrcments Over a period of four ytars ending July, 1968, 
the payments for clertricitv nn the basis of stipulated percentages of 
contract demand cwccded by Its 8 27 lakhs the charges that would 
have been pevablc t r n  fh basis of actual consumption. The Cmmit- 
tee note that this uuestiorr o f  wcess oayment as well as the payment 

r b f  certain charges drtnandrd by thc* Electricitv h a r d  at the time 
of reduction of the contract dtmand to 5.000 KVA are under discus- 
sion They would l ikr to iw i~ppriscbd t ) f  t h ~  outcome of the efforts * 
in this regard. 

33 2 - 7 3  l k p l  ftf  1 k f w c  product i1:- The Commi t t c v  chsw-vt* t hit t ( I I W  to un-coordinated planning 
in t ! ~  matter of pwis ion  o f  housinr! nccommodation for the staff 
employed i n  thr fit(.tory. a Hi~cI~t*lor~~' ;1It*ss constructed at a cost of 
a b u t  Rs. 3 lakh.; has hecw Iyinl: ~~n-oc-r*upit~d *.inca October, 1966. 
The yrogrammcl for C O H S ~ ~ C I C ~  io11 c ) f  t1 iv  M i w .  which was intender1 
for housing junior trfVc*crs, w:rs ; d \mccd  so that it could be used 
by officers. foreign t~hnic.iittls :illit other senirw staff posted to the 
factory for installntion purpcws Due to n delay of more than 2 
w a r s  in construction, this objwti\*c. could not be realised. The ulti- 
mate objwtive o f  thr* Mcss twine used to house ofticers employed on 



production work has also not been reelised as there is "surplus 
accemmodation even In residential quarters" that were separately 
put up and the tempo of productiori in the factory has been well 
below the original expectation. The Committee would like it  to be 
examined why the programme for provision ol accommo&tion was 
not coordinated with the programmc of productian in the factory. 
Government should also take steps to ensure that such instances of 
lack of corwdination do not recur. 

Iloptt. of Ikfcncc The Committwb fail to understand why wnen the Air Force 
I 'rod~~t  io.1 authorit~cs had r.lcariy tndicatcrl i n  January, 1965 that unheat- 

treated bombs would not be acceptable to them beyond Much, 1968, 5 
the Ordnance Factory prducing these bombs continued to supply 
them till, April, 1966. I t  is rcgrettablc that this should have occurred, 
particularly as thc Factory hild bv then (December, 1964) dweloped 
facilities fat heat treatment of bombs which were capable of meeting 
"the actual requirements of the Air Force almost fully." The Air 
Force finally decided in March. 19fM not to accept these bombs in 
view of the "very hrec stock" that had by thet time accumulat- 
ed. By that time bomb bodies c~mponcnts  valued at Rs. 12.20 lakhs 
had also accumulated wlth the Factory. The Committee consfdcf 
that if prompt acttan had been taken to stop production of unheat 
treated bombs after the rcquisitc capacitv for heat treatment was 
established. i t  might have bcen possiblc to reduce substantially the 
accumulrtion of unhcat-treated bombs with the Air Force as well 



w the factory. The Committee trust that the Department of Defeats 
Production will issue instructions to ensure that such instances do 
not recur. The Committee also hope that the available bomb bodies 
will be put to the best pcmible use. 

The Committee observe that a deficiency jn stores to the 
tune of Rs. S lakhs came to light in one of the ordnance factorien as 
a result of stock veriflcation. It is regrettable that physical verifi- 
tion of the stock In the factorv was not carried out for two conaecu- 
tive years. i.e., 1961 and 1965 and that a false repurt was seat 
to the Director General, Ordnance Factories that the verification for 
the year 19644i  had been done. 'I'hr Committee note that, though 
r Court of Enquiry which investigated the case found the deficiencies 
to be attributable to wrong book-keeping and held no specific indivi- - 
dual to be responsible. a fresh Board 01 Enquiry has since ban * 
constituted by Government to invt*st igrrte the case and pinpoint 
indlviduliindlviduals responsible for the shortage. The Committee 
wo~rld like to be apprised fur tlwir flndings. 

Thc Comtnittcc desire that in the light of the edvice given by 
the Ministry of Law the Department of Supply should take measures, 
without further delay, to recover the loss caused to Government 
thmugh the default of the contractor. 

The Committee note that action is being taken by Gov- 
ernment againat the offleer held responsible for not carrying out 
proper Inspection before passing the logs. 



38 3 '  87 ,winistry ofikfena.  The Committee arc surprised that provisioning of uniforms 
for the National Cadet Corps took place without regard to the fact 
that there was a consistent shortfoll in recruitment every year in 
relation to thc autharised strength. It is also regrettable that, in 
the course of provisioning, an arbitrary reserve of 20 per cent for 
"wastage" was pravided for without any effort at ascertaining what 
the actual "wastage data" was. In the result, there has been an ac- 
cumulation of surplus garments, the value of which amounted to 
Rs. 1.23 crores allowing for the fact that part of the stock might not 
be altogether new. The Secretary, Ministry of Defence, himself ad- 
mitted during evidence that "there had not been a systematic a p  
p m c h  to the question of provisioning" in the National Cadet Corps f 
Directore tc. 

The Cornmittec note that the Ministry of Defence have since 
overhauled the  system of provisioning to take note of actual enrol- 
ments in the National Cadet Corps as also the actual wastage data 
in respect of uniforms, based on information about their condemna- 
tion The Committee trust that this  would help in avoiding the ac- 
cumlation of surpluses and that the provisioning procedures wil! be 
kept undcr constant revivw tn the interest uf economic inventory 
manogemmt. The Committee h o p  that the Ministry would also 
puntre vigorously the question of disposal of the surplus stocks 
which arc not likely to be used by the National Cadet Corps in the 



heal- futurc und arrange to haw thcrn tra~isferred tu other organi- 
sations 4.9. the Civil Defence Organisation, the Home Guards, the 
Central Hcscrvc Police and the h d e r  Hoads Organisation. 

The Comrnittw note that tl.1 1961 Parka trousers were being 
16;sued 011 ii very restricted scale t.e., to troops on static duties in 
@xtremel~ cold regions. The decision taken in November, 1962, to 
issue thtm or1 a largcl scale to troops on operational duties at high 
altitudes, therefore, involved a major change in the policy of provi- 
si<miny warn1 clothmg. While t h e  Committee are prepared to con- 
cede that In the situation thcn obtaining there was not much time 
lor tr~als, they are not able t o  appreciate why adequate follow up 
action was not teken t o  curtail the manufacturing programme when 
the Aeld trials carried out as early as January-February, 1983, re- 
veakd that thv trousers werr "tor) heavy and cumbersome for all 
active duties." 

The Committee further observe that soon after the supplies 
against the first order were completed (November, 1964), another 
order for supply of 1.40 lakh pairs of Parka trousers, 1963 pattern, 
was placed on thc Director-(hneral, Ordnance Factories in Decem- 
ber, 1964. The Ministry h a w  nut been able to furnish to the Com- 
mittee information regarding tiw number of trousers actually issued 
to troops till Dcwmber, 1961. It is, therefore, evident that this 
order was placed without taking into account the actual number of 
trousers issued to troops till thcn and without ascertaining the posi- 
tion a b u t  their actual utilisation. 



42 3'54 The Commit ttw fwtiwr notc that whcn these trousers were 
Issued to troops on a !arge scale in the winter of 1W-65. it was found 
that they were "not very popular with troops." A decipion was, 
thcreforc, taken in February, 1966, to reduce the scale of provision- 
Jng from 190 per cent to 5 per cent in pursuance of a suggestion re- 
cdved from the Eastern Command in June, 1965. It is a matter 
for regret that it twk  eight months for Army Headquarters to come 
to a decision after the matter was referred to them by Eastern Com- 
m n d  end that in the mcwiwhile no effort was made to curtail the 
manufacturing programme for thew trousers. 

t 
The Committee hope that the Ministry of Defence will make 

all possible efforts to put the surplus stock of Parka trousers to the 
best pcmible use and to dispose o l  raw materials which are no longer 
required. They hope that this case will serve as an eye opener and 
the Minirtrv will rnsurr that in future such instances of gross over- 
provlsinnin!! ds, not recur 

The Committee observe with concern that a large number of para- 
chutes valued a t  about Rs. 7 crores were held in stock in January, 
1968. Even after nmviding for reserves and rcauirements during 
the next 2-3 years, it is obvious that there is ample stock of p~vs. 
ohutm which sumlus to requiremme. 



In the Committee's opinion. this situation was caused by the 
unscientific provisioning policy that was followed. While assessing 
the requirements in 1962 and 1963. retrievals were taken as 25 per 
cent of parachutes dropped without testing the accuracy of *is as- 

sumption with reference to empirical dcta about retrievals. Even 
after it became clear in 1964 that retrievals were on r 
larger scale than assumed. steps to curtail production in the 
ordnance factories were taken only half-heartedy in stages between 
July, 1964 and Ft4)ruat.y. 1967. The over-riding consideration ap- 
parently was to keep the ordnance factories busy, but this washard- ! 
ly the* test way of doing it. The consequences of the policy followed , 
would Ix vvidrmt frum the fact thiit. apart from surplus parachutes 
that hiivc* suc+umulated, the urdnanw factories had acquired stocks 
of materia's worth Rr;. 72.12 lakhs for tht? production of these para- 
chutes which tv tw rendwed surplus to their requirements in May, 
1W8. Of these, stocks vuluc~d nt Its. 28.63 lakhs only have been 
"earnrerked for utilisiltion or err likely to be utilisd." Part of this 
material (the v;rlue of which is yet to be intimat& to the Commit- 
tee) was in~purtcd. Apart from thc* morwv expended on these stores, 
the money expended on the staff employed on the production of 
these parachutes has also largely turned out to be avaidable. - 



# 3\78 .Wniarry of 1)efer.c~ 'rhc c t m ~ r n ~ t t c ~ t b  wrwltl  like the Ministry of Defence to assess 
realiatival:y the nlunbcr of parachutes rendered surplus and to take 
expwiitinus 4 t . p  fnr thrir disposal to civil users k f o r e  the shelf, 
l i fe  of thew* y;traclrutcs vxpirm. Raw materials which have turned 
out to tw surplrrs to rcquiremcnts should also be speedily disposed 
of. Government should alsa take thc lesson from this case 
of the need to put provisioning procedures on a scientific basis to 
avoid rc$stlg and wastrrtitl nccumu'ntion of stocks. 

Thc C'nmmittw ha\.t- enrlicr in this Hcport recommended a high 
level rrvicw of provisioning p~wedurerr for the Services so that the - 
system could hF effectively streamlined. The Committee would like '8. 
Governmimt ta take an early action on this recommendation. 

4 3-95 5wiry of Dtfcrcc; Thca Cotnrnittw fvet that pr(rc.uremcnt of defective stores 
i k p t t  of Supyl; that cxcurrcd in this caw could have been avoided had the India 

Supply Mission Wnshingtoti as well as Army Headquarters exercised 
due cart1. 7'hc ~nrlimt for the storcs was raised on an urgency basis by 
Army Htedqtrarters In I . ' ~b ru ; i~ .~ ,  1964 and a contract was placed by 
the lndia Supply Mission with a firm in July, 1984. The India Supply 
Mission 1ver.e aware. a t  thc time t h e  contract was placed, that simi- 
lar stores suppl~cd by this firm against an varlier contract had been 
repr~rtvd hy Army Headquarters to he defective and that the ques- 
ttcm of acwptability of those stores was under consideration. The 
India Supply Mission thcmsclves had, in fact, drawn the attention of 
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Arm)- 1ieadquarlcl.s t~ this pwtiotr in a cotnnaunication they sent 
in Februav, 1964, on another ordinary indent for these stores on 
which they had for this reason suspended procurement action. It 
is, therefore. not clear why the Mission chose to  place a contract 
without spccific clcarancc! from Arwy I.Tc:ldq~rarters. The fact that 
the indcnt in qucstion was "urgcnt", whereas ihe one on which pro- 
curement a<-tian was suspcndcd had been categarised as "ordinary", 
should have mndcr nu differcncc as the question involved was whe- 
ther or not thc carlicr supplics were dof~ctivr. 

The Comrnittce arc also at a 1ws tc, itnderstend why Army 
Headquarters failwl t o  glvr* npprclp I R ~ P   instruction^ to the India 
Supply hlissic~n, c b \ m  nftcr the latter had specifically addressed them 
in the matter i n  Izchnlnry, 1964. Army ticadquarters became aware 
of the drfrcts in the supplies in Dt~rc~rntwv. 1M3, i.e, even before the 3 
indcnt fcw thc subscqucwt lot was placed. They could. therefore, 
have w ~ l l  instrwtcd the India Supply Mission not to place the orders 
with ttrc firm till ttw qucstion of thr* n c c ~ p t a b i l i t ~  of the earljer sup- 
plies wus s ~ t t l ~ t i .  111 fnct, it took Army Headquarters eight months 
to rcyy 10 1ndic1 Supply Mission's wmmunication on this point and 
hv that time lndio Supply Mission llnd alrrrrdv placed the contract. 

'l'hc, Cornmittre would likc both the Ministry of Defence and the 
Tlepartment (d  Snpply to investigate thc various lapses that occurred 
at various s t a p s  in this cast. and to fix responsibility for these. 

50 3.1437 Minkry bfcrlc- Tht* Ccmmi t t w  arc. not happy t h ~ t  staff were posted to two 
hospitals in excess of requirements and without regard to the fact 



that adequate facilities had not been developed in these hospitals. 
It has hem stated that the stan were kept fully employed, but the 
Committee observe that the Ministry af Defence themselves express- 
ed the view that they were "not fully satisfied'' in this regard. The 
Committee hope that as a result of instructions issued, it will be en- 
surd that staff ere posted to the units in phases ~ctrictly "according 
to work-load. actual or expected, and the availability of facilities." 

3 1 3'114 .Wnbtry of Deftwe The Committee note that the ultimate requirement of land 
in this caw is not Ifk~4v to be for various reasons more than 15 acres 
as against 684 now under requisition. The Committee trust that the 
authorities will take speedy steps to d~requisition the remaining land oa 
as soon as i t  becomes surplus. 

Worn the information furnished to the Committee, it is 
seen that a number d plots of land with the Army and with the 
Bhvy are lying vacant at various stations. The Committee would 
like the question of dehiring'drrequisitioning of these plots of land 
to be speedily settled. 

In their 15th Report (Fourth Idk Sabha), the Committee 
had drawn attention to certain cases of un-coordinated planning in 
requisitioning land. They had suggested that every care should be 
taken to see that land is requisitioned only after the m t  careful 
considerntitm of requircmcnts and thnt Government should redew 







The C~)mrnittee cannot tirlp feeling that the scheme wm 
c o n c c ~ v d  and executed wittioirt a propcr detcrminetion of r equ i r e  
ments o r  prloritics nt  imy s t n p  Thc scheme. thc cost of which was 
rJ~nr;rttd as Rs 130 crow.;. \v~.q formulated at a meeting of a Board 
uf Ofliccrs Iwld I~ettvc-ri the 9!h :inti 12th June. 1965. The decision 
at thts meeting was thiit thp sc*hc.mc should mver the development 
o f  wattb! resource.; :it station 'X' as \vcll as station 'Y'. as the total 
rcquirmwnts o f  wittt.r for the Arm?: wenu estimated to exceed the 
known I esourws a ?  station 'S'.  However, the investigation of the 
watt*: rcssouri-L-s ut station 'X' hy the Geologist took place 
~ m l y  t r r l  241h J i aftcar the scheme was formulated. 
'I'lw Superlntetrtling i;cdogtst had, a f tw  examining this re- . 
port, suggested that the vtelti :at sttrtitm 'X' should be tested 
beforc yruwxiing tc, dz*velop the \vatcar I-csources at  station Y'. w 0 
Thew is, hrwc~vrr, nothing otr wrortl t o  itidicatc that any attempt - 
was made to rt--iletc~minr tlw priorit~cs of the work in the light of 
this suggrlitiwr I t  is c t l w  s~gniflcnlrt that. nfter water resources 
were developed buth at st;rt:crn 'X '  and station 'Y'  for supplying ap- 
proxit~lately 4 Inkhs c ~ f  g:~llotls :I 1l.r~ t11c actual supply that was 
rrrade during t h r  foul years 1.nilin1: I9ti7-68 varicd from 13.000 gallons 
a day t c ~  28,500 g,tallons rt dl\ . .  1~ : I \ ) L ) L I ~  3 tenth o f  the safe 
yield' of thrcir- w t  of five' I , ~ t  X'. Tt is also signifi- 
corlt t i  "ill spttc ~ r f  dTul t ". t 1 1 t l  hlirlistry o f  Defence have 
riot bccri I lo  osciW;~in I :  the rtquirenwnts of water 
for  t h r  Army i t ]  t1 l i . i  I :~ctunlly were and how 
they werrb w,rkt*t! out FIari t 1 1 ~  cc.hi.nw tcrn  preceded by a survey 
and been t?xecutetl on t i l t s  li w s  ~iiggt~sted l)y the Superintending 
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Geologist, an  cxpcnditurt of Hs. 59 lakhs incurretl an  the deve'op- 
rncnt of water resources at station 'Y', which have largely remained 
u n u t i l i d ,  could h ~ v c  hrcn avn id~d .  

It was stated Ivy a rcprcwntative of the Ministry of De- 
fence that the w i ; was c!xtw~tcd its R matter of operational urgency 
and that th r rc  w t i  no time for a very detailed survey. The Corn- 
mittcc arcl, howcvvr, unable to acscrpt this explanation. Between the 
tim the Hoard rwnmmended the work (June, 1965) and the work 
commenced (Scptcmber. 1965). there was an interval of more than 
threc mnnths during which the yields of wells at station 'X' could 
have been tested Morcovcr, as against 8 months during which the w 

0 was plonncrl to he execu t~d ,  the execution was spread over one N 

and a quartcr years and d u r ~ n g  this period also the yield of these 
wells could have been tested and prioritres redetermined. The Corn- 
mitt* hope that the Mtnlstrp of r)c-fence will issue suitable instruc- 
tions to ensure that such instanws of hasty planning antl execution 
of work do not rccur. 

hlininrv of ~kf'',-~- The Committee note that  over 13 per cent of the cement 
Ikprr. of Supply asbestos ~ I ~ P S  valued at Rs. 50 50akhs supplied by the contractor for 

hying the mains for this scheme burst a t  a pressure far less than 
that specified in the contract. w e n  though the pipes had been inspect- 
(d and tested by thc Director General, Supplies and Disposals before 
supply. As the matter is stated to be tinder police investigation, the 
Committw reserve thrir cnmrnents pending outcome of the enquiry. 





63 3 J* Minis: ry at' I )F~CIICX Thc Uornmittce note that the local ofliccr in this case depart- 
c<l from thc authoriscd gcncrnl specifications for certain work 
without rquis i te  approval. In the result, e n  extra expen- 
diture o f  HS. 1.12 lakhs was incurred. The Committee would like 
tlw Ministry of  Def twe  tn @xmincs in thc light of all the circum- 
stances of the c a w  whcthw any  furthw action is called for. 

Thc Committee obscwr that an Air Force Station paid elec- 
tricity charges from Septctnlwr. 1965, till January. 1967. on the basis 
o f  75 per cent of the maxinlum contract demand, t k  .SO0 KVA, though 
the actual consumption was not more than 100 KVA. I t  has been 
statcd that the connected load was 250 KVA and a further load of 
250 KVA was anticipated. The anticipated load did not, however, 

1: 
materialil~t! due to a change in operational requirements, which was 
"indicated" by the Command Authorities in January, 1967, It is not, 
however, clear how. whcn t h ~  rhangc? in operational requirements 
was 'kindicatcd" t m l s  in J;rn~l;~ry. 1.967. the <;arcison Engineer could 
haw ~pprca;rchcd thv I.:lr.c.!ric.itv Hwrd for scaling down the contract 
demand to 100 KVA p\.tlrt in Sytcrnbcr. 1966. The Committee would 
Itke thc Ministry c9f Dclmcc* to cxamine whctl~er there was a failure 
to .wale down tilt* dtmnnd sunlcitbntly in time. 





agreeing to the construction of a temporary bund by the contractor 
for the purpose of execution of the work. It is significant that, after 
this bund was put up, siltation increased, reducing the depth from 
12 feet to 8 feet in four years. 

Minist ry of I-Nfinw The Committee note that experiments conducted in 1968 
show that the bash Is getting desilted and that at  present the jetty 
is being ulled for loading and unfoedfng barges. The Committee cop- 
rider that before incurring heevy capital expenditure in providing 
handling and other facilities at the jetty, Government should make 
nun that the jetty will have a draught of 20 feet at the pier to permit 
direct l ad ing  end unloadtng by destroyers and frigates. 

The Committee o b r v e  that the three Seaward Defence Boats 
which were expected to be delivered to the Navy between Augu&- 
h m l w r ,  1964. will now be available only in the middle of 1959 i.e. 
after a delay of about 44 years. This delay was, in the main, due to 
tha tlnm taken in the rcvfslon of spccificatims and in importing steel 
of the mquired spiflcatiuns. 

The Committee note that. within two months of sanctioning 
tbe acheme. the Naval Headquarters undertook a major reviskm of 
rpscibtlons which took as much as 1) years to camplek. The Com- 
mdttce can onlv mnclude that due note was not taken by Naval Head- 
qtcartcrs%fin~!ry of Jkfcnee nt the time of mnctioning the prq- 



)rd in March, 1960, of the advrnm made by the rhipbuilding i d ~ ~  
try In India and of their own experience with the Seaward Defence 
Bortr built earlier in the country. 

Thc Committee further note that, though the Garden Rewh 
Workshops were Issued a licence fw import of steel through the 
Iron and Steel Controller in October, 1963, supplics were actually 
rscclvtd only towards the end of 1965. Thus, a further delay of 
more than two years was caused. 

The Committee are constrained to observe that, aa a reault of 
delays due to various factors and at various stages, machinmy, 
quipmcnt and certain weapons costing Rs. 41 lokkr aqr;tirad br 
installation in the boats, are iying unused. The warranty period 
for thcae items of supply has already expired. Even when it becsme 
obviout~ in May, 1963, that thcrc would be delay in constructJon dua 
to steel hrvina to be imported, Naval Headquarters/Govemmcnt did 
not take any mcssures to rcschdule the delivery period of these 
stores. 

The project thus apporsttu the Committee to haw been wrn- 
ueivcd in e hurry and extcuted at leisure. The Committee would 
like Government to analysc, in detail the reasans for delays of this 
nature and take suitable remedial measures. They would impmu 
upon Chmrnmcnt the nwd for more careful planning end coordi- 
nation between tlrc variou~ agencies so as to mvaid recurrence of 
cents at this nature. 



73 5.23 Mbhry bf IW'cnccl The Commfttcc observe that a series of lapses on the part of 
Mi ntr). of PuuW dinerent authorities led to a valuable Defence consignment passing 
Minkrl' T ~ r m  into unauthorlsed hands and Government sustaining a leu of I(I. 7 

and Shipping. lakhs. The s t o m  were consigned to Bombay in April, 1982, but 
were apparently not off-loaded Wre. The Port Trust authorities at 
Madras who got this consignment some time in 1962 allowed it to  
remain in an 'Iron dump'. "where uncleared packages are stored", 
for the best part of two years, before deciding to put them up for 
auction in May, 1964, as unidentified and unconnected storqs. Ac- 
carding to the procedure, they wcm required to check the "outturn" 
from every ship by thc end of the month from the date of completion 8 
of dlocharge. This they failed to do and the consignment a h  Q) 

" m i d  tbe outturn*'. resulting in its being dumped in their premises 
for about two years. The customs authorities, who cleared the con- 
signment prior to its auction, appraised its value as Rs. 4000 but 
did rmt rpparcntly w e n  open the consignment. Had the consign- 
ment been properly cssmined. i t  wauid h a w  heen identified at least 
at that stage. 

H yrr Minij.0' of t kftncr: One aspect of the case in aarticular neetls close investigation 
of I ' t a m  by Government. It was stated before the Committee that the con- 

aid Sh pp'rtl signment got off-loaded at Madras instcad nf Bombay "by accident." 
The Comrnittw, however. observe from t hc information furnished 
by the Ministry of Defence that the ship by which the cotuignp~!nt 
war lent, "did not call at Madras." The Ministry of Defence have, ' 



ho\wver. added that "confirmetion/clariAcation" In this m m  h 
k i n g  obtained from the Ministry of Transport and the Port TNst 
authorities. Tht* Committee would like the matter to be followed 
up. f n  case it is established that the ship did not touch Madrae, it 
should be thoroughly in \wt igatd  how a Defence consignment 
meant for Humbny fcbutrtl its wav to Madras without the knowledge 
rtC any of the authrwiticu c tmwnc4 .  

'9 

Thp Committtw also ! h i  t!wt i t  tcwk over one year for the 
h m b a y  Port Trust aut hnri t ies to issue a short-landing certificate 
for the gwds. St1r.h i t  &lily nrgues poorly of the state of efficiency 
of the Port Trust rind rtwy I - r w l t  111 ~lairrw agait~st shippers becoming 
ttmc burrtad 'I'hc* C'ctrntrri t t t ~  di*si~ t* that concerted action should 
bc taken tr, cnstlrr t h t  s i ~ d t  d t ~ l ~ y s  are plirnlnatcd. The Committee 
~trcss that Port ; I ~ I  t hcci tit's st~ot~ld : I ~ I  itrlgta for speedy identification 
of 1111 u~>c.l:~imcd, ~ ~ ~ ~ r * o ~ r r r c . c . t c * t l  c.r~~l.;igt~nlc+~\ts. 
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70 . \ \ h imy of lkfrircc The Committee cannot refrain from expressing the view that 5 30 this case speaks rather poorly of the state of affairs in the Ernbarh- 
tion Commandant's Organisation at Bombay. The stores were un- 
loaded between the 20th September, 1957 and 30th September, 1m7, 
and caufd not be located till after a search on 3rd March, 1958. Due, 
however. t11 records getting misplaced, it could be cleared only on 
the 16th L)ccember, 1962, after which it was found to be badly 
damaged. The Committee note that the omcials directly connected 
with the case have been released from Army Service. The Com- 
niittee hope, however, that in the light of experience of this case and 
the observations made by the Committee in the earlier portion of 
this Report steps will be taken to guard against the recurrences of ij 
such nature. 

The Committee note that 585 nut of 600 tyres procured for 
an aircraft at  a cost of Rs. 1.14 lakhs turned out to be surplus md 
had to be auctioned for Rs. 61,000. These t y m  were procured 
an an urgent demand misrd after a review of requirements 
carried out In Dcccmber. 1963. but were found to be surplus as a 
m u l t  of another review carried out a year thereafter. A f u r t k  
surplus of another lat of 228 tyres has also come to light as a result 
sf aubaquent review of the stock position conducted in January, 
1968. All these suggest that the procurement of these items was 
rtot done on a realistic assessment of requirements. It was 
explained during evidence that esoessrnents of requirements of sprm 



for aircraft a re  based on past cansumptinn data as modified by r 
'fnrecclst factor* determined with reft*runcc to the future plans for 
flying operations 'I'hrb recurring surplus disclosed in this case 
~wupled with the cbrmtic wnsumytiun of this item over the last five 
years varying from g00 to 21 indicatc that either no systematic plan 
for flying operations was drawn up fm- this aircraft rrr that procure- 
ment was undcrteken without rwerd to such plans. The S e c r e w ,  
Mmistry of Defence, himsrlf sti~tcd cluring evidcncc that the results 
(4 various provisioning rvvictws can i d  ou t  in this case were "some- 
what confusing" and tha t  "if thr provisioning i s  more systematic 
these crmfusing results tvtrt~lti not k ~ v c  arisen." The Committee 
would 1ik.e C o v c r t ~ m ~ n l  to t~xitrnirw hrrw 1nbst thib existing system a 

of provisioning in rcslwct of iiirvrnft can tw systcniatist4 by evolv- 
N Ing malirtic 'forceast factor* so that ci~stly :rnd wastcd'ul accurnula- = 

t i m  III j n v ~ n t n r i e ~  dot*< nilt ocmr 

The Committee. t ~ b s c r w  that c>vt~r-j~rc~~isict~i it ig ti) the tune of 
Its. 115 lakhs occurrcd in tllis cast* d ~ w  to omissions on the part of 
the staff rntrustcv4 with thtb rn3i!itt~nancr of stores records. A 
Court of Inqu iy  which inwstigatcd thta case found "very important 
prwlslonfng dwumcnts" for certnin periods to be not nvailablc and 
some of the rbntrics in tlw rtv:~ilnhlc rccorcls "to bt* fakc". The Court 
of Inquiry ulsct pointcd out thnt tlw staff did not have adequate 
t r ~ i n i n g  or sxlwricw<c in I~rovisic~ning pnrrcrlures nnd that adequate 
itupcrviaion was l a ~ k i n g .  Thcy suggcstcd that tlw question nf Im- 
p r o v i n ~  the  systcbm of stortbs rworcls sho111ti be considered and ade- 
quate training prtmiclc*cl to tlw staff. Tlir Committee trust that Gav- - ---- -----I' --- l l . -h**g.IC-"-  -- - ^ -  1 * _ ---.. - -- I - , - -. . . "^- I -. --.1- -.---_- 
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ernment will examine the situation in regard to the a t e  of storm 
accounts in ather Depots having large holdings, to ascertain w h c t k  
there are similar shortcomings in those depots and how btnrt t h q  
could be remedied through better training, closer supervirion md 
rationalisation of the system of accounts and procedures for ptavi- 
sioning. The Cutnmlttce have in their 15th Report (Fourth Ink 
Sabha) already emphasised the importance to the Air Fore of 
modern techniques of stores control and inventory management. The 
Committee hope these techniques will progressively be adopM in 
all stores depots. 

8a S8& Mininr of lk-! The Committee ere not happy that it  took nearly two pears ~-*fmc 1.f i t  this mse to settic the q u n t l m  of furcipn exchange required for @ 

Supply certain items of stores indented for by the Air Headquarters. The 
delay resulted tn an extra expenditure of Rs. 56,000. The Committee 
note that the delay arose mainly because the firm with whom the 
orders were placed was reluctant to provide the foreign exchange out 
of its commercial quota though the quota was intended to cover De- 
fence requiremenb also. T h ~ s  suggests the need for evolving satis- 
factary attangctnents tu ensure that where e quota is intended to 
m e t  Defence orders also. i t  is effectively made available for the 
execution of such orders, The Committee suggest that the matter 
bc m ~ d e r r r d  by the Ministry of Defence in consultation with the 
h p u t m a n t  uf Supply and the Director General, ~echnical Devebp 
meat and a ~ t i s l a c t o r y  procedure worked out In this regard. 



M i n i u r ~ ~  JI Ihtc~ue The Ctt~~lttrtttcc. air not happy that the Military ahtharitia 
should have continued to retam land measuring 1,676 acres acquired 
in 1 W - 4 4  which had ceased to be of use to them as  far back u 1W. 
I t  waa only in January, 1968, that it was decided to dispose of thest 
lads .  Even after that no action was taken in the matter. Appw 
cntly, after the issue was raised by Audit, it was decided to hand tbe 
lands aver to Military Farms. 

The Committee would like in this connection to chaw atten- 
tron to thdr obervations in para 1.3 of their Fifteenth Report (Fourth 
Lbk Sabhr) where they had stressed the need far a periodical review 
of the parltion in regard to acquired l a d s .  The Committee hope 
that such a review will be made and that land which is not required 
for Defence pu rpms  will be speedily disposed of. 

The Committee note that the Court of Inquiry have held the 
rrrvlcfng peraonrrel of Hlndwtan Aeronautics Limited directly ~ c s -  
ponslble for the accident to an aircraft entrusted to them for servic- 
fng which resulted in a loss a t  as much as Rs. 8.53 lakhs to the m- 
chequer. They further observe that, in the absence ot any contract 
with the Government undertaking defining their respansibility in 
c a m  of suck accidents, it may not be possible for Cdvernment, to 
claim ci~mpcnration for thc loss. Tbnt! Committee note that Guvern- 
ment are now In the process of finalislng the standard form of agree- 
ment to govern the execution of servicing and repair jobs to be en- 
trusted t t )  Hindustan Aeronautics, hereafter. While flnalWng 
the groped standard f a m  of agreement with the Hindustan Aara- 





s7 5 rt6 .~itr&ty at D:fi.-n +Lt,tttrr. Annther p t n t  call~ng hr cgnnttt~ctrt is the delay in release of 
f n r q n  exchange far t h ~ s  work. Th* p n p ~ s a l  for ~elerrse of foreign 
cxchangc was initiated "vlntost m c  year" after administrative a p  
proval of the work and it took another "six to seven months" ta get 
release of foreign exchange. It 1s surprising that the Ministry of 
Defence shou!d consider this time-log to be "just normal" for work 
which, on their own assessment, ~ n s t i t u t e d  "the nerve centre of the 
air defence systam." The Cort~nrittec would like Government to con- 
sider what p r t x d u r a  should be devised for eliminating such delays 
in the mtcasc of foreign cxchangc for crncrtency operational workr. 

86 6.81 ,\luJrty of ik<et.cr l : i r r c l m  The Camrn~ttec note that the shtwtlall in expenditure in rela- 
Ikfmcc) tion to the total voted Grants amounted to 2.9 per cent during the 

year 1966-67 as against 0.1 per cent in the previous year. The short- 
fell under charged items was 88.2 per cent as against 61.9 per cent 
in the previous year. The Committee note that, in pursuance of the 
c~bservotionr made by then1 in their 19th Report (Fourth Lok Sabba), 
instructions have been issued by thr Ministry for processing expedi- 
tburly all works accepted for inclusion in the Budget Estimates and 
avoiding delays in according Guvernmerrt sanction at all levels as also 
in payment of bills. The Conmitt* h o p  that these instructions will 
he fnlplcmented. so that the exptlditurc? approximates more closely 
to the allotment. 

The Committee fhrd that thc Ministry of Defence surrender- 
ed aavlngs amounting to Rs. 5.58 crorcs in February, 1967, and fur- 
ther mvlngn of Ru. 13.73 crores on the last day of the financial year. 
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